Thursday, May 10, 1979
Vaisakha 20,1901(Saka)

Sixth Series, No. 54

Lok Sabha
Debates

(Seventh Session)

LOK SABHA SECRETARIAT

New Delhi
Price Rs-4.00



CONTENTS

CoLumns
No. 54, Thursday, May 10, 1979, Vaisakha 20, 1901 (Saka)
Oral Answers to Questions
*Starred Questions Nos. 1073, 1075, 1076 and 1079 to 1082 . . T==26
Written Answers to Questicns :
Starred Questions Nos. 1074, 1077, 1078 and 1083 to 1092 . 2636
Unstarred Questions Nos. 10365 to 10494 - . . . 36—160
Statement correcting Answer to Unstarred Questu n Nn 2523 dated
8-3-1979 . 159—161
Re* Motinn for Adjournment rcgardmg Atlack on Ahgarh Mushm
University Students at Dadri Railway Swation on 9-5-1979 . 161—187
Papers laid on the Table . . . . . . . 187—188
Committee on Papers laid «n the Table :
Minutes . . . R . . . . . . 188
Assent 1o Bills . . . . . . . . 189
Calling Attentiorrto matter of urgent Public Importance :
Reported demonstration by  Railway Employees to press their
demand for Bonus
Shiimati Mrinal Gome . . . . . . . 189,
191 =193
Pr.f. Madhu Dandavate . . . 18990, 193==96,
198 =203, 205=—=206, 2 o7
Shri Kanwar Lal Gupta : . . . . . . 196==198
Shri Vijay Kumar Malh.itra : . . . : . 203=-205
Shri Amarsinh V. Rathawa . . . . . . 206
Committee on Papers laid on the Table :
Nineteenth Report . . . . . . . . 208
Statement Re: reduction in prices of cotton cloth and cutten yarn ¢
Shri George Fernandes . . . . . . . 208—212
Business of the House . . . . . . . - 212=227
Goa, Daman & Diu Budget, 1979-80 :
Statement presented . . . B . . . . 227—232
Statement Re: Appointment of Expenditure Commission :
Shri Charan Singh . . . . . . . . 232—233
Matters under Rule 377 :
(i) Protection of forests to control floods
Dl‘. anii Singh . ' . . . . . 233.-—235

*The si lfn +marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



CoLUMNS
(ii) Reported slortage of gunny bags causing difficulty to faimers
and traders

Shrimati Chandravati . . . . . . . 235

-

(iii) Reported decision of the Government to shift tl ¢ Bocings
overhauling site from Dum Dum 1o Hyderabad

Shri Chitta Basu . . . . . . . 235—236
(iv) Need for raising the procurement price «f paddy in Tan.il Nadu

Shri C. N. Visvanathan . . . . . . 237==238
(v) Reported cut in electricity supply in Mal masl 1 cficctin g

industrial units

Shrimati Mrinal Gore . : . . . : . 238=—240
(vi) Condition of Harijan refugecs in Maicl jtapi in West Bar gl

Prof. Samar Guha . . . . . . . 240—241

Motion Re: twenty-third and twenty-fcurtt Reporis «ftle Com-
missioner of Scheduled Castes and Scheduled Tribes

Shri Pabitra Mohan Pradl an . ) . . . . 241=245
Shri Suraj Bhan . : . . : : . : . 255=253
Shri T. Balakrishniah : : : . . : . 253—258
Shrimati Abilya P. Rangnekar . . . ' . . 258—262
Shri R. L. Kurecl . . . . . . . 262—264

Motion for Adjournment—
Reported attack on the students of Aligarh Muslim University —

Shri G.M. Banatwalla . . . . . 265—69, 33754
Shri Chimanbhai H. Stukla . . . . ) . . 269—72
Shri P.M. Sayced . . . . . . . . 27274
Shri Vijay Kumar Malhotia . . . . . . 27477
Shri Vasant Sathe . . . . . . . 27781
Prof. Samar Guha . . . . . . . . 281—85
Shri C.K. Chandrappan . . . . . . . 286—89
Shri Anant Ram Jaiswal . . . . . . . 289~-02
Shri Yeshantrao Chavan . . - . . . . 29397
Shri Ramji Lal Suman . . . . . . . 297==99
Shrimati Ahilya P, Rangnckar . . ; . . . 299~—~30I
Shri Raj Narain . . . . . . . . 301—305
Shri Mohd. Shafi Qureshi . . . . . . . 30§==16
Dr. Murli Manohar Joshi . . . . . . . 317=23
Dr. V. A. Seyid Muhammad . . . . . 32326
Shri Kanwar Lal Gupta . . . . . . . 32729
Shri H. M. Patel . . . . . . . . 330==37

Half-an-Four Discussicn—

Alleged charges against Swadesti Polytex Limited—
Shri Bhanu Kumar Shastri . . . . . . . 35557
Shri Shanti Bhushan . . . . . . . 357~=b4



LOK SABHA DEBATE

LOK SABHA

Thursday, May 10, 1979/Vaisakha
1901 (Saka)

The Lok Suabha met at half past ten of
the Clock.

[MR, SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

Railway Wagons

*1073 SHRI IQBAL SINGH D4IL-
LON:- Wil the Minister of RAIL-
WAYS be pleased to siate:

(a) whether any survey hag been
made about the requirement of rail-
way wagons and the availability there-
of; and

(b) 1if so. the steps Government
propose to take to make more rail-
way wagons available to meet the de-
mand?

THE MINISTER OF RAILWAYS
(PRF, MADHU DANDAVATE): (a)
and (b). A statement is laid on the
Table of the House.

Statement

(a) and (b). Yes, Sir. The Work-
ing Group on Railways which was
set up by the Planning Commission
in 1977, had assessed the require-
ment of 1,12,025 wagons (in terms
of 4-Wheelers) both on additional
and  replacement accounts in the
Five Year Plan period 1978—83 over
and above the existing availability of
532,424 B.G, and M.(. wagous as on
31-3.78, The Planming Commission,
however, made 4 provision for only
1082 181

———

2

73,000 wagons in the draft 5-Year

Plan for 1978—88.

Procurement of wagons is arranged
by the Railways taking into account
the traffic demands and the availabi-
lity of funds from year to year. Con-
sistent with the allocation of funds in
the Budget Estimates for 1979-80, the
procurement of 13,100 wagons in
termg of 4-wheelers has Been pian-
neq during the year.

SHRI IQBAL SINGH DHILLON:
Mr. Speaker. Sir, according to the
statement by the Hon, Minister, the
requirement of wagons is 11202
both on additional and replacement
accounts in the Five Year Plan
for 1978—83 over and above the
existing availability of 532,424 both
of broad-guage and meter-guage as
on 31-3-78. The Planning Commis.
sion has made a provision of only
73,000 wagons in the draft Five Year
Plan for 1978—83, There is a big gap
between the requirement and the
supply of wagons. Take the case of
Punjab. First, we need 57,000 wagons
for steam ccal and for hard coke, we
need 12,000 wagons. But the Coal
Ministry have allocated 36,000 wagons
for steam coal and only 6600 wagons
for hard coke.

MR. SPEAKER: Kindly come to the
question.

SHR! IQBAL SINGH DHILLON:
It is a very important question.

MR. SPEAKER: Other questiong are
alzo important.

SHRI IQBAL SINGH DHILLON:
It is more important for our regiom.

1 am gorry to narrate thet only 50
pey cent has been made avaliable
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in 1978. What a hard fact for our re-
gion. Although our allocation was
reduced to 50 per cent, again the Rail-
way Ministry reduced it further
by 50 per cent. We are getting almost
25 per cent of the assesseq capacity.
The hon. Minister is the most com-
ﬁtem man and almost in a way a

~trick winner, In Punjab, we are
contributing about 70 lakh tonnes
of rice and wheat for the ecentral
Rool. Foodgrains are very impor-
tant for the country. If we produce
foodgraing and they are lying in the
,9pen shed, who is responsible for
the wastage, deterioration and shor-
tage of grains? Our demand is that
at least 5 lakh tonnes of foodgrains
must be moved from Punjab every
month so that at least 60 lakh tonnes
of production ig moved from
Punjab every year. The Minigter
muyst be aware that there was a
movement of only 8.5 lakh tonnes of
foodgrains monthly in 1978 from

Punjab. This is the originsting
Jtraffic. For terminating Traffic, I
have already told that we are not
getting coal.

MR. SPEAKER: I cannot allow a
debate

SHRI IQBAL SINGH DHILLON:
What steps are being taken to increase
the originating as well as the termi-
nating traffic from Punjab?

PROF. MADHU DANDAVATE: I
have carefully listened to the inaugu-
ral of address of the hon. Member in
the question hour. But I will come
only 1o the question. In the first part,
he has repeated my written statement
orally. The figures which I had
given are on the basis of the initial
group that was set up by the Plan-
ning Commission. Answer to the sec-
ond part of his question is, it is frue
that certain difficulties are met. Init-
jally when certain targets were fixed
and allocations were made, as he has
indicated, they were worked out on
the basis of the assumption that the
turndown of the wagons will be 11.7
days, Due to change in the traffic
pattern, the turn-down of the wagons
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today has gone up to more than 145
days. On the basis of 18 days, the
ngwly re-cpnstituted Group of the
Planning Commission is now trying to
assess the wagon needs and the same
are new placed at 1,58,525. It is reli-
ably learnt that they are likely to re-
commend 92,500 on the basis of these
aliocations. We are not able 1o state
what exactly will be the final alloca-
tion. It will be our constant endea-
vour to see that more allocationg are
actually secured from the Planning
Commission and the needs are met.

Ags far as the installed capacity is con-
cerned, in the end, | may say that it
is only 22,760 whereas, apart from the
pending order as on 1-4-1979 of 27,377
wagons, additional order we have
placed is 21,000 and if we take all that
into account, the total additional or-
der we have placed is 48,377. We will
try pur best to see that the shorifalls
are met.

SHRI IQBAL SINGH DHILLON:
Clear RR for foodgrains is being is-
sued only at light stations, although
our need is that it should be issued at
more than 50 per cent of the stations
I think the Minister wil take g long
time for making arangements to isue
RR island platforms at more stations.

PROF. MADHU DANDAVATE: We
will try to make the long time as
short as possible,

PROF, DLIP CHAKRAVARTY: I
would like {o know whether the Mi-
nister is aware of the serious and
acute shortage of essential commodi-
ties due to shortage of wagons in the
eastern regions particularly Assam,
Arunachal Pradesh, Meghalaya, Mizo-
ram and Tripura. What specific steps
are being taken by the Minijster in
order to remove the shortage of sup-
plies in wagons for carrying the ~s-
sential articles?

PROF. MADHU DANDAVATE: It
iz true that as far as the [Eastern
sector and the North Eastern sector is
concerned, there .are vertain gifficyl-
tles. i recently had g talk with the
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Chief Minister of Tripura and also
the Minigter of Mizoram and Assam
and we are trying to evolve a new ar-
rangement by which the commodities
will ba brought by broadgatge upto
Bongajgaon and from there, they will
try to lift them up by motor trans-
port and in this respect we are also
trying to contact the Defence authori-
ties so that more than 8,000 trucks
which are available with them might
be used for this transport and once
that is done before the monscon, we
will take care of the commodities that
must reach the sensitive areas in
time.

SHRI C. N. VISVANATHAN: As
per the Minister’s reply, he has given
orders for nearly 40000 wagons. Ac-
tually, the Planning Commission has
given, for 1979-80, atcording to the
Statement laid on the Table, 13800
wagons, but it may not be even 9 per
cent of the total requirement of wa-
gons, In the south, especially, from
the thermal stations there is a
huge demand for wagons for lifting
coal. The Railway Minister may tell
us how many wagons he hag received
so far out of the 13000 and how many
wagons he has given to the Southern
Railway, especially for lifting coal
and salt which are very much needed.

PROF. MADHU DANDAVATE: As
far as the 1979-80 budget allocations
are concerned, they are for the pro-
duction of 13100 wagons, both in the
pubjic gector as wel] as in the private
sector. The allocations in the Sixth
Plan are really for 73000 wagons for
the entire plan. No doubt, on the
basis of this we have to place orders
for more than the installed capacity.
The 48000 I had referred to are the
Pending orders plus the additional
21000, 1 am esure that i
‘We are able to get these
delivered we will be able to
Sclve the problem, There is only one
tonstraimt: the constraint is that
Pen when the manufactured wagons
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are ready, some of them are stable
for want of wheel-sets. Here, our di-
ficulty has been that, as far as
wheel-sets are concerned...

MR. SPEAKER: You had mantion-
ed they earlier,

PROF. MADHU DANDAVATE:
Yes, I have already mentioned it and
1 need not repeat it. If you want,
I will repeat it; otherwise, I have
given the figures several times in
this House,

SHRI C. N. VISVANATHAN: 1
asked how many wagons you have
received so far out of the 13000 in
1979-80

PROF. MADHU DANDAVATE: Ab
far as 1979-80 is concerned, we
have just started the year now....

SHRI C. N, VISVANATHAN: Five
months are over.

PROF. MADHU DANDAVATE: As
far as the last lot is concerned, I
shall teil you exactly what were the
orders placed in 1878-79 the produc-
tion in terms of four-wheelers was
from the industry, 10470 and from
the Railway workshops 1588—that is,
more than our capacity. Therefore,
the total was 12058, That is exactly
the position. So, 12056 is the actual
delivery. (Interruptions).

Delay in Delivery of Shipg
+
¥1075. SHRI SURENDRA BIKRAM:

SHR; JANARDHANA
POOJARY:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
gtate:

(a) what are the main reasons for
delay in the delivery ot 75000 dwt.
ship being constructed by Cochin
Shipyard;

(b) which are the other Shihs
which heve become due for deliery
but will be delayed heuvily; amd
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(c) have Government taken action
against officers responsible for these
delays causing heavy financial losses?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): {(a) and (c).
The first ship of 75,000 DWT, the
largest vessel sp far undertaken in
India, was plenned to pe constructed
by the Shipyarg in a period of 30
months, To achieve this, the keel of
the vessel wag laid in February 1976
even before all facilities, including
Building Dock etc, were ready, The
delivery s.hedule could not be
achjeved by the Shipyard mainly due
to the delay in commissioning of a
150 Ton Goliath Gantry Crane by
the menufacturers, This crane is
being constructed indigenously for
the first time. The matier 15 bewmng
considered by the Government go far
as the part of the officers in not
achjeving the target is canceined.

(b) As on date no vther ship has
become due for delivery: Construc-
tion of the second ship has already
been undertaken ang with the com-
missioning of the 150 ton crane the
work js expected to be completed
without heavy delay.
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justice delayed means justice denied,
80 &lso, ‘Nirman’ delayed means
‘Nirman’ denjed,
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SHRI C. K CHANDRAPPAN: Sir,
in his answer, the hon. Minister has
daid that the work of the crane
could not be compleled in time.
But there is an important aspect of
the matter. Ig it not the fact that
it wag the result of faulty planning
of the Government or the concerned
authority who did not know suffi-
ciently in advance that such a crane
would be essential for building ships?
Secondly, when it came to the notice
of the Government what action they
had taken and when the hon. Minis-
ter says that no official wag res-
ponsible, let him tell the House who
exactly or what authority was res-
ponsible for the delay in the manu-
facture of the crame, There i3 no
use saying that they are indigenously
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attempting to construct the crane,
but they have failed miserably. I
woulg like to know the reaction of
the Minister,

SHRI CHAND RAM: The cons-
truction of this crane was stazled in
January 1973 and it wus to have been
completed in 24 months, that is, by
January 1975 But somehow it had
not been completed,

(Interruptions)

SHRI CHAND RAM: As I said,
this is the first lype of crane that is
being constructed in India; and the
contract is with the Chitram and
Company which js constructing this
crane, Knowhow was not imme-
diately available with this company.
They have some foreign collaborator.
There have been certain labour pro-
blems ang technical problemg with
this company. and we have been im-
pressing upon the Chairman of the
Shipyaid to get this completed in
time. Somehow, this has not been
completed.

(Interruptions)

What can I say? There are many
legal complications. If I had can-
celled the order, he could have gone
to the court involving us unneces-
sarily in suit without making any
progress with regard to compietionof
this- work. There are many problems.
Therefore, we have to put up with
this delay. Now I hope that by mid
June, this will be completed,

Ancient ‘Amchi’ System of Treatment

*1076. SHRIMATI PARVATI DEVL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose
to develop and encourage the ancient
science of treatment ‘Amchi’ in the
frontier region of Ladakh based on
indigenous herbs medicinal plants and
other nature derived elements;

VAISAKHA 20, 1901 (SAKA)
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(b) what steps Government pro-
hose to take to help research and in-
vestigation of the ‘Amchi’ gystem; and

(c) whether adequate funds will be
provided for a research institute in
Ladakh and what are the other steps
suggested to encourage and give
financial assistance to the ‘Amchis’
and save this ancient glorious system
from whithering?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) and (c). The Central Council
for Research in Ayurveda and Siddha
iy considering the establishment of a
Regional Research Centre at Jammu/
Leh for the development and en-
couragement of Amchi System and
necessary funds have been provided
for this purpose.
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MR, SPEAKER: This is one system
of Ayurveda.

SHRI RAVINDRA VARMA; Sir,
the Government is fully aware of
the neeg to take steps to preserve
this ancient system of medicine which
has been prevalent in the area to
which the hon. Member referred:
and as the hon. Member has herseld
said that an ‘Amchi’ research unit
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has been set up in Leh. A number
of gteps have been taken by the
Government, first of all, to study the
existing medical literature in the
Amchi gystem to unearth rare manu-
scripts which contain knowledge in
this system of medicine, to translate
them and make them available in
other language as well, to conduct
surveys which would enable us to
locate and identify herbs, minerals
and other materials that are b2ing
useq and that can be used in the
Amchi system. All these steps have
been taken. And in addition, it
has now been decided to have a
regiomal research centre at Jammu/
Leh, What at present exisis, as the
hon. Member said, is a research unit,
But the preposal now ig to set up a
fulfiedged regional research centre at
Jammu/Leh; and this centre will be
responsible for accelerating the pro-
gress of work in the Amchi research
unit at Leh as well, Angd therefore,
it iz evident that steps are peing
taken to devote more and more
attention to the identification of what
cap be done, the potential ©f this
system of medicine, and the practice
of this gystem of medicine,

L

S8HRI RAVINDRA VARMA: As ]
said in the answer to the first sup-
plementary that the hon, member
asked, the effort at present is to
locate these manuscripts most of
which are in the Tibetian language
and having located them the attempt
is to get them translated into Hindi,
English and other regional languages
to ensure that more and more medi-
cal praetitioners ag well as members
of the general public are made aware
of the potentiality of this ancient
and useful system vof medicine,
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At the moment the proposal is to
spend Rs. 2.28 lakhg in the Regional
Research Centre, Ag and when it is
found possible to bring out fransla-
tiong of these books the requisite
money will be found,

SHR] BAPUSAHEB PARULE-
KAR: Inspite of the questions and
answers ! am not in a position to
know what is this ‘Amchi’ and for
what disease is this treatment being
given? Insteag of one Member and
the Ministers knowing 1it, let all the
hon. members know, We are interes-
ted in knowing it,

sl wigsar e hewe @ G w1
Ay 3 € foo 7 M wewm oWR @)

Wyx § WA W Avw w0 g
@y g wfgy ar)

SHRI RAVINDRA VARMA: The
Government answers questions, It

ig not the guestion of who is answer-
ing it. If the hon. member has any
supplementaries which the Thon.
Speaker allows, 1 shall be glad to
answer them,

The Amchi system is 2 very ancient
system of medicine that is prevalent
in Ladakh and other regions on the
border of Tibet, It is believed that
many of the original classical works
in the Amchi system are based on
Ayurvedic texty and alsp knowledge
that has been acquired as a result of
further study, experimentation and
innovation, but broad (Interruptions)
This is unfair,

MR. SPEAKER:
the systems,

SHRI RAVINDRA VARMA: What
more do you want me tp say? It
it is not only the question hqur, but
alsg that quiz hour, 1 am prepared
for that.

MR. SPEAKER: Both of you may
be prepared hut I am not prepared.

SHRI RAVINDBRA VARMA: The
more is the pity on both sides, but
the more is the credit £ r you.

This is one of
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MR, SPEAKER: Like any.other
system, jt is one of the systems,

SHRI BAPUSAHEB PARULE-
KAR: For what disease is this medi-
cine given, he hag not reply to it?

MR_SPEAKER: Ii is the whole
medical gystem. Buppose it is an
Ayurvedic system, for what disease
it is, can you answer that?

SHR! RAVINDRA VARMA.
answer in twgo sentences,

I can

This system of medicine deals with
all the common diseases tha! are pre-
valent in the arca. But it is parti-
cularly well known for treatment of
diseases in clinical conditions like
arthritis, rheumatic pains and gastro-
intestinal discases. If f[urther infor-
mat.on is required and if you allow
another question, I shall answer.

Herbg in Meghalaya

*1079. SHRI P.A_ SANGMA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
wlate:

(a) whether Government are aware
of the plant and large variety of medi-
cina] herbg grown in Meghalaya and
particularly the -Garo hills;

(b) whether any survey has been
conducted so far in this regard;

(c) whether there are &ny proposals
Ior preservation, growth and expansion
of these medicinal plants and their
commercia] use; and

{d) the details thereof?

THE MINISTER OF PARLTAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Government of India are generally
aware of the avaijlability of medicinal
herbs in Meghilaya,

(b) No! ruglar survey has been
‘onducted. Howaver, teamg have
Visited' Meghaluya 'to collect certain
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herbs required for research studies
under the auspices of Central Coun-
cil for Research in Ayurveda and
Siddha,

(c) The Ministry of lealth and
Family Welfare have no such pro-
posal at present.

(d) Doeg not arise,

SHRI P. A, SANGMA: 1 am very
happy that Government is very much
aware of the existence of these medi-’
cina] plants and herbs in Meghalaya,
But jn this context I would like 1o
impre's upon the Government that
because of the peculiar system of
jhum cultivation which 15 also knuwn
as the shifting cultivation in our
area, these medicinal planig in
Meghalaya particularly in my dis-
trict, Garo Hills District, have been
damaged tp such an extent that these
plants are becoming comgietely ex-
tinet by this {ime, Another thing I
would like to say is that though the
Minister has said that no reseerch
work has been done or these plants,
I remember that the Regional Re-
search Centre in Jorhat did condubt
some sort of a survey on these and
they have found that these medicinal
plants are really existing there, In
view of the danger of their being
destroyed by them culivation and
shifting cultivation. I would like to
know from the Minister as't{o how
soon the survey will be conducted?
What ig the report of the team that
has visited the place and what are
their findings?

SHRI RAVINDRA VARMA: There
is a project at the Government Ayur-
vedic College at Gauhati for carrying
out medico-botanica]l surveys in the
forest areas of Assam and the neigh-
bouring States., ;U er this ‘survey
many parts of the Stafe of Meghalaya
have been surveyed, and ieams have
visiteg these areas ang observed
about many plants, I do not think
it will be your ruling that I should
read out the names of the planis
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concerned, Therefore, the point is
that the Government is aware of the
existence of a wide variety of medi-
cinal plants and herbs in this region.
Government is concerned about them,
studying them, surveying them and
protecting them,

Recently, there has also been a
decision to set up two regional re-
search centres in that area, that is
in the North-eastern zone, One will
be located in Assam, This will cover
the regiong to which the hon. Mem-
ber referred, The other will be
located in Arunachal. These two
centres will be conducting a syste-
matic medjco-botanical survey,

In answer to the hon, Member's
earlier question, I said that no regu-
lar survey has been conducted. I
did not say that no survey at all
has been conducted, It is because
the earlier survey ag part of the
general survey was conducteq from
elsewhere and was not oriented
specifically to the Garo Hillg to which
the question referred.

Now, the hon. Member has talked
of the dangers to these herbs and
plants that arise because of the
system of jhum cultivation, anq he
hag given valuable information,
There is no doubt that the Govern-
ment must take stepg to protect
these rare herbs and plants ang to
ensure their utilisation.

SHRI P. A. SANGMA: May 1
know whether any amount has been
sanctioned in this financial year to-
wards surveying these areas?

SHRI RAVINDRA VARMA: An
amount of Rs. 268 lakh hasz been
earmarked for this Centre that ]
referred to which will be located in
Assam for the survey of these areas.

SHRI BEDABRATA BARUA: The
amount provides shows that there is
no research really to be
done. The Minister is merely de-
pendent on ayurvedic research. But
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it is a medicinal ressarch, I would
like to know whetuer there is a
proper resarch on these herbal
plants which are very necessary be-
cause all the medical findings today
are dependent on herbs? In the mon-
soon season, the entire area will be
full of herbs that could be ufilised
for human weifare.

SHRI RAVINDRA VARMA: The
main question was about the survey,
and not about medical research. On
the question of survey, I answered
him that this is what has been done
and this is what is proposed to be
done. On the general question of
research, undoubtedly, that is a
major question which has tc be tack-
led 1n a different manner.

SHRI D. N. TIWARY: Still today
in the rural areas a far greater num-
ber of people are being treated with
Ayurvedic Medicine and allopathy has
not made its dent in the rural areas as
yet. It is so costly ihat villagers
cannot resort to this sort of medi-
cine. We are also sorry for the
apathetic way in which Government
is proceeding towards Ayurveda.

MR. SPEAKER: We are on herbs
in Meghalya and Garo hills.

SHRI D. N. TIWARY: So, there
should be a  proper  survey
wherever herbs are available so
that proper medicine can be pro-
duced from them and supplied to
the villagers at cheap price. What
has the Government done in this
matter?

MR. SPEAKER: It is a good sug-

gestion.

SHRI RAVIDRA VARMA: As you
will see, the main question was
about the survey in Meghalaya. But,
Sir, the Government is well aware of
the potentiality of Ayurveda, and the
special significance of Ayurveda in
dealing with the problem of ensuring
medical services and attenton to
our people in far-flung areas.
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think the House Knows that in re-
cent years more emphasis has been
placed on Ayurveda to correct the
imbalance that existed earlier. As far
as the result is concerned, I do not
know who will be able to assess the
result in such a short time. It is
a question of longer duration, but
the orientation is very elear and
undeniable.

Dhanbad-Sindri Passenger Train

%1080 SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
gtate:

(a) whether he js aware of the long
standing demand for running Dhan-
bad-Sindri passenger train in Eastern
Railway via Pradhan Khanta for
which lineg are already there; and

(b) whether 3 study was provided
in this direction to consider its viabi-
Ity and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). A state-
ment is laid on the table of the House.

Statement

(a) Yes, Sir.

(b) The suggestion to introduce a
pasgenger train between Dhanbad and
Sindri via Pradhan Khunta has been
examined. The section from Pradhan
Khunta to Patherdih via Sindri is fit
for freight traing only and is primarily
intended for movement of coal and
raw materials and finished products to
and from the fertilisar plant at Sindri.
Introduction of passenger trains to
Sindri via Pradhan Khunta would in-
volve making the line fit for Passenger
carrying traing at an estimated cost
of about Rs. 95 lakhs, besides the pro-
vision of stations, platforms, and other
passenger amenities as ‘well as terminai
facllities for servicing and mainten-
ance of passenger rakes. The area
through which the railway line from
Dhanbad to Sindri via Pradhan Khunta
passes iz very sparcely populated.
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Running of passenger trains, therefore,
will only serve the few passengers
from/to Sindri and the additional ex-
penditure will nol he commercially
justified. There are good roads link-
ing Sindri with Dhanbad and roads
services are efficient and fast. Passen-
ger trains, if run between Dhanbad and
Sindri over the present goods line via
Pradhan Khunta, will require a journey
time far in excess of the time taken
by the road services and therefore are
not expected to be popular.

SHRT A. K, ROY: Mr. Speaker, Sir,
anybody who has ever travelled on
the Dhanbad-Sindri road would shud-
der to read this statement, However,
I am not interested in Supplementary
that much ag I am interested in having
a passenger train. And you know, no
Supplementary question can produce a
pasesnger train. It can fetch only a
good answer, a nice answer in the
negative,

Sir, the entire statement is not based
on facts, You will be surprised to
know that the economic viability has
been questioned in the statement.
Sindri is the biggest fertilizer factory
having a population of 50,000 and
Dhanbad is one of the industrial cen-
tres having two lakhs of population
and the railway line is already there.
Stations are already there and the line
passes through a locality with 75,000
people and even after that it Is the
same answer that this area is sparcely
populated. May I know from the Rail-
way Minister what ig the criterion of
coming or jumping to the conclusion
that the economic viability would not
be there in running the passenger train
in that line and that area is sparely
populated® What is the criterion in
deciding and coming to the conclusion
like this?

SHRI SHEO NARAIN; Sir, a detail-
ed study hag been made in connection
with the provision of services between
Dhanbad and $Sindri via Pradhan
Khunta Station but it has not been
found feasible for fhe following
reasons;
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Praghan Khunta Station is on the
Grand Chord line between Dhanbad
and Asansol at a distance of 10 Kms.
from Dhanbad. The line from Pradhan
Khunta to Sindri is fit only for freight
services and was provided for move-
ment of coal mostly to steel plants and
alsg of raw materials/finished products
fo and from the Sindri Unit of the
Fertiliser Corporation. The line lead-
ing from Pradhan Khunta to Sindri
also connec!s Pathardih Yard which is
a major coal depot. If the passenger
trains are required to run on the
Pradhan Khunta—Sindri line, it will
be necessary to make a railway track
fit for carrying passengers. It is a
distance of 10 Kms, The line which
is there is meant for carrying coal
We have to spend Rs. 1 crore. The
bus service is better than the train
service.

X K oy w7 v @, ww
M ¥ etrorywy wiwm ) cafadmg -
Miwh o Wi oy Wiz ?

SHRI A, K. ROY: It is a very
serious thing and it should not he
taken that,way. I do not blame you.
You .are telling what you have been
fed. But you have been wrongly fed.
That route ig not for carrying coal.
For carrying coal, they have got an-
other line. The second point iz that
they have to carry coal to Sindri
Plant. Previously, Sindri plant used
to be a coal-based fertiliser plant.
Now it has been changed to naphta
based plant. You need not carry coal
to Sindri Plant. That route will be
free,, The route from Dhanbad to
Sindri is not small. That is a round
about one and the length of the route
ig 18 miles and that route runs to the
heart of the coal fleld and it is being
used for the transportation of coal.
The fact must be known. Due to fire
in the colliery area, there are acci-
dents on the rcute and several time
the road is blocked. BCCL is planning
even to evacuate Jharia so that the
entire coal of that area can be taken
up. In view of all these things, I would
like to know whether the Minister will
again reconsider the viabilily and have
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a joint study cenducted by the officials
and the people’s representatives of
that area so as to give us the correct
position,

SHRT SHEO NARAIN: I have given
him the correct position and we can-
not do it at this time.
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It does not arise,

SHRI KRISHNA CHANDRA HAL-~
DER: The Minister in his reply has
stated that from Dhanbad to Sindri
viz, Pradhan Khunta, the route is
mainly for carrying coal and other
things. But there is a railway line
and there are statlons. The Railway
Ministry has got someé social obligaticn
to the nation. It is a very important
and backward area also. He has
stated that we will have to spend Rs.
95 lakhs for this. But still we want to
know, why you are not introducing
passenger trains from Dhanbad to
Sindri. Both these places are impor-
tant. Dhanbad is a coal belt area, in-
dustrially developed and Sindri is also
an industrially developed area. So,
for conneclion of these iwo industrially
developed areas, are you ready to in-
troduce one passenger train from Sindri
to Dhanbad?
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Modical Treatment of Acharya J. B.
Kripalani

+1081. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND

FAMILY WELFARE )e pleased 1o
state:
{(a) whether Government took any

steps for ensuring effective, imely and
expert medical attention and treat-
ment of Acharya J. B. Kripalani;

(b) it so, what were they and with
what results and expenses; and

(c) if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIR§ AND LABOUR
ggﬁm RAVINDRA VARMA): (a) Yes,
L,

{b) and (¢). The Government of
Gujarat took immediate and eflective
steps for the proper treatment of
Acharya J. B. Kripalani when he took
il at Ahmedabad. MHe was admitted
to the hospita] on 27th March, 1879,
where the best possible treatment was
provided to him. His condition im-
proved considerably at Ahmedabad
and he was shifted by a Government
Plane to the All India Institute of
Medical Sciences, New Delhi on 27th
Aprll, 1979 where he is undergoing
further treatment and is progressing.

MR. SPEAKER: You have not ans-
Wereq one part of the question in re-

Rurd to the expenses incurred; i.e.
Part (b,
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SHR] RAVINDRA VARMA: The
State Government has incurred an ex-
penditure of Rs. 1576/

PROF. P. G. MAVALANKAR:
1 am very happy that our rcspected
Acharya Kripalaniji is progressing
satisfactorily. I am sure 1] am ex-
pressing the gentiments of the entire
House and perhaps of the whole coun-
try also, when 1 wish him long life
and good health for his services to
our motherland. 1 am also happy
that the Minister has said in the
answer that the Government of Guja-
rat took immediate and effective steps
at Ahmedabad. He was kept in the
Government Hospital at Ahmedabad
for one month from 27th March to
27th April. I naturally visited, like
many others, Acharyaji at Ahmeda-
bad several times and found him pro-
gressing and improving. 1 am glad
to say this because there was a pcint
raised by one of our colleagues that
Acharyaji should be transferred im
mediately fram Ahmedabad to Delhi
on the assumption that at Ahmedabad
there was no proper care etc. As a
matter of fact, you will be glad to
know that he wanted me to convey to
this House his greateful thanks not
only for the concern shown by Par
liament but for the excellent cere he
recelved at Ahmedabad not only medi-
cal treatment but the affectiongte care
of thousands of people anq admires
of Kripalaniji. At one time he was
the ViceChancellor of the Gujarat
Vidyapeeth, you know that.

How what prompted the Govern-
ment to shift him from the Ahmeda-
bad Civil Hospital, where he was
recouping well, to the All India Medi-~
cal Institute of Delhi? Was it because
certain ailment which he had, perhaps,
required attention at Delhi because
facilities were lacking in Ahmedobad?

What was the reason?

SHR1 RAVINDRA VARMA: The
Hon. Member is right when he says
that the best possible medical attention
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was extended to the Acharya when he
was under treatment in Ahmedabad.
In fact, the very day he took {il on
the 26th March, the Chief Minister
took immediate action to ensure that
the Acharya received all the medical
attention that he needed. When it
was discovered on the 27th that hos-
pitalisation was neccessary to give him
proper treatment, since he was suf-
fering at that time from Bronchitis,
fever and weakness, he wag moved 1o
the Civil Hospital where g team of
senior Doctors were in atteandance on
him. Both Acharya Kripalani as
well as his associates were completely
satisfied with the devoted attention
that was extended to him by this team
of senior Doctors, some of whom hap-
pened to be Acharyaji's students.
Therefore, it is not only g question of
professional medical attention, Lut of
the devotion that a student ang dis-
ciple brings to bear in the case of a
man who is the receipient of somuch
national respect and affection. There-
fore, there was no question of proper
medical attention not being given {0
him, or of propér medical attention
not being available in a city like Ah-
medabad. But it wag considereq that
since hospitalisation was necessary
for a further period, it may be advis-
able to bring him over to Delhi since
he is g resident of Delhi. The deci-
sion to bring him to Delhi was taken
in consultation with him he himself
felt that he should come to Delhi,
Therefore he was brought to the All
India Medical Institute whzre all the
further treatment necessary is being
given to him. He is now in fairly
gnod health and is making goud pro-
gress and he even took a ride in &g
car a few days ago. He is able to
walk a little and is in a much hetter
condition than before.

PROF. P. G. MAVALANKAR:
I am grateful to my esteemed friend
for giving such a detailed and com-
plete gnswer. Persons like Acharya
Kripalani and Loknayak Jayaprakash
Narayan are our national assets and
thelr health js the concern of all of
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us and anything happens to them—
even a small thing—brings us auxie-
ty. The hon. Minister in his reply
has said that he is progressing well.
Now that Kripalaniji has been brought
to Delhi—in fact last week Mr. H.V.
Kamath and 1 had the privilege of
meeting him in the hospital here in
Delhi and we were with him for some
time—may I know whether further
medical examinations in the All India
Medical Institute of Delhi have indi-
cated any particular ailment which
Acharyaji is suffering from or is it
just the advance age of 93 or more
that is responsible for his general de-
bility and weakness? If s0, what
specific concrete action has been taken
in terms of medical assistunce and
medicines and other requircments so
that Acharyaji recoups his health and
is with us like Jayaprakashji in Bom-
bay, for many years to come?

SHR] VASANT SATHE: And is it
connecled with the Emergency?

PROF. P. G. MAVALANKAR:
I do not know why my friend brings
extraneous things in a matter which
is non-controversial.

SHRI RAVINDRA VARMA: Sir, [
do not understand why my hon. friend
Mr. Mavalankar, should feel so an-
neyed if any one's conscience speaks
for itself. Now, as far as his main
question is concerned, the Govern-
ment ig very well aware of the neces-
sity to ensure that full medical at-
tention in terms of services as well as
medicines i8 made available to Ach-
arya Kripalani and therefore there
will be nothing lacking ag far as the
treatment of Acharya Kripalani is
concerned. He asked rae about what
the ailments were. As he himself said
primarily it is a matter of ability to
recover at a certain stage in lite, es-
pecially when one is advanced in age.
Apart from that, he has also some
difficulty as far as the frequemcy of
urination is concerned, This matter
is being attended to, and I do not
think it is necessary for me fo give
a detailed history of treatment at this
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moment. But I can gssure the House ol v & g dare § 1 sifawa ww
that every effort will be made to see 7 oot gf gfaw fem 8 fr o ganedw
that the best posgible medical treat- W wawmeT € qeEdl Wl &1 g
ment is given to Acharyaji. g areifany s g9 F  Sew B Eq
& wmro&m ﬂ’hgﬁ"r feafr wee &R
USSR Warships in Indian Ocean ¥ fy o sfrdw o
+
*1082. SHRI CHIMANBHAI H,
SHUKLA:

SHRI G. Y KRISHNAN:
WRITTEN ANSWERS TO QUESTIONS
Will the Minister of EXTERNAL

AFFAIRS be pleased to state: Employment Exchange in South for

ta) whether his attention has been Seamen
drawn to the news item appearing in
the ‘Indian Express’ dated the 14th #1074, SHR1 P. THIAGARAJAN:
April, 1979 stating that Russian task Will the Minister of SHIPPING AND
force hns entered Indian Ovcean; and TRANSPORT be pleased to state:
(b) i* so, the reactivn of Govern- (a) total] number of Seamen from
ment to ruch a move? Madras, Kerala, Karnataka. and
Andhra Pradesh; and
THE MINISTER OF EXTERNAL (b) whether Government have con-
AFFAIRe (SHRI ATAL BIHARI VAJ- s.dered the feasibility of opening Em-
PAYEF)- (a) Yes, Sir, ployment Exchanges for recruiting
Seamen at important places in the
(b) We have consistently advocated South like Tuticorin, Madras etc.?
that the Indian Oc¢ean should be made
a zone of peace free from great power THE MINISTER OF STATE IN
naval presence and rnivalries. It has CHARGE OF THE MINISTRY OF
been our fear that the increase in the SHIPPING AND TRANSPORT (SHRI
naval presence of one super power CHAND RAM): (a) 5635 from Tamil
leads to the corresponding increase in Nadu, Kerala, Karnataka and Andhra
the naval presence of the other. We Pradesh.
feel more than ever that USA and
USSR should resume 1{alks with a (b} A proposal to open Seamen's
view to the limitation and eventual Employment Offlce in Madras was con-
elimination of their naval presence in sidered and dropped as not feasible on
the Inidan Ocean. administrative and economic grounds.
@t foww wf qwo qww :  wirwi
m%" ‘!ﬂi“ BN AR Loss to Indlans in Usanda
e wrwwr @ ddae e @ *1077. SHRI M. V. CHANDRA.-
i#e?ﬁ :;rfm !ﬁ;w & ;ﬁm =™ SHEKHARA MURTHY:
g [ g aAm .
g f e wwrdwr R ey A oww SHRI ANANT DAVE:
g“;g!}'"ﬁgﬁw ! o Will the Minister of EXTERNAL
whvwdt  wy R E N AFFAIRS be pleased to state:

o wew fagr®t wreddt ey (a) whether the people of Indian
Nfvww oy ¢ yo Mmm 'mié' origin in Uganda are safe or they fled
WL LR T outside the country during the dis.
Ofewr sy wwler € oW @ g turbances there;
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(b) if so, whether all such persons
who had left Uganda have desired to
come back to Uganda;

(e) if so, whether the new Govern-
ment of Uganda has been urged by
the Indian Government to allow them;

(d) whether many Indians lost their
property which was damaged due to
internal disturbances there;

(e) whether the Union Government
hag talten up this issue with the new
Uganda Government; and

(1) whether India has recognised the
new Government of Uganda?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (c). Before the out-
break of the recent disturbances in
Uganda, there were about 400 Indian
citizens including their family mem-
bers residing there. As the security
sitwation deteriorated, many of them
left Uganda on their own. Between
the 30th March and 2nd April 1879,
about 2% of them were evacuated to
Kenya under arrangements made by
our High Commission in Kampala; of
these 47 were repatriated to India at
their own request by our High Com-
mission in Nairobi. Most of those who
were evacuated from Uganda under
arrangements made by our High Com-
misgion in Kampala are understood to
be keen to return {o Uganda. Govern-
ment do not anticipate any difficulties
in regard to their return to Uganda
when the situation there normalisec<.

The number of Indian citizens in
Uganda at present is about 100 includ-
ing members of our High Commission
in Kampala and their families. Ac-
cording to latest information from our
High Commissioner in Kampala all
these Indian citiens in Uganda are
safe; only one Indian citizen Shri Pal
Singh is reported to have died on
April 18th.
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(d) & (e), In the immediate after-
math of the overthrow of the Idi Amin
regime, there was a situation of con-
fusion and disorder In which there
was ‘widespread property looting in
some parts of Uganda including Kam-
pala. It is likely that property left
behind by Indian citizens who left
Uganda temporarily may have suffered
loss/damage. Estimates of the damage/
loss may be possible only after those
concerned return to Uganda. The ap-
propriate course of action will then
have to be considered.

(), The Government has not yet
accorded formal recognition to the
new Government of Uganda; however,
our High Commissioner in Kampala
has maintained contact with the new
authorities in Kampala from the very
beginning.

Tuberculosiy Controi Programme for
State Secter

*1078. DR. P. V. PERIASAMY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether there is any proposal
to pass on most of the Tuberculosis
Control Programmes to the State
Sector;

(b) it s0, the reasong for the same;
and

(¢) the number of T. B. Clinies and
beds in hospitals that are available
at present in the country for T. B,
patients?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The NDC have decided that the Cen-
trally Sponsored Schemes will be trans-
ferred to the Btates on 50:30 Sasis.
This decislon also applies to the ¥a-
tional T. B. Contrdl Pregramme,
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(c) A statement showing the num-
ber of T, B. Clinics and TB beds
functioning in the States/UTs. is laid
on the Table of the Sabha.

Statement

Number of T. B. Clinics and T. B. Beds
in the various States|U.T.

8l.  States/U.Ts T.B. T.B.
No. Clinirs Beds
-;._;\-ndhra Pradesh | 46 2,927
2. Amam . 18 799
5. Bihar . . 28 1,714
4. Gujarat . 32 2,886
5. Haryana . . 1t 252
6 Himachal Pradesh 19 679
7. Jammu & Kashmir 13 6as
8. Karnataks . ay 2,858
9. Kerala . . 21 2,161
10. Madhya Pradesh, 36 1,*10
11. Maharashtra | 46 7,034
12. Manipwt . 3 100
13. Meghalaya , - 1 303
14. Nagalana . . 3 100
15. Orissa . . 13 730
16. Puniab . 12 1,027
17. Rajasthan . 28 1,615
18. Sikkim . 4 62
19. Tamil Nadu 55 3,558
20. Tripura . 1 50
21. Uttar Pradesh 78 8,212
22, West Bengat . 1oy 5,786
23. A. & N. Islands 1 62
24. Arunachal Pracesh 3 182
25. Chandigarh . 1 10
26. Dethi . . 11 1,530
27. Goa, Daman & Diu 1 251
28. Mizoram . 1 30
39. Pondicherry 3 169
Torar . 621

42,501

Sethusamudram Project in Tamil
Nady

*1083. SHRI K. T. KOSALRAM:
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) 'the steps being taken to exa-
mine the proposal of Sethusamudram
Project in Tamil Nadu about the
scruting of which the Hon'ble Min-
ister of Shipping and Transpory an-
nounced in a public meeting in Tuti-
corin on lst Mareh, 1979; and

(b) the time by which this scheme
is likely to be completed?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT '(SHRI
CHAND RAM): (a) and (b). I visited
Tuticorin on 1-4-79 (not on 1-3-1979 as
stated in the Question). There was an
occasion to discuss about the Sethusa-
mudram Project with the Chief ‘Mini-
ster of Tamil Nadu State, and it was
indicated to me that the Tamil Nadu
Government would be sending a report
to our Ministry regarding this project,
which has not been received.

Sinking of India, Cargo Ship ‘Indisn
Tribune’

*1084. DR. VABANT KUMAR
PANDIT :

SRI MUKHTIAR SINGH
MALIK:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether an Indiap cargo ship
‘INDIAN TRIBUNE' has sunk at the
Ballard Pier extension in Bombay;

(b) the estimated loss of life and
property; .

(c) whether Government hgg inves-
tigated the causes of the accident and
the collisioy, of the Indian cargo ship
with the foreign vessel the ‘Bunder
Express’; and

(d) if so, the findings thereof and
the action taken thereon?
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THE MINISTER ' OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir, Conse-
quent upon collision with the Swedish
vesse] ‘BANDAR ABBAS EXPRESS'
on 16-4-1979, the Indian Ship' INDIAN
TRIBUNE' suffered extensive damage,
but remaineq affloat.

(b) The estimated loss is as follows:

1. ‘INDIAN
TRIBUNE’ : Rs. 2,00,75,000/-
(approx.)
2. ‘BANDAR ABBAS'
EXPRESS’ Rs. 4,00,000/-
3. Cargn Barage
‘PUNA" Rs 1,90,000/-

Two memberg of the barge ‘PUNA’
were injured and hospitalised. No per-
son died or is reported missing.

(¢) and (d). A Preliminary Inquiry
into this shipping casualty is being con
ducted by the Deputy Conservator,
Bombay Port Trust and the causes will
be known only on receipt of the Preli-
minary Inquiry Report,

Shortage of Polio Vaccine Appre-
hended
*1085. SHR] AMAR ROY PRA-
DHAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state.

(a) whether it is a fact that Drug
Industry Circleg apprehend  ghortage
of polio vaccine in the near future; and

(b) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)y No,
Sir,

{b) Does not arise,

Allotment of Wagong to West Bengal

%1085. SHRI BALASAHEB VIKHE
PATIL:

DR, BIJOY MONDAL:

‘Will the Minister of RAILWAYS be
pleaseg to state:

(a) whether his gttention has been

drawn to the newys item captioned
“Allotmeny of Wagons; Probe de-
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manded” publisheq in the ‘Business
Standard’ of 9th April, 1979 re-
garding inadequate supply of railway
wagong for movement of essential sup-
ply to Wes; Bengal,

(b) if so, whether and how far al-
legation made about “whimsical allo.
cation” of Railway wagons by the
West Bengal of essentia) supply to
West Bengal;

(c} what action has beep taken tu
improve the Railway wagong suppiy
position for West Bengal?

TIIE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a).
Yes, Sir.

(by and (c). Every effort is beng
made to supply adequate numhe~ 1
wagons for movement of essential com-
modities to West Bengal

whrendw FaTa Aol dW A W O W
¥ wiag =em
1087. =it TaTOR ITA ¢
=Y PO W ST
w7 imw! FREmT ¥ 9 i

(%) =1 ewdA=, 1979 ® &fw
‘sureer F gwfw gz warare v # fe
FATEA AT H 3,000 & % fg
£, Ok

(@) afg g, aY 39 w1 w7y §
g\:m dag F wew d  wr st A

T AW (sho mgdww®) @ (%) A =ffy

(w) swor afr Iz

Cargo Handling Operation in
Calcutta Port

*1088. SHRI CHITTA BASU: Wil
the Minister of SHIPPING AND
TRANSPORT he pleased to state:

(a) whether it is a fact that the
cargo handling operations in the Cal-
cutta Port are now at 60 per cent
lower than the 1872 level;

(b) whether the traffic in Caleutta
port has sharply declined;

(c) if go, the reasong for such state
of affairs; and

(d) the steps taken by Government
to improve the situation?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The tra-
fic handled at Calcutta-Haldia Port
was 6.68 million tonnes in 1972-73
while it was 7.98 million tonnes in
1978-79. The traffic therefore, has
not declined,

(c) and (d). Do not arise.

Exempting Vehicles used by the
Handicapped Persons from the
Paynient of Road Tax

*108¢8. SHRI SARAT KAR:
SHRI CHITTUBHAI GAMIT:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal
under the consideratio, of Govern-
ment ip exempt vehicles used by the
handicapped persons from the pay-
ment of road tax;

(b) whether any request from the
Social Welfare Department has also
been received in his Ministry; and

(c) whether Government have per-
suadeq the State Governmentg also in
this regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Levy of road tax
and granting of exemptions to certain
categories of vehicles from the tax is a
matter within the competence of the
8tate Governments, The State Govern-
ments were advised in August, 1975, to
consider the suggestion of amending
their Motor Vehicles Taxation Acts to
grant exemption of tax for carriages
owned and driven by physically handi-
capped persons. Most of the gtate
Governments/Union Territory Adminis-
trations have already granted the
ekemption.

(b) and (¢). The Department of
Sobtlal Welture in Dwsember, 1978, had
forwaprded 5 representistion of the
Fellowsiip of the Physicelly Hanfti~

1082 1L5—2

capped, Bombay, requesting to extend
the exemption to vehicles ysed by dis-
abled persons, who have to carry
additional persons on their vehicels due
to the serfousness of the incapacity of
the disabled persons, The State Gov-
ernments/Union Territory Administra.
tions have been addressed with the re-
quest to consider the request ¢f the
Fellowship of the Physically handi-

capped.
Use of Antibacterial Seap

*1080, SHR] R. K. MHALGI. Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware
of the recent report of the Swedish
doctorg that constant use of antibac-
terial soap for washing hands has been
proved harmful i case of pregnant
nurse working in hospitals; and

(b) if so, what gteps Government
proposed to take for substitution of
such goaps in hospitals?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a).
Yes, Sir, Government have Seen A
press report in the Indian Express,
Delhi of the 19th January, 1979 to this
effect.

(b) No such cases have come to light
in India and as such no steps to ban
the anti-bacterial soap have been taken

Sino-Indian Relations

*1091, PROF. SAMAR GUHA. Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Ching. is permitting
Indiang to visit that country;

{b) if so, facts thereabout; -

(c) whether China is now purchas-
ing Indian goods;

(d) whether China is willing to
supply oil to Ingia;
L

(e) if so, facts thereabout; and
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(1) the reaction of Govemment to-
wards these friendly gestures by
Ching?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). Yes, Sir. Ke-
presentatives of our trading community,
public gector undertakings, experts who
participated in study tours orgainsed
by international organisations, certain
Indian journalists and an officially-
sponsored dance ensemble are omong
those who have visited China in the
last two years.

(c) Yes, Sir.

(d) and (e). No offer has been receiv-
ed trom China for the supply of oil.

(1) The resumption both of visiis and
trade has been on the basis of mutual
benefit and is part of the process of
normalising bilateral exchanges with
China initiated since the restoration
of our relationship at the ambassad-
orial level in 1978.

Special Iucentives to the Central
Government Employees tc promote
Family Planning

*1092, SHRI K. PRADHANI: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: .

e

(a) whether there is any proposal
under the consideration of Govern-
ment to give special incentives to the
Central Government employees In
order 1o promote family planning
measures; and

(b) if s0o, what are the details
thereot?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(b). Yes, Sir, proposoal is under con-
sideration,
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Meeting Expenses of Medical Wrest-
ment of Bhri Jayaprakash Nazaysm

10365 . SHRI C, K. CHANDRAP-
PAN: Wil} the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government has met
all the expenses for medicine, treat=-
ment elc. for Shri Jayaprakash
Narayan recently while he was ill and
treated at Patna and then in Bombay;
and '

(by if so, what were the arrange-
ments made for his treatment und the
expenses involved?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Lok Nayak Jayaprakash
Narayan who suddenly took seriously
ill in Patna was provideq full and
expert medica] facilities by the Bihar
Government  Later, on the advice of
expert:, he was shifted by a special
plane provided by the Government of
India to Bombay for treatmeni in a
private hospital. He was given ihe best
possible treatment at the hospital
where he recovered. He has been
later discharged. Details of expenses
have not been worked out.
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Railway line for Cement Plant

10368. SHRI A, R. BADRI-
NARAYAN:

SHR] M. V. CHANDRA
SHEKHARA MURTHY:
SHRI NIHAR LASKAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Planning Commission
has agreed to provide an additional
sum of Rs, 100 crores during the cur-
rent year for laying new railway lines
to facilitate the setting up of cement
plants in the country;

(by 1if so, whether any final decision
has been taken;

(c) 1f so, what are the new lines to
be set up; and

(d) how many new railway lines
are to be set up in the State
of Karnataka®

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) No. An
amount of Rs. 42 crores only has been
provided for construction of new lines
in the current year which includes
amount for laying lines in some areas
of Cement Plants also. However,
Railways have asked for an additional
amount of Rs. 30 crores from the Plan-
hing Commigsion for construction of
various additiona] line capacity works,
new lines and additional relling stock,
for meeting the requirements of
cement traffie.

(b) No.

(c) One new line Manikgfrh-Chan~
dur (26 Kms.) has been taken up for
construction during the current year
to gerve cement Plants, Another line
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Wani~Chanaka (75 Kms.) §s being
progressed faster.

(d) No new railway line being
constructed in Karnataka State for
cement factories exclusively, How-
ever, &8 new MG line from Hassan to
Mangalore (189 Kms) in Karnataka
is in final stage of completion,

In addition, conversion of the fol-
lowing MG lines into BG is also in
progress in Karnataka:—

|(i) Gaatakal-Bangalore (Partly 268 Kms,
“ ,in Andhra Pradesh). :

i) Maore-Bangalore (New 132 Kms.
“work in 1979-80).

Anomaly in payment of allowances to
IFS-A and IFS-B grades

10369. SHRI K. RAMAMURTHY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the need for giving special
allowance to an IFS-A Grade officer
placed in Delhi and the reasons for
not giving such an allowance to IFS-
B Grade official working along with
IFS-A official in one ang the same
room in Delhi.

(b) whether it is not a fact that
IFS-A ang IFS-B official working in
Indian Missions abroad get the same
emoluments; and

(c) the reasons for following the
policy of “Apartheid” inside the
Ministry of Externa] Affairs so far as
IFS-A and IFS-B officials are con-
cerned?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] ATAL BIHARI
VAJPAYEE): (a) to (c¢). The only
special mllowance admissible to an IFS
‘A’ officer on posting in Delhj that is
not available {0 an officer of Branch
‘B* of the IFS is the special pay. In
IFS ‘A’ officer is entitled to the special
pay on the same basis as admissible
to an IAS officer who comes to the
Central Government on an assign-
ment.

IFS ‘B’ officers stand on a similar
footing to those of the Central Secre-
tariat service who are pot entitled to
the special pay while holding post of
Under Secretary at headquarters. It
may, however, be mentioneq that in
Missions abroad officers of both bran-
ches of the IFS holding egquivalent
posts are entitled equally to the same
allowances attached to the posts held.

Delay in construction of Subarnare-
kha bridge in Orissa

10370, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state whether Government
desires to institute an enquiry to find
out the reason for delay in construc-
tion of Subarnarekha Bridge in Orissa
and fix up responsibility for it?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): The bridge in ques-
tion falls on Slate Road and the State
Government are therefore primarily
concerned with its construction. Ac-
cording to the information received
from them, there is no proposal to in-
stitute such an enguiry.
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Compensation paid to Seamen during
their lay-off Period

10372. SHRI DILIP CHAKRA-
VARTY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) is it a fact that from about the
end of 1976 the seamen are being
granted some compensation during
their lay-off;

(b) if so, from where 1{his fund
comes;

(c) the mode of distribution;

(d) is it a fact that Government
hag no say in it; and

(e) what is the possibility of this
fund being discontinued?

THE MINISTER OF STATE IN
CHARGE OF MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI-
CHAND RAM): (a) From 1-1-1975 ex-
gratia firancial assistance to needy
seamen during their period of invol-
untary unemployment is being given.

(b) Upto 31-8-1878, the Scheme was
financed from income on contributions
received from foreign Shipowners
employing Indian crew under ISP/
ITPF understanding of November, 1078.
From 1-4-1978 onwardg it is being
financeq by contributions from Ship-
owners employing Indian seamen
under bilateral NMB Agreement.

(c) Under the Scheme, every
Foreign' Going registered Indian Sea-
man after a period reckoned on the
basis of ten days for every completed
month of voyage on Articles or Pro-
rata jg eligible for ex-gratia assistance
at Rs. 10 per day till he gets g job on
next ship, subject to a maximum of
ninety days, The amount is paid
periodically by cheques to eligible
seamen,

(d) No Sir. All members of the
Committee of Management are nomi-
nated by the Central Government.

() The continuance of the scheme
is subject to the shipowners continu-
ing to contribute regularly, As long
as this is assured, the scheme will be
continued,

Koraput-Rayagada Line

10373. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS
be pleased to state:

(a) the measures taken by his
Ministry for early completion of the
survey of Koraput-Parvatipur and
Koraput-Rayagada Railway lines;

() when the final survey report
will be available to finalise the invest-
ment decision by his Ministry for
construction of lines; and

(c) funds provided since the sanc-
tion of the lines for survey and the
progress made?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
Preliminary Engineering-cum-Traffic
survey for the new line from Koraput
to Salur/Parvatipuram with an alter-
native from Koraput-Rayagada has
been entrusted to M/s. Rail India
Technical and Economic Services Lid.
who are getting the assistance of
Survey of India for aerial surveys,
and preparation of large scale maps
by photogrammetry to expedite early
completion of the survey,
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(b) The survey report iz expected
by May, 19880

(¢) An amount of Rs. 5 lakhs has
been provided in 1878-79 through
revised budget and balance Rs, 7.5
lacs has been provided in 1979-80
budget for the survey. Topographical
maps have been prepared, paper
alignment studies carried out and
corridors for survey selected. The
survey of India have completed wddi-
tional aerial photography necessary
and are working on photogrammetry
for preparation of large scale maps.
Traffic gurvey has also bheen taken jn
hand. Field topographiecal survey of
selected alignments and geologica] and
geotechnical studies will be under-
taken in November-December, 1978
before preparation of estimates and
reports.

Pilferages and Wagon breaking cases

10374. SHRI VIJAY KUMAR N,
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a large number of pil-
feruges and wagon breaking cases has
been reported on the Central Railways
and other Zones of the Railways during
1977-78 to 1978-78;

(b) if so furnish zone-wise/State-
wise details of the pilferages reported
by Broad Indicators;

(¢) if so0, whether any special steps
have been taken by the Rallway
authorities to  stop this anti-social
activities in the areas where the pro-
blem is very acute;

(d) whether the Rallway Thas
approached the State Government for
the co-operation in this regard and
details thereof: and

(e) the cocperation extended?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) and
(b), There hag been no increase in
the number of pilferages and wagon
breaking cases on the Central Rail-
way and other Zones of the Railways

MAY 10, 1979
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except Southern Railway during
1978-79 when compared with 1977-78
as would be evident from the Table
given below relating to compensation
paid due to thefts ang pilferages
during April—September, 1878 via-a-
vis April—September, 1877:

Amount
of

Compensa-
tion paid

Railway Period due to
thefts and
pilferages

{Inlakhs)
Central 1477-78 39'99
1978-79 3645
Eastern 1977-78 14370
1978-79 riogb
Northern | 1977-78 7% 15
1978-99 50 a5
North Eastern 1977-78 15°72
1978-7y 14-48
Northeast Frontier 1077-78 6774
1978-79 27" 74
Southern 1977-78 178y
1978-79 2312
South Central 1977-78 2412
1978-79 20* 50
South Eastern 1977-78 8g* 51
1978-79 70" 79
Western . 1977-78 5476
1978-79 47°37
ToraL 1977-78 526 36
1978-79 407 66

(c) The following measures have
been taken:—

1. Trains carrying wvaluable com-
modities are escorted by Railway
Prabection Force in vulnerable
sections.
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2, Yards vulnerable for high inci-
dence of thefty are patrolled by
Railway Protection Force, Dog
Squards also.

3. Important and vulnerable yards
are patrolled round the clock and
guarded by armed Railway Protec-
tion Force.

4, Staff of Crime Intelligence
Branches of the Zona] Railways and
the Central Crime Bureau of Rail-
way Boards are deployed to collect
Crime Intelligence with a view to
tracking down criminals, receivers
of stolen property and also to or-
ganise raids,

B. Close coordinatinn between
Railway Proiection Force and Gov-
ernment Railway Police is main~
tained.

(d) and (e). Yes, Ful] cooperation
is extendeq in combating incidenis of
crime on Railways,

Container Vessels

10375. SHRI S. R, DAMANI: Wil
the Mini of SHIPPING AND
TRANSPORT be pleased to state:

{a) whether it is g fact that Indian
Shipping lines do not have any con-
tainer vessels;

(b) if so, the steps being taken to
acquire such vessels; and

(¢) whether Government proposes
‘to have g tie-up with foreign shipping
lines in this regard to boost exports of
the eountry; if so, the progress made
in the matter so far?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The re-
quisite information is being collected
from various Indian Shipping Comp-
Bnieg and will be laig on the Table
©f the House in due course,

Siddh, System as cure for Rables

10376, SHRI R, KOLANTHALVELU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Allopathy hag no effec-
tive cure for the dangerous disease of
rabies;

(b) whether the Siddha system of
medicing in Tamil Nadu has been
found to be effective in such cases;

(¢) whether Government are aware
that there are at least four persons in
Madras competent in Siddha medicine
to provide cures for rabies; and

(d) if so, the encouragement given
by the Centre to such practitioners for
their life saving mission?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA). (a)
There is no cure for Rabies in Allo-
pathy once symptoms of the disease
develop. The disease can be prevent-
ed if a full course of anti-rabies
vaccine is given immediately after the
person has been bitten by a rabid
animal.

{b) ang (c¢). Government of India
have no such information.

(d) Does not warise,

Shortage of Medicines in C.G.H.S.
Dispensary, Harl Nagar

10377. SHRI DURGA CHAND: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is 5 fact that various
urgently required medicines are not
available in Harl Nager C.G.H.8. Dis-
pensary for a long time; and

(b) If ad, the reasons for this non.
availability and py what date these
would be made available?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir,

(b) Does not arise,

All India Cabin Traffic and Shunting
Staft

10378. SHRI SAUGATA ROY: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether the All India Cabin
Traffic and Shunting Staff Associa-
tion had submitted a memorandum
to him in August 1978 listing their 34
point charter of demands;

(b) if so, Government's reaction to
the same;

(c) whether some staff in KEastern
Railwayg have been victimised re-
cently while agitating for these de-
mandg; and

(d) if so, Government's present
attitude towardg them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); (a) Yes,

(b) In accordance with the Govern-
ment’s policy, the Staff representa-
tions received from any source are
given due consideration and such
action ms is considered necessary is
taken. The demands of all cate-
gories of staff are considered and
golveq through various tiers of col-
lective bargaining machinery—Per-
manent Negotiating Machinery and
the Joint Consultative Machinery and
even in jnformal discussions with un-
recognised unions.

(c) gnd (d). While there was no
victimisation, suitable action had to
be taken against the delinguent staff
in the administrative jinterest to en-
sure early return of normalcy in train
operations,

Rakes of Coal

10379, SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of rakes of coal
moved into Agra gnd Faizabad dur-
ing the years 1976, 1977 1978, 1979
separately for each year:

(b) if there hag been a short-fall
in the years 1978 and 1979 how is it
accounted for; and

(c) whether it was due to shortage
of supply of coal or ol wagons?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) {o (c).
The information is being collected and
will be placeg on the table of the
House.
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Trains allowing Journey on Season
Tickets from Mathura t{o New Delki

10381, DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of
RAILWAYS be pleased to state:

(a) the nameg of all such express
trains on which the seasoff” ticket hol-
ders are allowed ta travel from
Mathurg Junction to New Delhi and
back with effect from 1st May, 1979;

(b) whether guch season ticket hol-
ders are allowed to travel by Pas-
chim/Deluxe Expres, and Qutub Ex-
press trains between Mathurg Junc-
tion and New Delhi|Nizamuddin Rail-
way Stations;

(e) 1f not, why relaxation on these
traing is not being given to slch com-
muterg although these arp the only
two suitable trains available from
Mathura/New Delbj or Nizamuddin
in the morning and in the evening for
such commuters; and

(d) whether there is a proposal for
starting a shuttle express train bet-
ween Mathurg Junction gng New
Delhi w.ef. 1st May, 1979 for such
commuters?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (c).
Season Ticket holders are allowed to
travel by the following Mail/Express
trains from Mathura Junction to New
Delhi/Nizamuddip and back:—

1. 5Dn/6Up Punjab Malls,

2. 21Dn/22Up Dakshin Ex.
presses,

3. 17Up/18Dn  Madras Jammu-
Tawi Janata Expresses.

4. 19Dn/20Up Dehradun  Ex-
presses,

5. 23 Dn/24 Up Bombay-Feroze-
pore Janatas Expresses.

6. TDn/78Up Utkal Expresses.
7. 77 Dn/78 Up Utkal Expresses.

8. 137Dn/138/Up Chhatisgarh
Expresses.

9. 57Dn/58Up Dadar Amritsar
Expresses.

Season ticket holders are also allowed
to travel in the following Express
trains:—

1. TDn/80Up Taj Expresses,

2. 13Dn/132Pp Jayanti Janata

Expresses,

3. 143Dn/144Up Kalinga Ex-
presses.

subject o availability of vacant seats
with reservations., Since the commu-
ters can avail of these trains, relaxa-
tion is not femsible in the interests of
long distance passengers.

(b) No,

(d) No shuttle has been introduced
between Mathura and New Delhi with
effect from 1lst May, 1979,

Regtoration of Miraj-Sangli Rall Link

10382. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL~
WAYS be pleased to state:

(a) the latest position in the mat.
ter of (i) the restoration of the old
rail link betweep Miraj and Sangli
old Railway Station, South-Central
Railway, and (ii) bringing old Ma-~
dhavnagar Station, on Miraj-Pune
broad gauge line, South Central Raile

way; and

(b) the probable time B§ which the
final decision is likely to be taken is
this? i
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) While
the Railway had made proposals for
bringing old Madhavnagar on the
Miraj-Pune line anq also linking
Miraj and old Sangli, the Sangli Miraj
Regional Planning Board, Sangli, had
initially forwarded alternate pro-
posals. After some correspondence,
the Sangli Miraj Regional Planning
Board have now agreed with the
Railway’s origina] proposals.

(b) The Railway's proposals have
been examined and the work will be
taken in hand soon.

Vehicles displaying Number Plates
with Hindi Letters and Numerals

10383. SHRI EDUARDO FALEIRO:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased tp state:

(a) whether attention of Govern-
ment hag been drawn to the fact that
several motor vechicles in Delhi dis-
play number plates with Hindi jetters
and numeralg only;

(b) whether New Defhi being the
capital of the country there are large
number of its residefits including
some police persomnel who can pot
read thes, number plates;

(c) whether there gre further diffi-
culties when these vehicles travel in
non-Hindi speaking State; ang

(d) if go, what steps will Govern-
ment take in this matter?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND DAM): (a) No complaints
in this regard have been received in
the Ministry except the communication
from Tami] Nadu Government refered
to at (¢) below.

(b) No much complaint has been
received, However, it is true that
some residents of Delhi would not be
able to read number plates in Hindi,
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(c) Recenlily the Tamil Nadu Gov-
ernment had expressed its apprehen-
sion that the wvehicles displaying the
registration numbers in Hindi would
be difficult to be detected in non-
Hindi speaking States, when such
vehicles are involved in accident
offences ete. as it would be difficult to
decipher the registration marks in
Hindi.

(d) The vehicles under the present
provision of the Motor Vehicles Act,
1939 are required to display the regis-
tration number in English letters only.
The Motor Vehicles Aect 1939 was
amended in 1878 to provide for allot-
ment of group of letters by the Cen-
tral Government to the States, for
bemng assigned on the motor vehicles
registered jn the State. For this pur-
pose, the Central Guvernment is to
issue a notification. The views of the
State Government of Tamil Nadu and
others will he kept in wiew while
finalising the said notification. The
question as to whether it can pe pro-
vided 1n the notification that the
number following the group of letters
should be only in the International
form of Indian Numerals or the
Motor Vehicles Act would need to be
amended for the purpose, will also
be considered,

Petition from United Mineral Wor-
kers Union, Chiriburn Bramch,
Singhbhum

10384, SHRI M. N. GOVINDAN
NAIR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased tp state:

(a) whether the United Mineral
Workers’ Union, Chiriburu Branch,
District Singhbhum has heen gending
communication petitiong regularly
from March 1977;

(b) i so0, the number of communi-
cationg received; and

(c) the reasons for the delay in in-

vestigation amd action againgt the
culprits?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir,

(b) This Ministry has received over
twenty letters.

(c) Action hag been taken on some
of the communications and it is being
taken on others according to the
mature of the requests made therein.

Coach Repair Factory

10385. SHR] A. MURUGESAN: Wwill
the Minister of RAILWAYS be pleased
to state:

(e) whether a Commitie, has been
appointed to study the setting up of
a coach repair factory in South India
{0 cater to the needs of Southern and
South Central Railways;

(b) if 80, whether the Committee
has submitted ity report;

(c¢) if so, the location suggested by
the Committee; and

(d) when the work of the new
workshop will begin?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHIRI SHEO NARAIN): (a) and
(b). Yes. '

(c) A Survey Committee consi-
dergd varioug locationg viz, (i) Tiru-
pati pear Rehigunta, (ii) Yelahanka
near Bangalore, (ill) Nayakkarap-
patti near Salem, (iv) Singanallur
near Coimbatore, (v) Peelamedu near
Coimbatore, (vi) Kanjikode near Pal-
ghat, The Survey Committee’s Report
has been examined in detail by a
Directors’ Committee in the Ministry
of Railways and based on techno-
economic considerations, it has been
decided to locate this Workshop at
Tirupati near Renigunta.

(d) The Planning work of the new
Workshop will begin in the current
Year (1979-80).
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10387. SHRI GANGA  SINGH: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) which herbs have been identi-
fied for medicinal use in Himachal
Pradesh;

(b) where and how guch herbs are
utilised; and

(C) d()es the I.D.P.Ll propofe to es-
tablish some medicine manufacturing
wnits in Himachal Pradesh, if 30,
when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Many herbs
have been identifled for medicinal use
in Himachal Pradesh. A list of such
drugs is enclosed.
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(b) These herbs are collected by the
Research Instituies/Centres and Pri-
vate agencies for preparing medicines.

(¢) The proposal for setting up of a
phytochemical Unit in J. & K.—Hima-
chal Pradesh region is under considera-
tion of IL.D.P.L.

Statement

Ranunculus sp. Berberis aristata,
Oxa-lis, corniculata, Woodfordia fruti-
cosa, Desmodium gangeticum, Pistacia
integrimma, Curcuna  augustifolia
Stephania blabra, Moringa oleifera,
Randia dumetorum, Centella asiatica,
Ranunculus laetus Oxalis corniculata
Salix Utrasperma, Bauhinia purpurea,
Vitex negundo, Ranunculus arvensis,
Cidrella Toona, Artemesia sp., Grewla
sp, Mallotus philippensis, Terminalla
chebula, Myrica nagi, Betula, utilis,
Taxus baccata, picrorhiza kurroa, saus-
surea gossypiphora, Datura stramonjum
Aconitum - heterophyllum, Acecnitum
falconerii, Cessampelos pariera, Viola
serpans, Sida  cordifolia, Helicteres
isora, Melia azadirachta, Tribulus ter-
restris, Celastrus paniculatus, Cedrus
deodara, Momordia charantia, Plum-
bago zeylanica, Swertia chirata, sola-
num xanthocarpum, Solanum nigrum,
Bacopa monnieri, Asteracantha longi-
folia, Achyranthes aspera, Plantago
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major, Chinapodium album, Rheum
emodi, Cinnamomum tamala, Cinna-
momum camphora, Croton geglium,
phyllanthus niruri, Juniperusg commu-
nis, Terminalia chebula, Terminulia
belerica, Cedrella toona, Nardostachys
jatamansi, Valeriana wallichi, Betula
utilis, Rubia cordifolia etec.

Governing body of 1.C.C.R.

10388. SHRI K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have re-
cently reconstituted the governing
body of Indian Council of Cultural
Relations; and

(b) if so, what are the names of
the members of the reconstituted
body?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR!I ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. The Gov-
erning Body of the Indian Council for
Cultural Relalions was reconstituted
in August, 1978.

(b) A statement giving the names of
the members of the re-constituted body
is laid on the table of the House.

Statement

Nanies of the Members of the re-constituted Governing Body of Indian Council for Cultural Relations,

President
Vice-President

Member-Secretary .
Fipancial Adviser

Nominees of the Government of India |

Nominaes of the General Assembly

e

Shri Atal Behari Vajpayee.
i) Smt. Kamladevi Chattopadh
;u)) Dr. Karan Sin ' M.P. opadhyay
(1) Shri Jagat S, chta.
Shri J.N. Dixit.

Shri R. Patnaik

(i} Shri Jagat 5. Mchta,
(15) ShriP.Sahanayagam
(iii) Skri S.M.L. Bhatnagar

(f} Shri Nanaji Deshmukh, M.P,
{u% Shri Krishnarao Thakur, M.P.
Em Shri Narendra Singh M.P,

i) Prof. R.N. Dan

(v) Sms, Shanti Eldiq Ali
(vi) Dr. Rajni Kothari

lm Shri J. Swaminathan

Prof. Raja Ram Shastri
s'x} 8bri B.G. Verghese.




s7

Indian Natlonals under Detention
Abroad

10389. SHRI S. R. REDDY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) what are the details regarding
the Indian nationals now in detenticn
in different countries excluding Pakis-
tan;, and

(b) the steps Government propose to
take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SAMARENDRA KUNDU): (a)
and (b). The factual information is
being collected from our Missions
abroad and will be laid on the Table
of the House immediately on receipt.

Payment to Workers for Closure of
Industries othey than for Labour
Trouble

10390. CH. HAR1 RAM MAKKASAR
GODARA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state—

(a) whether during the period of
¢losure of industrial units due to any
reason other than labour trouble itself,
no salary is paid to the workers for

such periods;
(b) if so, the reasons for the same;

(¢) whether Government propase to
frame some laws in this regard in the
interest of the poor low paid working
clasg; and

(d) it not, what laws and rules are
applied in such circumstances?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Under the Industrial Disputes Act,
1947, where an  undertaking is closed
down, for any reason whatsoever,
wery workman who has been in conti-
quous service for not less than one
Fear shall subject to certain excep-
tions, be entitled to notice and compen-
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sation in accordance with the Act. In
the case of undertakings employing
not less than 300 workmen the Act
makes special provisions requiring also
previous approval of Government be-
fore closure; however, this is now in-
operative as a result of the Supreme
Court judgment in the case of Excel
Wear and others vs. Union of India
and others (II/LLJ/1878/527/8C).

(c) and (d). The Industrial Rela-
tions Bill 1978 introduced in the Lok
Sabha on the 30th  August, 1978 pro-
vides more benefits for the workmen.

T.B. Incidence

10391. SHRI MANORANJAN BHAK-
TA; Will the Minister of HEATHL
AND FAMILY WELFARE be pleased
to state:

(a) whether Governmeni are aware
of the news reporis that there has
been heavy increase in the spread of
T.B. incidence in the country, if so,
facts thereof;

(b) whether thousands of T.B.
patients registered with the T B. Hos-
pitals in different paris of the country
are declined treatment/admission for
years together, if so, facts thereof; and

(c) whether Government have taken
any sleps to establish some more hospi-~
tals for providing adequate treatment
facilities to the T.B. patients and
whether assistance from any foreign
country/agenty is also being explored
in this connection, if so, factg thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) There is no
evidence to suggest that the prevalence
rate of TB disease has increased In the
country. *

{b) No. The patientg diagnosed to be
suffering frcm T.B. disease are offered
free treatment with potent Anti-TB
drugs on domiciliary basis and the pa-
tients needing admission on cilinical
grounds viz; those suffering from acute
emergency or needing surgical opera-
tlon etc., are offered admission on
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pricrity basis as inpatients in the TB
hospitals/Saniteria.

(c) The stress uynder the National
TB Control Programme is on the ex-
pansion of the domicillary treatment
services to be organised by establish-
ing District TB Centres in each of the
Districts of the country and additional
TB beds are to be established as an ad-
junct to the domiciliary treatment pro-
gramme to look after the acutely ill
and toxic patients suffering from se-
rious complications ete. The schemes
of establishment of District TB Centres
and TB beds are under the State Plan
secter and the State Governments are
taking necessary steps in this respect.

Assistance from International Agen-
cies viz, Swedish International Develop-
ment Agency (SIDA) and UNICEF is
being obtained for equipping the un-
equipped District TB Centres of the
States/U.T.’s with X-Ray Units with
Odelco Cameras and Laboratory equio-
mentg respectively to expand and en-
large the diagnostic activities on pro-
per lines at the District TB Centres
SIDA ({Have agreed to sup-
ply 100 sets cf X-Ray Units with ode-
lca Cameras, Miniature X-Ray Fiims
and the UNICEF would provide 100
sets of Laboratory Equipments for sup-
ply to the District TB Centres during
the VI Plan.

Losg of CIW.TC. during 1977-78

10392. SHRI C. K. JAFFER SHA-
RIEF: will the Minister of SHIPPING
AND TRANSBPORT be pleased to state:

(a) whether Government's attention
has been drawn to the ‘Times of India’
dated the 13th April, 18979 that Central
Inland Walter ;Transport Corporation
Limited has incurred a huge loss during
1977-18;

(b) if Bo, whether it is also a fact
that in 1078-77 also there was fall in
the value of production;

(c) it so, the details regarding the
losses during last three years; and

(d) the reasons thereof?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

{b) No. Sir.

(¢) The total losses incurred during
1875-76, 1976-71, 1977-78  were
Rs. 398.29 lakhs, Rs. 447.29 lakhs and
Rs. 647.79 lakhg respectively.

(d) the primary reasons are as un-
der:—

(i) Increase in interest liability
for heavy loans taken from
Government of India as well
as State Bank of India due to
non-availability of liquid funds
from the internal rescurces on
account of heavy losses suffer-
ed by the Company.

(i1) Gradual increase in rale of in-
terest charged both by the
Government of India and
State Bank of India, including
penal rates where applicable.

(iii) Charging penal rates in subse-
quent accounts due to disabi-
Lty of the company tc pay the
due interest.

(iv) Losses on construction of ves-
sels jobs and general engineer-
ing jobs dua to delays in their
completion and escalation of
costs.

(v) Incidence of heavy repairs to
old fleet to maintain river ser-
vices,

(vi) Non-receipt of enough cargo
offering to feed the available
capacity in the years 1975-78
to 1877-98.

(vii) High manning scales of exist-
ting vessels.

(viii) Long turn round period of the
vessels due to long loading
and unloading time in absence
of requisite infrastructure,
low efficiency of the existing
fiotilla due to old age, noti~
availability of night nvigaticn
tacilfties.



(ix) Increase in wages and salaries
due to implementation of
Engineering Award, Third Pay
Commission Award and Bipar-

tite Agreement with Crews’
Union,
(x) Idleness at certain shops due

to non-receipt of fresh orders,
e.§. New Alipore Hull Shop,
Smithy Shep, ete.

(x1) Incidence of
Bonus Act
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Coal Miney Labour Welfare Fund

10386. SHRI D. D. DESAI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the annual expenditure from the
‘Coal Mines Labour Welfare Fund be-
fore and after nationalisation of coal
mines;

(b) the per capita expenditure on
the Coal Miners from this fund yearly
between 1976-77, 1877-78 and 1978.79;
and

{c) whether Government are awate
about reports that part of wages and
welfare benefits to coal miners is actu-
ally appropriated by anti-social ele-
ments who terrorise the coal mine
beilt?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (&) The coal mines
were nationalised on 1st January,
1973, The annual expenditure in the
preceeding year 1971-72 and 1972-73
was respectively Rs. 393.05 lakhs and
Rs, 380.82 lakhs. The annual expendi-
‘ture in the gubsequent years wag as
follows:

Year Amoynt

(Ras. in lakhs)

1978-74 434°15
197475 . . . . 3518

197576 607°2g
197677 . . . . 5BwBy
1977-78 7488
1978-79 979" 52

'

(b) The per capita expenditure on
the miners from this fund yedrly bet-
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ween 1876-77, 197-78 and 1878-70 is
broadly as follows:—

Year Per capil
expendinire

Rs.
1976-77 . . . . 11511
1977-78 146-83
1978-79 ., 192+ 06

(c) The government are aware of
the general law and order problems
prevailing in certain coal belts. No
information is available however cf any
specific instance of  appropriation of
wages or welfare benefits by anti-

social elements by terrorising.

Murdey of Indian Diamond Dealer in
United States

10397. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether his attenticn has been
drawn to the recent incident of murder
of an Indian Diamond dealer; Shri Sat-
yvagupta aged 27 years in United States
with Gem worth about 50,000 dollars:
and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir,

(b) Shri Satya Narain Gupta, who
had been working with his elder brother
Shri Om Prakash Mawar, left his office
on March 8, 1979 with a consignment
of precious stones (reportedly valued
at $ 250,000 approximately) for deli-
very to a client also in New York city.
Since Shri Gupta did not return home
the matter was reported by his other
brother Shri Rameshwar Mawar to the
New York police on March 10, While
police investigations were in progress,
the Pennsylvania State Police infstm-
ed their counter parts'in New York'on
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March 12 that a body answering to the
description of Batya Narain Gupta had
been found in a remote village called
Skier's village in Pennpylvania, about
100 miles from New York city. The
body wap found gagged and bound in
a sleeping bag. According to the Pen-
nsylvania State Police death was caused
by strangulation. There was also a
wound on the head. The death certi-
ficate issued by the Pennsylvania Stale
Government menlioned the cause of
death as ‘‘suffocation by strangula-
tion,”

A special police task force composed
of detectives from the Missing Persons
Bureau, the Major Case Squad and the
Homicide Unit is conducting invesiga-
tions into the murder. The Federal
Bureau of Investigation and the Pen-
nsylvania State Police are also associ-
ated with the investigations. No arrest
has so far been made,

Mr. Palkhiwala's desire to resign

10398. SHRI JYOTIRMOY BOSU:
Wiil the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that Mr.
Palkhiwala, Indian Ambassador tc US
has either resigned or expressed his
desire to resign;

(b) if so, what are the details there-
of; and

(c) the reasons why he has resigned
or ig resigning?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE) (a): Yes, Sir, he has expros-
sed his desire to cowne back {o India,

(b) and (c). He has expresseq his
desire to return to Tndia in onrder fo
vesume his profession.
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Railway tracks In Punjab

10400. SHRI BALWANT SINGH
RAMOOWALLA: Will the Minister'of
RAILWAYS be pleased to state:

(a) new railway tracks laid in Pun-
jab since 1947;

fb) what is the rate of ratio propor-
tion of this track to the all India track
expansion;
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(¢) if no track was expanded, the
regson thereof; and

(d) how much new railway tracks
are tc be laid in 1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN). (a) Following rail-
way tracks have been lajd in Punjab
since 1947:

Length in
Kms.

() Rupar-Nangal , . . 5530
(1) Mukerian-Pathankot . 42°¢8
(i) Pathankot-Madhopur . 12-80
(iv) Madhopur-Kathua (Partly 86y

in Punjab).

(v) Rail link to Chandigarh hy 15°98

realigning Ambala-Kalka linc

ToraL 135'75

—— —— ——— = = e

(%) 1.75 per cent, upto end of March,
1978.

(¢) Does not arise.

(d) No new 1 ne has Lieen approved
for construction in  Punjab during
1979-80.

Karnataka Railway Seryice Commis-
sions

10401. SHRI XK. S.
RAPPA: Will the Minister
WAYS be pleased to state:

VEERABHAD-
of RAIL-

(a) whether it is a fact that Karna-
taka is served by three Railway Service
Commissions for the purpose of re-
cruitment;

(b) it go, details regarding safe-
guarding the interests of local people
in the matter of recruitment in the
Railways;

(c) whether there is any proposal to
set up another Railway Service Com-
mission in that State; and

(d) if so, the time by when it is
likely to he set up?

MAY 10, 1979
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN (a) and (b). Recruit~
ment to Class III categories by the
Railway Service Commission i3 on
zonal railway basis. The jurisdiction
of each Railway zone does not coincide
with the State boundaries. Each Rail-
way Zone traverses more than one
State. In order to attract local persons
vacancies in pay scales the minimum
of which is Rs. 425 or less and which
form the bulk of the vacancies, are
advertised in ail regional newspapers
commonly read in the area where the
vacancies exist. The Railway Service
Commissions also hold written tests and
interv ews at all important centres.
The recruitment procedure, therefore,
provides enough scope te fulfil regional
aspirations

(¢ No.

(1) Does nol arise.

Free Travel beiween India, Sri Lanka
and Bangladesh

10402, SIRI S, S. LAL: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether he has undey considera-
tion the proposals to do away with
passport and visa restrictions for travel-
ling between India, Sri Lanka and
Bangladesh;

(b) if so, progress, if any, made in
this regard.

(c¢) whether consultationg among the
concerned countries have ever been
held; and

(d) if so, the reactions of these
Governmentis to the proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) No, Sir, there is no specific pro-
posal to this effect, under our consi-
deration.

(b) to (d). The question does not
arise,
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US activities in Indiap QOcean

104038, SHRI P, K, KODIYAN:
SHRI MUKUNDA MANDAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to siate:

(a) whether Government’s atiention
has been drawn to the news-ilem
appeared in “Patriot” dated Apri] 18,
1979 captioning “U,S. fleet strength
raised”; and

(b) if so, the details and Govern-
ment's reaclion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXERNAL AFFAIRS
(SHRI SAMARENDRA XUNDU):
{a) Yes, Sir.

{b) The queslion of jncreased naval
presence was taken up by the Foreign
Minister during his recent visit to the
USA. Iy was pointed out that the
build up of US naval forces in the
Indian Ocean woulg inevitably lead
to an escalation in the naval presence
of othey countries in the region. The
US Sccretary of State stated that
there was no decision to establish a
separate fleet for the Indian Ocean
and the present additons to US naval
strength  were temporary, During
these discussions, we also pointeq out
the necessity of an early resumption
of the USA/USSR bilateral talks on
the Indian Ocean in order to achieve
the objective of the Establishment of
4 Zone of Peace in this region. In
reply to our Foreign Minister, Mr.
Vance expresseq the hope that the
talks on the Indian Ocean with the
USSR could be resumed soon,

Railway Btation Stalls

10404. SHRI RAM CHARAN: Will

the Minister of RAILWAYS be pleased
to state:

(2) the number of stalls at Railway
stationg in the country virtually be-

70

ing run by persons other than allot-
tees; and

(b) if so, what steps Government
are considering to take against such
cases and how much time will it take
to accomplish this task?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). During
the last two years, 1977 and 1978, 14
cases of subletting of contracts were
brought to the notice of the Zonal
Ruilway Administrations, In 12 cases
the contracts were terminated. In one
case the charge of subletting was not
substantiated. In the other case, the
malter is under investigation.

Subletting the contracts at railway
stations is strictly prohibited ang in
proven cases, ithe coniracls are termi-
natled siraightaway,

Wagon Allotment for Mangoes

10405. SHRI P. RAJAGOPAL
NAIDU: Will the Minjste, of RAIL~-
WAYS be pleased to state:

(a) whether restrictiong are being
placed now and then on supply of
wagons tp jaggery, mangoes growers
at Chittoor, Pakela and Damalchamon;

(b) if so, the reasons thereof; and

(c) whether it is not possible to
remove the restrictions for ever?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS SHRI
SHEO NARAIN): (a) and (b), Jaggery
traffic from Chittoor area mostly
moves to broag gauge stations in
Bombay area requiring transhipment
at Guntakal. Whenever there is a
heavy hold-up of loads for tranship-
ment, restriction has to be imposed
on booking of further traffic (includ.
ing jaggery) to avold immobilization
of wagons. No restrictions are, nof-
mally, imposed for loading of Mangoes,
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(¢) No, Restrictiong become neces-
sary when a route or a termina] is
congested, necessitating regulation of
further inflow of wagons,

Specialities in Dentistry

10408. SHRI K, LAKKAPPA: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleaseg to state:

(a) how many specialities in Dentis-
try exist jn the country at present;

(b) how many  specialities in
Dentistry exist in institutions under
the Government of India and their
names.

(c) what is the nature of dutieg of
Staft Surgeon (Dental), Junio, Staff
Surgeon (Dental) and Denta] Surgeon
under the Government of India and
whether any of these categorjes are
requireg to do work in any of the
specialities by virtue of their duties;

(d) whether Post-graduation in any
branch of Dentistry can be utiliseq in
teaching purposeg and for private
practice; and

(e) is post-graduate degree in any
one speciality considered necessary
for appointment to any of the posts
mentioned above and if the answer to
part (b) in the affirmative, why can’t
there be time-scale promotion to

higher posts under the Central Gov-
ernment?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS & LABOUR
(SHRI RAVINDRA VARMA): (a) 9
Specialities in Dentistry exist at pre-
sent in the country,

(b) The postgraduate Institute for
Medical] Education &  Research,
Chandigarh conducts MDS course in
Pedodontia and Preventive Dentistry
and the Armed Forces Medical College
Pune, conducts MDS course in Pros.
thetic Dentistry and Oral Surgery.
Facilities for Maxillofacla]l prosthetic
Dentistry iz also available in Safdaz-
jang Hosypital.
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(c) The general nature of duties
attacheq to these posts are as under:

Staff Surgeoa (Demtal)

(a) To attend to Dental allments
in hospitals,

(b) To supervise the work of
making dentures.

(c) To guide and inspect the work
of Dental Clinics,

(d) To attend tp any other duties
88 may be assingeq by the DGHS
from time to time.

Jupior Staff Surgeon (Dental) and
Denta] Surgeon
(e) Treatment of dental diseases
patients,

(b) Any other duty that may be
assigned by the DGHS from time to
time.

All the Dental Surgeons do under-
take work in the specialities jn
Dentistry for which they are qualified
as a part of their duties.

(d) As per the norms laid down by
the Dental Council of India it is
necessary for Professors, Adssistant
Professors/Readers & Lecturers in a
Denta] College to possess postgraduate
qualification in that subject which he
ig teaching, Private practice by
Central Government doctors ig not
permissible and a8 such the question
of utilising postgraduation in any
branch of dentistry by Central Gov-
ernment doctors fo, private practice
doeg not arjse.

(e) The information is being col-
lected and will be laid on the Table
of the House,

Tuberculosis Casey in Hill Districts

10407. DR, MURLI MANOHAR
JOSHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(2) the number of tuberculosis cases
in the hill districts of Almora and
Pithoragarh respectively in 1978;
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(b) the steps being taken to eradi-
cate tuberculosly from thege :
and

(c¢) whether any Central asgistance
has bekn glven for the purpose?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a)
The Director of Medica] ahg Health
Services, Uttar Pradesh has reported
that the number of Tuberculosis cases
in Almora and Pithoragarh during
1978 were 2018 and 1232 respectively,
though no specific survey was done.

(b) Tuberculosis Centres to provide
diagnostic and treatment facilitieg to
the TB patients have been establish-
ed at both the districts. A BCG team
to undertake BCG Vaccination of the
susceptible population has been pro-
vided in these two districts. T cater
to the needs of seriously ill TB
patients suffering from acute emer-
gencies etc. 8 TB beds have been pro-
vided at Almora and 40 beded TB
hospital at Pithoragarh,

(c) Anti TB drugs were supplieq to
the TB centre Almora during 1978-79.
A full set of laboratory equipments
was also supplied to that Centre in
1975. It is also proposed to supply
them with a set of X-Ray Unit with
Odelca Camera, A set of laboratory
equipments and X-Ray equipments
will be supplied to the TB centre
Pithoragarh.
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10409, SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleaseg to state.

(a) what is the sanctioned
strength of block cadre of Locomo-
Jt)ive Workshap, Weatern Railway,

ahod;

(b) how many vacanciey are lying
vacant in different categotries;

{(c) why the vacancies are mnot
being filled up;

(d) what action is being taken to
fill-up the vacancies; and

(e) it the vacancies are not being
filled up due to non-availability of
work-load, what action i3 being
lhlmz to provide sufficient work
oad?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (e). Infor-
mation is being collecteq and will be
laid on the Table of the Sabha.

Improvesaent of inlamg Water
Transport

10410, SHRI VASANT SATHE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any study of trans-
port requirements in the country
with a view to co-ordinate inland
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water transport with other modes
hag gince been made and if so, the
gist thereof;

(b) whether schemes far the im-
provement of existing waterways
transport have been formulated; and

 (¢) whether in view of the encrgy

crisis and high fuel cost the Trans-
port Directorate has made a study
of immediate requirements and long
term planning of the waterways in
the country?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) National Trans-
port Policy Committee set up by the
Planning Commission is seized of the
problem of optional inter mode] use
of different modes of transportation ta
meet the transport requirement of the
country. Their report on the subject
is awaited.

(b) Scheme for improvement of
waterways have been formulated and
implemented under Centra] and
Centrally Sponsored ag well as State
Plan projects from time to time. In
the 1978—83 Draft Plan, a provision
of Rs, 31 crores has been made for
the Central and Cenirally Sponsored
schemeg for improvement of inland
water transport in different parts of
the country.

(cy A scheme for hydrographic
surveys of major waterways in the
country which might be considered
for being declared as National water-
ways, is being prepareq by the Inland
Water Transport Directorate, The
results of these surveys will be usetul
and necessary for preparing schemes
for development of these waterways,

Appointment of judges in Industrial
Tribunals, Dhanbagy

10411. SHRI SAMAR MUKHERJEE:
Will the Mijnister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether at present <here is
not a single judge in any of the three
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Central Government Industrial Tri-
bunals gt Dhanbad;

(b) whether Government are aware
that huge number of industria] cases
are pending in the said three Tribu-
nals causing enormous sufferings to
the workers involved; and

(c) what steps have so far been
take, to appoint the judges and ex-
peditiously dispose of the pending
industrial cages?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Shri J. P. Singh has beep appointed
ag Presiding Officer, Central Govern-
ment Idustrial Tribunal-cum-Labour
Court No, 2, Dhanbad from 19-1.79.
He is algp looking after the Pending
cases of Central Government Indus-
trial Tribunal No, 3, Dhanbad, The
Presiding Officer of Central Govern-
ment Industrial] Tribunal, Jabalpur is
also looking after the work of Central
Government Industrial Tribunal No. 1,
Dhanbad by holding court there for
some days every month.

(b) and (¢). To expedite disposa] of
cases, monthly progress reports are
obtained from each Tribunal and
where necessary, instruclions are issu-.
cd for expeditious disposal. Steps
are also being taken to appoint Presid-
ing Officerg at Industrial Tribunal
Nos, 1 ang 3, Dhanbad.

Guidelineg to regulate Expenditure of
Public Undertakings

10412. SHRI GADADHAR SAHA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the guidelines or ceiling limits
to regulate expenditure in Publie
Undertakings like Central Inland
Water Transport Corporation; and

(b) expenditure on entertalnment
incurred by Cochin Shipyard Limited
during 1976-T7 and 1977-78?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Honourable

Member is presumably referring to the
guidelines/ceiling limits to regulate
Publjc Undertakings. If so, these
guidelines/ceiling limits are contained
in the following three orders jssued by
the Ministry of Finance (Bureau of
Public Enterprises), copieg of which
are laig on the Table of the House,
[Placeg in Library. See No, LT-4462/
78]

(1) Ministry of Finance (Bureau

of Public Enterprises) Circular O.M,
No. PBE/GI-r18/78/MAN/2(1.) /%0
BPE(GM-1) dated 19th June, 1978.

(2) Ministry of Finance (Bureau
of Public Enterprises) Circuylar O.M,
No. BPE/GL018/78/MAN/2(16)/78-
BPE((GM-1) dated 6th July 1978.

(3) Ministry of Finance (Burcau
of Public Enterprises) Circular O.M.
No. BPE/GL018/78/MAN/2(18)/78-
BPE (GM-I) dated 9th April 1979.

(b) The expenditure incurreq by the
Cochin Shipyard Limited on entertain-
ment was Rs, 68,911 during 1976-77
and Rs, 48,776 during 1977-78.

Ayurvedic, Unani asd Homoeopathio
Collages

10413, SHRI AHMED HUSSAIN:
Will the Ministe, of HEALTH AND
FAMILY WELFARE be pleased ta
refer to the reply given to part (b)
of Unstarred Question No, 6804 on the
12th April, 1979 regarding Ayurvedic,
Unani and Homoeopathic Colleges and
state the schemeg available and being
formulated and the names of Ayurve-
dic, Unani and Homoeopathic Colleges
in the country with amount of assis-
iances given to each of them during
the last 3 years (year-wise) and/or
proposcd to be given during the Five
Year Plan Period 1978-79 to 1982-83?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA). A
statement showing the existing
schemes of financial assistance to
Ayurveda, Unanj and Homoeopathic
Colleges in the country together with
the amounts of assistance given to
cach during the last 3 yearg is laid on
the table of the Sabha, In view of the
recent decision of the National
Development council to transfer most
of the Centrally Sponsoreq Schemes
to the State-Sector, the formulation of
Schemes of Assistance to Ayurveda,
Unani and Homoeopathic Colleges dur.
ing the remaining part of the 5 years
plan period 1978-7T9 to 1982-83 and
determination of the quantum of assis-
tance thereunder is being reviewed
and has not yet been finalised.

Statement

Existing Schemes

I. CENTRAL SCHEMES :

Name of the Scheme

Name of the Callege Quantum of Assistance

1

76-77 77-78 78-79
. (In lakhs)
3 4 5

1. Scheme for upgradation of 'ost DBanaras Hindu University,
Varanasi,

Graduate Departments in 18M,

20°25 28-go  41°61

Do. . . Gujarat Ayurveda Uni-
versity, Jamnagar., 19°32 2285 80" 93
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t 2 3 4 5
Scheme for upgradation of Post Aligarh Muslimi Univer-
Graduate Departmentsin ISM, sity, Aligarh 5'39 5'00 6-00
2, Schome for providing Asistance  A.V. Mahavidyalaya
foﬂ n% Under Graduate  Satara, Y Y . . . *85
w;m yvolunlary Orga-
. R.T. Ayurveda Mahavid-
yalaya, Akola . *75 ‘29

Shri Gurudeo Ayurved
Mahavidyalaya, Maz-

ari . . . -85
D-A.V: College, Jullundur 1'00 *64
Hubli Ayurveda Vidyala-

ys, Hubli . . 1°00
D.M-M. Ayurved Maha-

vidyalaya, Yeotmal . ‘95
Ayurved Mnhavldyalaya

Nagpur . 120 . 2°55
Ayurved Mahavnclyalaya

Bijapur 1°00
Ayurvedic College, Nasik . 1 ov

8. Schemefor providing financial D.N.D. Homoeo-Medical
awistance to Undcr Graduate  College & Hospital,

Homoeopathic Col . Calcutta 4'00
Homoeopathic Medical
College, Pune . 200
Rajasthan Homocupathic
Medical College & Hos-
pital, Jaipur . *49 *54 2°34
Mohan Homoeo Medical,
College,
g6
Pratap Chandra Memo-
Homocopathic
Hou-p:tal & COIICgc,
Calcutta . 114 28
Kanpur Homoeo Medical
Coliege, Kanpur . *20
Calcutta Homoeo Medi-
cal College, Calcutta , *22 1:25 2'17

Karnataka Homoeopath-
ic Medical Collrge,

Hubli R 41 . 85
Homocopathic & Biochc-

mic Medical Gollcgc.

Yeotmal . +gb

Homoeopathic & Bio-
chemic Medical Qollqc
Amravati . "43 .
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Bombay Hom thic
Medical College,
Bombay |, . .

Shri Durgaji Homoeo-
pathic Medical Colle-

s and  Hospital,

All Orissa Co-operative
Homoeopathic Medical
College, Orissa .

Homoeopathic Medical
College, Punjab,

Temple of Hahnemann
Hospital & College,
Bihar .

Dr. Padiar Memorial Ho-
mocopathic Medical
College, Ernakulam ,

Gujarat Homoeo. Medical
ollege, Savli .
Homoeopathic Medical
College, Chandigarh ,

4. Financial assistance to National National Insit. of Ayur-
1. Institute of Ayurveda, Jaipur. veda, Jaipur

II. CENTRALLY SPONSORED :

Centrally sponsored schemes Govt, Ayurveda College
for upgradation of Post-graduate  Trivandrum ,’
Deptt. of ISM-
Ayurveda College, Lucke

now N

Govt. Ayurveda College
Udaipu: & Jaipur

Govt. Ayurveda College,
Raipur & Gwalior

Govi, Ayurveda College,
Patiala .

R.A. Poddar Ayurveda
College, Bombay

Govt. College of Indian
Medicine, Bangalore,
Mysore . .

Govt. Ayurveda Colle,
Hﬁcrabad . 8%
& Nizamia Tibbia Col-
lege, Hyderabad .

5'10

4°00

300

I1*00

100

*75

300

‘19

150

r2y

11*00

4.25

350

400"

1°25

1-25

100

475

8°23

"q1

314

l?s

‘17

12°00

5'8s

2°00%*

300

1°43

1*00

2°00

350

#Includes provision of Rs. 250 lakha for & Central Scheme
#3For one upgraded department, Udaipur only
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Shyamdas Vaidhya Pitha
Medicine,
Palayamkottai , .

MAY 10, 1879 -
College, Calcutta
Gopi Bandhu Ayurveda
College, Puri . .
A ved Galleg!h
Al{:::edabad.

System
Government Ayurveda

College, Patna
Akhandanand Govt.

Govt. Coll
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Kailway wagons indented by S. E.
Rallway

10415. SHRI AINTHU SAHOO: will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that there
is a huge shortage of Rallway wagons
in the South Eastern Railway agaiist
the orders;

(b) the total number of wagnns
indented by end of March and the
number supplied: and

(c) what are the causes of these
;a‘h?m-tueu and the cures prescribed for

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) There is no over-
all shortage of wagons as such. But
due to change in pattern of traffic and
the subsequent increase in lead and
consequent increase in turn-round of
wagons availability has been less than
required.

(b) 9638 wagons were loaded per day
during March 1979 leaving an out-
standing demand for 61,003 wagons as
on 31-3-1979.

(c) Due to floods there was a coms
plete set-back on the system for about
two months. Moreawer, due to heavy
receipt of imported fertilizers and coal,
South Eastern Railway had fo arrange
movements of the same in addition to
all programmed traffic and other higher
priority traffic. Besides, the detention
to wagong at the ore loading points
and by other major users like steel
plants, washeries in Kathara area, dis-
ruption to iraffic due to public agita-
tions, wild-cat strikes and sudden work
stoppages by categorical Associations
etc.,, resulied in deterioration in wagon
mobility. All possible endeavour is
being made to improve loading in con-
sultation with the State Governments,
major bulk consumers and the trade.

yown we fadomr g deell W wvew

10416, ot vy serer faaed : sar W
Hd) 4g qa * O w0 e

(%) gl WR g owEm § e
L4 % fagard /v, 1979 § QAT
Ftﬂ!nwgmmfﬁﬁhﬂmiﬁuﬁﬁﬂi;



87 Written Answers MAY 10, 1879 Written Answers 88
Wimﬂﬁ{ﬁhm) " (b) and (¢), The press report date-
Wt wtw, 1999 lined London April 18 (PTIy sppesred

i,

22
g
g_

15°1

i
g

-3
2%
11

LTk
ii;wa
1%3 i
Gt
ﬂai*ai“
1253 58
gfiiﬁgi
o Eprt

3 13
Py
i
? .
;e
i

1
i
3
:
i

.
-
;};.
i1
g4

134
%ii%’z
it
I
§§2a“
%

=]
~p

Restarting of Virginity Tests

10417. SHRI F. P. GAEKWAD: Wil
the Minister cf EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention
hag been drawn to g press report from
London about checking by Immigrants
Welfare Organisations on a claim that
virginity tests were carried oqut on
two Asian women st Heathrow air-
port recently in defiance of the ban
on such tests imposed by the British
Home Secretary;

(b) it go, whether the press report
wag correct and whether their
nationality was established; and

(¢) it g0, Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir,

to be based on a news repdtt in
Britain alleging that virginity tests
had been catrritd pn two Asian women
at Hegthrow aitpott after the ban of
such tests imposed by the Biitivh
Home Secretary, The British Home
Office, with whom the matter was
taken up the High Commission of
India, London, have said thut their
enquiries disclose no reason for be-
living that thére has been any tailire
by the Immigration Service at Hea-
throw Airport t; observe the Home
Secretary’s instructions, If fresh evi-
dence becomes available, Government
wil] take up the mastter with the
British authorities.
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LY.C. and W.H.O. Funetions in Capita]

10419. SHRI S. S. LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased fo state:

(a) whether it is a fact that to pro-
ject the “International Year of the
Child” and the WHO theme of this
year “A Healthy Child, a Sure
Future”, the Delhi Medica] Assacia-
tion has decided {o organigze a num-
ber of functions for a week from
April 7 thiz year;

(b) it so, what are the plans to do
something for the poor and living
in the villages and rural areas; and

(¢) what are the specific program-
meg for the children during the week
and the estimated expenditure?

THE MINISTER FOR PARLIA-
MENTARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): (a) Yes,
s'lru

(b) The Association has proposed tr
arrange meetings in rural and semi
urban areas around Delhi with a view
to educate the public regarding care
of child health and immunization. This
will continue at suitable intervals
throughout the year.

(e) The Association organised scien-
tific discussions, health education pro-
gramme, a baby show and an exhibi-
tion on ‘Child Health’ and incurred an
expenditure of about Rs., 3,500.
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Agsistance to Maunritiug for Develop-
ment

10421, SHRI P, A, SANGMA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it ig g fact that India
propose to provide assistance for the
development of small scale industries
in Mauritius; and

(b) it go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) A three-member expert team
led by National Industries Develop-
men! Corporation visited Mauritius
in February, 1978 and submitted g re-
port on the possibilitieg for setting up
small scale industrieg in Mauritius.
This report is now under examina-
tion by the Mauritian authorities. At
the First Indo-Mauritian Joint Com-
mission session held recenily India
has also offered to cooperate in the
promotion of certain rural industries
like footwear manufacturing, fibre in-
dustry, bee-keeping industry, hand-
made paper industry and dyeing in-
dustries.

At present, two small scale indus-
try experts i.e,, one mdustrial econo-
mist and one mechanical engineer are
on deputation to Government of
Mauritius as experts,
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Stage-wise Charging of Fares by
D.T.C, Conductors

10423, SHRI CHITTA BASU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether il ig a fact that the
DTC was to charge 0.30 paise from
passengers travelling in a DTC Bus
upto the distance of 4 Kms, as an-
nounced;

(b) whether it is also a fact that
the DTC Conductors are charging the
fare of 0.30 paise according to stage-
wise but not di:tance-wise; ag an-
nournced;

(cy if so, the reasons thereof;

(d) whether it is a fact that con-
duclors are charging 0.40 paise from
passengers whe want to go from
Nanakpura to Safdarjung Hospital or
Sector-I R. K. Puram, even though
the distance is not even 4 Kms.; and

(e) if =o, the reasons for charging
0.40 paise instead of 0.30 paise from
the passengers?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(by Yes, Sir.

(c) In a stage carriage, distance is
calculateq from stage point to stage
point and not between actual bus
stops travelleq by a passenger. This
is because in a stage carriage system
in city areas, it is not feasible to
reckon the actua]l distance between
every two stops on the route of a
bus for the purpose of calculating
the fare. The stages are however
fixed at an average distance of 2
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Kms. with marginal edjustments. This
facilitates the conductors, and the ins-
pectoral staff to calculate, issue and
check the tickets.

{d) and (e). For calculating bus
fare from Nanakpura to Safdarjang
Hospita) or Sector-I, R, K. Puram, the
distance is taken from Dhaula Kuan,
the fare stage preceding Nanakpura.
Nanakpura is not a fare stage. The
distance from Dhauly Kuan to Safdar
jang Hospital/Sector-I, R. K. Puram
is more than 4 Kms. and the fare of
40 paise iy charged correctly,

High Density DC Emu

10424. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to refer to reply given to Un-
starred Questivn No. 521 on the 22nd
February, 1979 regarding construction
of high density EMU Coaches and
state: 1

(a) the number of suggesiions and
reaction received by Railway admin-
instration in respect of manufacturing
high density DC EMU prolo type
vake which has been built and put
intg service un Western Railway to
test Bombay Suburban Commuters®
reaction:

(b) the nature gnd details there-
of;

(c) what gre the recommendations
of Research Design and Standard
Organisation in respect of the same;

{(d) since when these recommenda-
tions are under consideration of the
Railway Ministry; and

(e) whether the Railway Ministry
have taken decision on the said re-
commendations; if so, when and with
what result?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
The number of suggestions and reac-
tions received by the Reilway Admi-
nistration were 83,

(b) The suggestions and reactions
relatad mainly to the longtitudinal
seating arrangements, *hand-hold Zfaci-
lities for standing commuters, fear of
ladies’ chains/plaits being snatched
by miscreants, difficulties felt by
sitting passengers in stretching their
legs as also trampling of their feet
by standing passengers and the need
for more fans for better circulation
of air.

(¢) The Research Designg and
Standards Organisation recommended
the manufacture of two more proto-
type high-capacity rakes with trans-
verse seats, extra hand-holds and
additional fans.

(d) The Research Designs and
Standards Organisation submitteq its
recommendations in December, 1978
for the consideration of the Railway
Minisiry.

(e) Yes in March/April, 1979. The
Railway Ministry has decideq that
since a number of commuters have to
travel for long periods in EMU trains
and the existing geating arrangements
are satisfactory, status quo should be
maintained as far as seating arrange-
ments are concerned. The Subuiban
stock would thus continue to be
manufactured g5 per existing plans
and without any reduction in seating
capacity.

Kalyan Power House

10425, SHRI R. K, MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to refer to reply given to Un-
starred Question No. 500 on the 22nd
February, 1979 regarding Kalyan
Power House at Thakurli and state:

(a) the reasong of not treating the
Kalyan (Thakurli) Power, House as
workshop and date of such decision;

(b) whether the demand of the em-
ployees of sajd Power House regard-
ing coverage under the Dresg Regula-
tions has been finally considered if so,
with what result;
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{(¢c) if not congidered so far, the
zeasong of delay ag the matter is
pending for 3 year or ; and

(d) when it is likely to be decided?

THE MINISTER OF STATE IN
TEE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
The working conditions of the Electri-
cal] Power House are different from
those of the workshops. The provi-
sions of the Indian Railway Code for
the Mechsanical Department (Wor-
kshops) have not been extended ‘o the
staff of the Electrical Power Houses.
On the same consideration, staff of the
Electrical Power Houses are not al-
lowed to avail of the holidayg for the
workshop staff.

(b) %o (d). Steps have been taken
to stock Gum boots, Water proof
coats/capeg etc. under Tools and
Plants account for being used by the
staff during monsoon, Similarly,
Boiler suits gng tight dresgeg are be-
ing stocked for issuing to the staff.
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Kirandul-Kottavalasa Line

10428, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS
be pleased to state:

(a) the reasons for not allowing
the Kirandul-Kottavalasa line for the
movement of goods traing particularly
of raw materials of industriegs to be
set up in the Koraput District, Orissa;
and .

(b) the measures taken by his
Ministry for early running of goods
trains on this line for the develop-
ment of tribal gnd backward regions
of the State?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN): (a)
and (b). The railway line from Kiran-
dul to Kottavalasa was primarily
constructed for transport of iron ore
from Bailadilla mineg to Visakhapat-
nam Port for export. The require-
ments of section capacity to deal with
the present and anticipated level of
iron gre trafic make it difficult to ac-
cept any sizeable quantities of general
goods traffic on this section. A few
stationg on this line have been opened
for general goodg traffic in addition
to passenger and parcel services on
the entire section.

For other major industrial traffic,
like that of alumina and cement,
feasibility of construction of other
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viable rail linkg is being examined
in consultation with the concerned
departments,

Development of Road Communication
in the Tribal Sub-plan Areas

10428, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether his Ministry received
the recommendations made by the
Working Group on Tribal Develop-
ment set up by the Home Ministry
regarding the development of road
communications in the tribal sub-plan
aveas of the country;

(b) if so, the road development
programme and schemes prepared by
his Ministry and guidelineg issued to
the States for early decision; and

(¢) funds earmarked by his Minis-
try for road development for tribal
areas?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir,

(b) and (¢). Roud development is
undertaken both by the Centra] and
State Governments as part of the
Central anq State Sector Road Pro-
grammes respectively as per the prio-
ritieg and allocationg determined by
the Planning Commission and the
guidelineg issued by them to both the
Central and State Governments. The
Draft (19786—83) Plan includes a pro-
vision of Rs. 27500 crores for the
development of roads in. Tribal Areas
in the State Sector. In addition, a
provigion of Rs. 20,00 crores have
ulgo been made in the Central Road
Sector for giving financial assistance
to States for the developmeny of roads
In Tribal Areas. However, it may
take some time fop progremmes to be
finalised pgainst these allocations as
1973—83 plan allvocations have yet to
be finalised. Besides, there gre some

on-going works on Central $ector
Road Schemes like National High-
ways, Centrally aideq State roads of
inter-state ur ecomomic importance
etc. located in Tribal Areas.

Community Health Workers

10430. SHRI S. R, DAMANI: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the steps being taken by Guv-
ernment to ensure that the Communi«
ty Health Workers do indeed perform
their role in taking promotive and
preventive steps for better health,
instead of becoming pill-pushers; and

(b) the details in respect of the
proposed sanitary-cum-epidemiologi-
cal stations to be set up by Govern-
ment, their locations and the areas to
be covered by such stations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) The
Community Health Workers, wafter
they are selected by the community
are given training for 3 months
mainly in preventive and promotive
health services. They also receive
training in treatment of minor ail-
ments, but their primary function is
promotion of preventive and promo-
tive health gervices, The CHWjg re-
ceive periodic guidance from para-
medica] wurkers employed in the
Government health care system.

(b) There is no scheme to estab-
lish sanitary-cum-epidemiological
centres. Such activities ere general-
1y attended to by the Primary
Health Centres. A Primary Health
Centre iy established in every block
(covering a population of 80,000 to
1,00,000). There are more than §400
such centres already in existence in
the country. A proposal, in principle
has been accepted to establish one
Primary Health Centre for a popula~
tion of 50,000 in a phased manner
from 1083 onwards,
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Rules formulateg uynder Sectlon 88
of the Merchant Shipping Act,
1958

10431. SHRI DILIP CHAKRA-
VARTY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) have any rules been formulated
as provided for in Section 88 of the
Merchant Shipping Act, 1958 laying
down the gcale of manning of ships by
seamen other than officers;

(b) if so, has there been any public
notification about it; and

(c) if not, has Government any con-
trol over the existing system of man-
ning of ships?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) Does not arise.

(c) Under the existing system the
manning of ships is decided mutually
by the shipowners and seamen’s
unions.

Medical Checkup of Seamen

10432, SHRI DILIP CHAKRA-
VARTY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state is it g fact that the system
of medical check-up ©f seamen is
controlled exclusively by the owners
and they pay scant regard to the
Government’s recommendation in this
Tespect?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM); No, Sir.

The seamen are medically examin-
ed in accordance with Indian Mer-
chant Shipping (Medical Examinsa-
tion) Ruleg 1958 by officers of Port
Health Organisation at the time of
the initlal recruitment and a certifi-
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cate to that effect is issued. Such
Medica] Certificate is valid for a
period of eight years. However, dur-
ing this period the seamen are again
medically exemined by the Doctors
appointed by the Shipping Companies
before Commencement of each voyage.
Such a Medica] Examination is consi-
dered necessary by the Shipping
Companies to find out whether the
seamen who would be proceeding on
a voyage have contacted any diseate
which has rendered them medically
unsuitable for sea voyage,

Slaughter Mining in Stjua Colliery

10433. SHRI A, K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
refer to the reply given to Unstarred
Que-tion No. 1738 on the 30th Nov-
ember, 1978 regarding slaughter min-
ing in Sijua Colliery gnd state:

(a) whether the answer was given
on the basis of the drawing survey
map and report by the TISCO and not
on actual survey of the spot of widen-
ing and hightening of the mines be-
vond presecribed limit;

(b) whether the Ministry would
advise actual checking of Sijua Mines
by a survey team specially after the
fatal gecident in TISCO Collieries last
year; and

(¢) if so, when and if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) The
reply to Unstarred Question No. 1736
on the 30th November, 1978 was given
both on the basis of statutory mine
plans maintained by TISCO as well
as actual inspections of accessible
part- of the workings made by the
officerg of Directorate Genera] of
Mineg Safety from time to time,

(b) ang (c). In view of the posi~
tion stated in part (a) above no fur-
ther survey is considered necegsary as
no useful purpose is likely to be
gserved by deputing any special sur-
vey team for the purpose.
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Weighing Machines for Bombay Port

10435, DR. VASANT KUMAR
PANDIT. Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Bombay Port had
placed a, order for 30 weighing ma-
chines with the British-owned Avery
(India);

(b) whether Government have in.
vestigated the charges of irregularity
in the Tender by the BPT auditors;
and

(c) whether the attention of Gov-
ernment has been drawn to the arti-
el appearing in the jssue of “Cur-
rent” dated the 318t March, 1979 if
80, the clarification on the allegations
made therein and the action taken by
Government?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

102

(b) The objections raised by the
Acountant General, Central, in the
Draft Audit Report on the accounts
of the Bombay Port Trust for the
year 1976-77 were settled with the
Audit by the Port Trust.

(c) Yes, Sir. The Deputy Chair-
man, Bombay Port Trust has been
requested to look into the matter,

Extending the period of the Financial
Assistancy to the Shipping Industry

10436. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether hig attentio, hag been
drawn to the news items captioned
“SDFC in a Soup” appeared in the
‘Financial Express’ (Bombay Edition)
of 1st April 1879;

(b) if so, whether Government have
extended the period of the financial
assistance to the shipping industry te
avoid difficulties to the Shipping De.
velopment Fund Committee as guaran-
tors; and

(¢) whether it is a fact that the
shipping industry is being forced to
pay interest to the foreign bankers at
the rate of 10—12 per cent per annum
while the Government could earn 67
per cent on the investment of foreign
exchange reserves abroad and what
is the reason therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir

(by and (¢). The Shipping Com-
panies who have raised foreign ex-
change lnans commercially for acqui-
sitton of ships have to pay interest
at the prevailing market rétes, ac-
cording to the loan agreements The
Companie; who have availeq of the
loans under the SAFAUNS scheme,
however, are reimbursed the interest
charges paid in excess of 7} per cent
by way of interest subsidy by the
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Shipping Development Fund Comsnit-
tee. One of the relief measures agrecd
%o by the Government for meeting
the cash defleils of the shipping com-
panie; upto 31st March, 1879 is con-
version of the forzizn exchonge loan
instalments payable upto 31st March,
197% into loans analogous to
SAFAUNS.

Goods carried by Ships and Vessels

10437. SHRI DURGA CHAND: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) what is the total volume of
goods carried by the ships owned by
the Indian Shipping Corporation and
out of that what is the percentage of
the total goods carried by the vessels;

(b) what is the percentage of goods
carried by foreign vessels; and

(¢} what steps are being taken to
increase the percentage of the Indian
Shipping Corporation by carrying
Indian goods?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

ND RAM): (a) During the year
1977-78, the total volume of India's
overseas trade was 58 88 million ton-
nes, The Indian shipping companies
carried 22.82 million tonnes (viz. 38.76
per ¢tent), out of which the vesgels of
the Shipping Corporation of India car-
ried about 10.04 million tonnes ie.
4401 per cent of the share of the
Indian shipping companies.

(b) The percentage of goods carried
by foreign vessels during 1877-78 was
61.24 per cent.

(c) The Shipping Corporation of
India is only one of the Indian ship-
ping companies. The Government
rersuades and appeals to private
Indian shippers, through variousme-
dia and forums like All India Ship-
pers’ Couneil and it regional associa-
tions, to patrenise Indian vessels. Ins-
tructions exist and have recently been
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reiterated that Government owned or
controlled cargo, should, as far as pos~

sil;le be shipped through Indian ves-
sels.

Return of India, Teachers from abroad

10438. SHRI G.Y.KRISHNAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) what are the details regarding
the salaries and other benefits of the
Indian teachers as compared with
those of other nationalities, like the
Arabs in Gulf countries; ang

(b) how many Indian teachers
have returned hom, after the change
in the service conditions?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) The salaries, allowances nd
other benefits to the teachers vary
from country to couniry and, oven
within the same country, from organ-
isation tp organisation and would fur-
ther depend upon the qualifications
and experience of the teachers con-
cerned. No case of discriminatyon in
salaries and other benefits offered to
Indian teachers as compared to tea-
chers from other nationalities, has
been reported.

(b) No such case has come to the
notice of the Government.

Ving facilities for Talwanese Nationals

10489. DR. VASANT KUMAR PAN-
DIT; Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Air India and the
Department of Tourism have request.
ed the Government to facilitale easy
isgue of vises to Taiwanese Nationals
In Taiwan;

(b) whether there is a growing de-
mand from Taiwanege Nationsls to
come to India for purposes of tourism,
business ang commerce; and
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(c) if so, the steps Government are
taking fo provide easy and quicker
facilities for grant of visas to Taiwa-
nese people?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir,

(b) Yes, Sir.

(c) While taking into account ihut
the Government of India does got re-
cognise the regime in Taiwan, the fea-
sibility of the suggestions are being
examined.

Corruption charges against L.E.V,
Nagpur

10440. SHRI DAYA RAM SHAKYA:
Will the Mimister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a Labour Enforcement
Officer posted at Nagpur and present-
ly working at Ajmer was involved in
proved acceptance of bribe charges
by the Commissioner of Departmental
Enquiries, Central Bureau of Investi-
gation i 1877|78 recommending dis-
missal of the services of the officer;

(b) the reason for not acting on
the advice of the Commissioner for
Departmental Fnquiries and the offi-
cer who took the decision for lesser
punishment with reasongs for violating
the findings of the enquiry; and

(¢) the action proposed to be taken
against the officer for such wilful vio.
laticn and if not, the reoasons therefor
and what action Governmeng are pro-
posing to take against this officer?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The Central Vigilance Com-
mission did not specifically recom-
mend dismissal of the Labour En-
forcement Officer. It recommended
the imposition of a major penalty. The
Chief Labour Commissicner, after
taking Into consideratinn a'l matters
on record, impesed the major penalty

of reduction in the present grade of
the Labour Enforcement Officer,

(c¢) Does not arise,

Allotmen; of Wagons for Transporta-
tion of Potate

10441. SHRI SURENDRA RBIKRAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether he hag received 5
Jetter from the Uttar Pradesh Gov-
ernment urging for allotment of
wagonsg for transportation of lakhs of
potato bagg from the State;

(b) if so, the reasons for not making
availabl, wagong sp far; and

(c) whether he is alsp aware that
non-allotment of wagong immediately
will ruin the farmey commumity?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT SHEO NARAIN): (a) Yes.

(b) and (c¢). Every effort is being
made tp ciear potatoes (rom Ulttar
Pradesh consisient with the commit-
menis to load other essential traffic
like foodgrains, fertilizers ete. While
no difficulty is being experienced ier
loading of potatoes on broad gauge
system of U.P, on the metre gauge
side t{here have been difficulties due
to bulk of the demands being for des-
tinations east of Siligur: where there
was congesition duc tp heavy accumu-
lation of wagons. I.oading to these
destinations has therefore been regu-
lated by fixing a quota for loading of
various commodities keeping in view
the iransport requirements of all es-
sential commodities including pota-
toes,

Strike in Dhanbad Division

10442, SHRI A, K. ROY: Will lhe
Mingster of RAILWAYS be pieased to
state:

(a) whether there was & strike in
Dhanbad Division of Eastern Railway
in March, 1979;
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(b) if s0, reason for the strike;

(¢) whether it is a fact that instead
of correcting the cause of strike, the
management has taken repressive
measures of transfer and termination
of service of leaders of Rallway em-
ployees fomenting more unrest and
agitation; and

(d) if so, steps taken thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
{(SHRI SHEO NARAIN): (a), (b)
and (d). There was a stoppage of
work on 25-3-1879 by some categories
of workers at Patherdih on the issue
of the death of a Shuntman who died
of heart attack, alleging delay in
attendance by the Railway Doctor.
An inquiry hag been ordered into the
circumstances leading to the death of
the Shuntman.

(c) No.

Medica] Treatment of Lok Nayak
Jayaprakash Narayan

10443, PROF. P. G. MAVALAN-
KAR: Will the Minister of HEALTH
AND FAMILY WELFARE be ple3s-
ed to state:

(a) whether Government took any
steps for ensuring effective, timely
and expert medical attention and
treatment to Lok Nayak Jayaprakash
Narayan;

(b) if so, what were they and with
what results and expenses; and

(¢) if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Lok Nayak Jayaprakash
Narayan who suddenly took seriously
ill ip Patna was provided full and
expert medical facilities by the Bihar
Government. Later, on the advice of
experts, he wgas sifted by w special
plane provided by the Government of
India to Bombay for treatment in a
private hoapital, He was given the
best possible trestment at the hospital
where he recovered. He has been
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later discharged Details of expense
have not been worked out,

(¢) Does not arise.

Indian proposal on disarmament

10444¢. PROF, P. G. MAVALAN-
KAR: Will the Minister of EXTER-
NAL AFFAIRS be pleased {0 state:

(a) whether any officia] Indian re-
presentatives are engaged in the
U.N. Disarmament work and Mission
during the last two years, 1977 and
1978;

(b) if so, full facts therecf; and

(¢) broad details of the Indian
inftiatives and draft proposals on the
said subject at varioug international

forums during the above mentioned
period?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) During 1977 and 1978,
Indian delegations have partici-ated
in the work of the Conference of the
Committee on Disarmament (CCD) in
Geneva and in disarmament discus-
sions at the 32nd and 33rd regular ses-
sions of the UN General Assemhly
held respectively in 1977 and 1978, the
tenth special session of the UN Gene-
ral Assembly devoted to disarmament
held in May/June 1978 and the two
organizational sessions of the UN
Disarmament Commission held in Oe-
tober and December 1878 in New
York.

(b) The composition of the Indian
delegations to these international con-
ferences and meetings for disarma-
ment work is given in the annexed
statement.

(c) At the tenth special session of
the General Assembly devoted to dis-
armament, India tabled two draft
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resolutions, one on the non-use of nu-
clear weapons and the other on the
urget need for cessation of uclear
weapon tests, However, in response
to the general desire to have a single.
consensus Final Document and avoid
voting on draft resolutions, India de-
cided not to press its draft resolutions
9 a vote at the Special Session but
take them up at the forthcoming 33rd
regular session of hte General Asseni-
bly. Thereafter, at the 33rd regular
session of the General Assembly, both
these draft resoiutions, which were
ulso co-sponsored by several other
countries, were adopted by over-
whelming majorities. India's reso’u-~
lion on non-use of nuclear weapans
and prevention of nuclear war, which
was adopled by 103 votes in favour,
18 (mostly Western States) against
with 18 (mostly Saciahst States) abs-
tensions, inter alin declared the u-e
of nuclear weapons asg a violation of
the UN Charter and a crime against
humanity and called {nr the prohiki-
tion of thewr use pending nuclear dis-
armament_ India's resolution on the
urgont need for cessution of further
testing of nuclear weapons, which was
adopted by 130 wotes in favour to 2
(France and China) wgainst with 8
abstentions, called upon ali Stalc, to
refrain from testing of nuclear wra-
pons pending the conclusion of a com=
prehensive test ban trealy.

Statement

(A) India’s delegation to the Confe-
rence of the Commuitee on Dis-
armament (CCD) in Genera in
1977 and 1978

15 February to 28 March 1977

1, Shri K. P, Jain—Leader
2 8hri 8 T. Devare

29 Mareh 1977 to 31 August 1978

1. Shri C. R. Gharekhan—Leader
2, Shri 8. T, Devare

(B) India’s delegation to 32nd and
33rd regular sessions of the UN
Genera] Assembly, in regdrd to
disarmoment work

1. Shri A. B. Vajpayee—Leader
2, Shri Samarendra Kundu
3. Shri R. Jaipal
4, Shri M. A, Vellodi
5. Shri C. R. Gharekhan
6. Shri S. Dubey
(C) India's delegation to the ‘tenth
special session of the UN Gene-

ral Assembly devoted to disarma-
ment held in May/June 1978

1. Shri A, B. Vajpayce—Leader
2. Shri R. Jaipal

3 Shri M, A. Vellodi

4, Shri B. G. Mishra

5. Shri 8. T. Devare

6. Shri 8. Dubey

7. Shri K, P. Jain

8. Shri A. Mubayi

(D) India’s delegation to the UN Dis-

armament Commission's gsessions
n 1978

1. Shri M. A. Vellodi—Leader
2, Shri 8. Dubey

Grant payable to State

10:45. PROF., P. G. MAVALAN-
KAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the question of deter-
mination of grant payable to the
States in lieu of passenger fare tax
i5 under discussion at approsriate
Governmental levels at present;

(b) if so, broad indication thereto;

(c) whether one or more State
Governments have made any repre-
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sentations to Government in this re-
gard; and

(d) if so, the gist thereof?

THE MINISTER OF STATE FOR
RAILWAYS (SHRI SHEO NARAIN):
(a) and (b). The Seventh Finance
Commission had recommended that
the question of enhancing the grant
payabie to States in lieu of passenger
fare tax be referred to the Railway
Convention Committee for considera-
tion. The matter is under reference
to the Railway Convention Commit-
tee,

(¢) and (d). The Government of
Gujarat had represented to this Min-
istry that the amount of grant may
be enhanced.

Replacing old First Class Coaches

10446. PROF. P. G. MAVALAN-
KAR: Will the Minister of RAIL-
WAYS be pleased to state:;

(a) whether it in a fact that seve-
rai first class coaches on the Wes-
tern Railway, particulary on the long
local distance passenger trains, have
become very old and useless;

(b) if =0, reasons for the continuerd
use of such coaches; and

(¢) why are the new coaches not
put in service soon on these passen-
ger trains?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise,

(¢) Newly-manufactured Coaches
are generally put on long-distance
Mail/Express trains, including the
new Super-fast FExpresses, where
their utilisation is more demanding
and other Coaches are used on long-
distance passenger trains.
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Workshop on Kalaasar

10447. SHRI CHIMANBHAI H.
SHUKLA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether 5 workshop on Kalaa-
zar control was held in Patna during
the month of April, 1879;

(b) if so, the names of the per-
sonnel who participated in the work-
shop; and

(c) outcome thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes. A workshop on Kalaazar Control
was held at Patna from ¢th to 12th
April, 1979,

(bY A hst of persons whg partici-
pated in the Workshop 1s enclosed.
(Annexure 1), |[Pluced 1n Library,
See No. LT-4463/79].

(e} A summary of the recommmenda-
ticn, made by the Workshop is en-
closed. (Annexure II) [Placed in
Library, See No. LT-4463/79].

Hospital for Mental Patients

10448, DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) what are the total number of
hospitals in the country giving treat-
ment to menta] patients under each
system of medicine;

° (b) what is the amount gpent by
guch hospitals under each system of
medicine and the number of patlents
admitted during 1977-78 and 1978-79;

(c) whether it is a fact that Gov~
ernment is 'paying less attention to
cure the patients by Ayurvedic sys-
tem of medicine; and

(d) if so, the reasonaz therefor?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The information is being collect~
ed and will be laid on the Table of
the House.

Bhortage of drugs and medicineg in
C.G.H.S, Dispensaries

10449. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be picased
to state:

(a) whether it is a fact that CGHS
dispen-aries throughout the countiry
are experiencing acute shortage of
drugs and medicines;

(b) is it a fact that due to this
CGHS doctors do not prescribe medi-
cines to patients;

(¢) is it g fact that at various
places CGHS dispensaries purchase
drugs from open market as dircct
supplies from manufacturers are
limited; and

(d) whether Government propo-es
to keep tested and established drugs
and remcdies of Homocopathy,
Ayurvedic and Unani systems of
medicineg in the CGHS dispensaries?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUK
(SHRI RAVINDRA VARMA): (a) No,
Sir,

(b) Does not arise.

(¢) No, Sir, Normally the manu-
facturers or the distributors supply
the required medicines to the Medical
Stores Depot in time. However,
whenever these supplies do not mate-
rialise, the Medical Officer makes
small purchases from the authorised
c!’lemis't. In case of failure of autho-
rised chemists to supply any medi-
cine the Medical Officer Incharge au-
thorisey the CGHS beneficiaries con-
cerned to purchase the medjcines from
the open market and the cost of medi-
“¢ines so purchased in reimbursed to

them by the authorised chemist. This
type of purchasihg is however rare,

(d) Drugs and remedies of the lio-
moeopathic, Ayurvedic and the Unani
systems of medicine which are stock-
ed in the CGHS dispensaries are ap-
proved by a Purchase Committee. At
present no scientiflec drugs testing faci-
lities are available with the Govern-
ment for testing these medicines.

Logs suffered by Indian Chancery in
Kampala

10450. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether he has seen the news:
itam captioned “Chancery houses
ransacked” published in the ‘Hindus-
tan Times’ of the 17th April, 1979;

(b) the losses suffered by the In-
dian Chancery and staff of Indien
High Commission in Kampala;

(¢) was the loot of the Chancery
and the houses of the Indian High
Cnmmission due to inadequate secu-
rity mcasures; and

(d) what is the reaction of Gov-
ernment to the said incidence and
what further steps have been taken
to as~ure sceurity to the lives and
property of the Indian High Com-
mission staff and other Indian popu-
lation in Kampala?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAIL BIHARI
VAJPAYEE): (a) Yes, Sir,

(b) The financial estimate of the
damage/losses is about Rs. 1,681,000,

(¢) and (d). The looting took pluce
in a situation of violence and civil tnur-
bulence where some elements seught
to take advantage of the prevailing
confusion and disorder. Our High
Commission had taken the necessary
security measures possible in the cir-
cumstances, Our High Commissioner
in Kampala has taken up with the new
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«authorities in Uganda the, question of
protection of the life and property of
the Indians residing in Uganda. The
authorittes have assured that they
will do everything possible in that
regard,.

Losses suffered by Shipping Com-
paniey

10451 SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
‘to state:

(a) whether his attention has been
drawn ta the study of the shipping
transport industry 1977-78 made by
the Economic Times Research Bureau
as published in the ‘Economic Times'
(§T7ew Delhi Edition) of 17th April,
1879;

(b) whether the alarming fgures
of losses suffered by the Shipping
Corporation of India and other In-
dian shipping companies as mention~
ed in the said study are correct; and

(¢) if so, what measures are being
taken or proposed to be taken to
help the shipping industry to over-
come present crisis?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
‘SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) and (c). As a result of ncute
depression in the freight market, the
shipping industry the world over is
facing financial difficullies and Indian
Shipping Companies are also facing
problemg of liquidity. Government
have decided that following financial
reliefs could be granted to Indian
Shipping Companies facing <erious
cash-flow problems for the period
upto 31 March, 1979:—

(i) Replacement of foreign ex-
change loan instalments under the
New Scheme for financing Ship Ac-
quisition from abroed from fhe for-
eign exchange reserves of the coun-
try;
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(ii) Grant of moratoriym on the
rayment of loan instalments of
Shipping Development Fund Com-
mitee loans upto three years; and

(iii) Grant of additional loans
against past acquisitions in cases
where the original amount of loans
falls short of the maximum permis-
sible limits.

The assistance would be restricted to
the minimum amount required to takn
care of cash deficits for the period
upto 31 March 1879. In granting such
financial assistance, Government will
ensure that the company has a past
record of honest and competent admi-
nistration and 1t makes demonstrohlv
impressive efforts to mobhilise resour-
ces to improve its cash flow position
before the Government agrees to grant
any of the proposed assistance

Government have al:0 set up a Tigh
Level Committee {0 examine 1il the
options available to Government on
the problems and managemen* of the
crisis in shipping industry with refer-
ence to its present structure and 10
suggest structural changes, if consider-
c¢d necessary.

Delivery of wagons and coaches

10452. SHR] BALASAHER VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of wagons and
coaches ordered for delivery in 1977-
78 and 1978-79 and the number of
these actually delivered by the
wagon building industry during each
year;

(b) the reasons for shortfall and
the steps taken to meet the shortiall;
and

(c) whether and to what extent
the increase in the price of steel items
ig responsible in reducing the build-
ing of wagons and coaches?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The planning
and actual production of Wagons and
«Coaches during 1877-78 and 1978-78
for the Wagon-building industry and
Coach-manufacturing units was as
under:

Year Planning  Actual
asper  production
Hudget
Estimates

AWAGONS (in g-wheelews)

(iyrg97-18 . . fisoo  10842'5
1978-99 . . 8500% 104700
COACHES (i Velucles
Ulnits)
(n) 1977-78 . afh 211

1978-79 . 20400 223

(*Revised o 11500 0 June, 1978},

(b) During 1977-78 the Wagon
Building Industry was able to achieve
higher production. The production in
1978-79 was, however, lower than the
reviseq planned quantity mainly due
to 1nadequate supplies of Wheelsets
from Durgapur Steel Plant. The
actual production of Coaclies also fell
short of the targets partly due to in-
adequate availability of Wheeisets
from Durgapur Steel Plant and partly
due to failure of the Coach manu-
facturers to fulfil the turgetted pro-
duction. Availability of Wheelsets for
Wagon/Coach production is now be-
ing ensured by a resort to imports.

(c) No.

Number of mdians settled in Uganda

10453, SHRI MUKHTIAR SINGH
MALIK;
SHRI SHANKERSINHII
VAGHELA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total number of Indians at

Present who have been settled in
Uganda;

(b) whether Government have re-
ceived reports about their safety dur-
ing the recent war in Ugsnda; and,

{c) what role has been played by
the Government of India for the
gafcty of Indians in that country?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The total number
of Indian citizens at present in
Uganda is 100.

tb) and (¢). Our High Commis-
sioner in Kampala majntained cons=
tant touch witp the Indian citizens
and the local authorities with a view
to ensuring necessary measures for
t1e safety and security of the Indiun
citizens and kept the Ministry of
External Affairs regularly informed
in the matter. Our High Commission
organised the evacuation of aboul 230
Indian citizens from Uganda to Xenya
from the 30th March, to 2nd April,
1979. The High Commissioner him-
self and olther members of the mission
escorfed theso Indians. The High
Commission in Nairobi provided sll
Possible assistance in regard to the
reception, accommodation and repat-
riation of the evacuees.

Recommendations of Working group
on Tribal Development

10454. SHRI GIRIDHAR GOMA-
NGO: Will the Minister of RAIL-
WAYS be pleased to lay a statement
showing:

(a) whether his Ministry has pre-
pared a plan according to the recom-
mendations made by the working
group on Tribal Development set up
by the Home Ministry for Medium
Term Plan for tribal areas of the
country; and

(b) if so0, the recommendations
thereof and decisions taken by his
Ministry for the year 1979-80 and for
the rest of the Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
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. whole policy development ol various
modes of transport to suit the needs
of various agreas including backward
and tribal arems is under the con-
sideration of the National Transport
Policy Committee appointed by the
Government whose report ig still
awaited. Further, the Government
have already sanctioned the following
new lines in 1979-80 to develop the
tribal areas in the North-East Fron-
tier Region:—

(i) BG line from Gauhati to
Burnihat in Assam gnd Meghalaya.

(i) MG line from Dharmanagar
to Kumarghat in Trifura.

(iii) MG line from Balipara to
Bhalukpong in Arunachal Pradesh.

(iv) MG line from Silchar to
Jiribam in Manipur.

(v) M.G. line from Amguri to
Tuli in Nagaland; and

(vi) MG line from Lalaghat to
Bhairabi in Mizoram,

In addition, the Railways have ulwo
undertaken surveys for New Lines in
the following tribal arems:

(i) Parvatipuram-Koraput

(ii) Lalitpur-Singrauly (Partly
falling in tribal areas); and
(iii) Barwadih-Karonji (partly

falling in tribal area).
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10437. SHRI MANORANJAN BHA-
KTA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government are aware
that Pakistan has lately gtarted rak.
ing up the Kashmir issue again in
foreign countries/International forums
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and they are mobilising international
‘opinion and cirenlating lot of publi-
city materia] on this issue;

(b) it so, full facty and details
thereof; and

(¢) whether the QGovernment of
India has taken up econcrete steps to
counter such propaganda of Pakistan
and if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU;:
{a) to (¢). The Pakistan Government
has been giving expression to their
position on Jammu and Kashmur from
time to time. No significant change
has heen noticed in Pakistan's attitu-
de. The Governmentl of India's stand
on Jammu and Kashmir is well-known
and all necessary steps gre Leing tak-
en to safeguard our position in this
regard.

Number of S.C., S.T. and Muaslimg in
Ministry of External Affairs

10458. SHR] C. K. JAFFER SHAR-
IEF: Will the Minister of EXTER-
NAL AFFAIRS be pleased {o rtate:

(a) what are the details regarding
the number of Scheduled Castes and

Scheduled Tribes and Muslim offiters
serving at present in the Ministry of
External Affairg in different catego-
ries, category-wise; and

(b) whether some officers have re.
cently resigned and if so, the details
thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) A statement detailing
category-wise number of Scheduled
(Jaste and Scheduled Tribe personnel
is laid on the Table of the House.
Neither recruitment nor advancement
in Government service is determined
on the basis of religion. The records
of officials are also not maintainei or
classified according to an individual's
faith or caste.

(b) An officer belonging to Schedul-
ed Castes who was directly recruiled
as a Section Officer resigned at his
option from the Ministry of Exterual
Affairs to join a service offering bet-
ter prospects outside the Minisiry.

Statement
MINISTRY OF EXTERNAL AITAIRS

(Excluding Central Passport

and Emigration Organisations)

Statement showing the total number of Governmunt servants and thenumbr of Scheduled
Castes, Scheduled Tribes as on 31-12-1978.

Total number  Scheduled Scheduled
Class Castes Trbes
(Group) Employres
" TClam 1 643 47 25
{Group A)
Class I1 . . . . 1544 92 10
{Group B)
Clasgs 111 683 71 16
(Group C) '
Class v . . . . 434 49
(Gfoup D)
(excluding swecpers)
Clan 1V 55 35

G
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Using Shipy ag Godowng py some
Public Sector Organisationy

10459. SHRI SARAT KAR: Wil the
Minister of SHIPPING AND TRANS-
PORT Le pleased to state:

(a) whether there have been cases
where public sector organisations like
Food Corporation of India have been
using ships as virtual godowns thus
adding to the problems of the already
choked Bombay Port;

(b) whether it is a fact that the
penalty which they have to pay on
that account is much lower than the
warehousing charges they have to pay
outside the port; and

w¢) if so, the remedial steps Gov.
ernment have taken in thig regard

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢). Bombay
Port Trust and the Food (orporation
of India have reported that ships
are not being used as godowns.

Losg to Shipping Companies in respect
of Coastal Carriage of Loco Coal

10460. SHRI SARAT KAR: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there -has been any
loss to shipping companieg in recent
monthe in coastal carriage of loco
coal on account of indifference shown
by railway and coalflelds authorities,
and

(b) what is Governments policy
reparding transmwortation of coal by
coastal shipping from east coast poits
to Southern consuming centres?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Statistics relating
to this 1» not complied.

MAY 10, 1979

Written Answers 124

(b) The present policy of the Gov-
ernment is that as and when the con-
sumers desire to lift coal from Cal-
cutta/Haldia to the Southern con-
suming centres, they have to place
indents on the Coal Controller, who
forwards such indents fo the Director
General of Shipping, Bombay, for BI
ranging the allotment of ships to the
various consumers in the monthly
meetings, which are attended by the
representatives of the Indian Coastal
Conference, Shipping Companic¢s,
Railways, Port Trusts, Coai India
and concerned industrial consumers.

»
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Newy Itens, Entitled “Secret Change In
UK. Immigration Law”

10462, SHRT JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleaged to state:

(a) whether hig attention has been
drawn to a news-item published in
‘Indian Express’, New Delhi dated
the 14th March, 1979, page 7, under
the caption ‘Secret change in UK.
Immigration Law”; and

\b) if so, the facts thereof and
Goverament's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL ATFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) Yes, Sir.

(b) The facts are as follows:

Under the Brilish Immigration Rul-
€es a passenger entering Britain can be
re-admitled for setilement on galis-
fy 1y the Imynigration Officer that he
was settled in  the United Kingdom
he left it and that he has not been
away from Britain for longer than
two years. According to the British
Home Office, in 1978 some people who
hud severed their connection with the
United Kingdom were seeking to pres-
erve their ‘resident’ status by judici-
ously timed short wisits every two
Yyears.

Where, on examination at the port
of entry, an Immigration OQfficer con-
cludes that a former resident seeking
re-admission in that capacily had not
re-established his ordinary residence
on the previous occasion of his stay
in this country, limited Teave for six
months on condilions neither prohibit-
ing nor restricting his taking employ-
ment is normally granted. Having
been given entry, the passenger is told
that it is open to him to apply to the
Home Office if he wishes to establish
his claim te be settleg here.

The second change mentionad  in
the new report refers to representa-
tives of voluntéry oraghisdtions being
excluded from interviews with im-

1

migrants by Immigration officials,
There is nothing in the rules ertitling
such representatives to be present.

Government will continue to take
up cases of hardship or discrimination
with the concerned guthorities in
Britajn.

Re-engaged petired Railway Servants

10463. SHR] R. K. MHALGI: will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that there
are vacancies of Commerc¢ial Clerks
and Ticket Collectors on the Bombay
Division of the Central Railway;

(b) if so, the details thereof;

(c) whether it is a fact that the re.
tired Railway servants are re-engaged
in these vacancies instead of provid-
ing employment to available compe.
tent youths; and

(d) it so, for how many years this
practice is in vogue and the reasors
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b)}. There are 38 vacancies of Ticket
Collectors and 164 of Commercial
clerks in Bombay Division,

(c) and (d). Re-employment to re-
tired employees was resorted in 1974
and 1978 in the absence of panels of
selected candidates from the Railway
Service Commission and promotions
from Class IV to Class 1II had also
been made to the maximum extent
possible.

Assurance regarding Shipment of Salt
and Cement from Tuticorin to West
Bengal .t

10464. DR. BIJOY MONDAL: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether he has recently assured
the West Bengal Government to trans-
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port four ships of salt every
month and cement shipg carrying 40
thousand tonnes per quarter from
Tuticorin to West Bengal State; and

(b) if so, whether the assurance
hag been honoured and if not, the
reasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Yes,
Sir, But, only a general assurance was
given, and everything possible is being
done to provide as many ships as
possible to see that the needs of the
West Bengal Government are met

Difficulties in Gelting Admission for
T.B_Patientg

10465. SHR1 MANORANJAN
BHAKTA:

SHRIMATI MOHSINA
KIDWALIL:

DR. BLJIOY MONDAL-

“Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state:

(a) whether Government’'s atten-
tion has been drawn to the news re-
port in the ‘Sunday Standard’ dated
the Bth April, 1979 wherein it has
been stated that thousands of chronic
T.B. patients are waiting to get ad-
mission to the two T B. hospitals in
Telhi;

(b) whether it is a fact that there
are thousendg of other T.B. patients
in the Capital who are denied treat-
'ment due to lack of medical facilities;
and

(¢) if go, full facts thereot and what
gffective steps are being taken to ex-
pand the capacities of the present
“I.B. hospitalg and also to set up new
hogpitals in near fulure to cope up
with' the situation?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)

MAY 10, 1873
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Yes, Gowvernment have seen the press
report referred to, A aumber of T.B.
patients get registration for admission
to T.B. Hospitals because of socio-
economic conditiong but such admis-
sion may not be necessary for their
effective treatment or even &s public
health measure. All of them are pro-
vided equally efficient {reatement
through 10 clinies ijn the city. Admis-
sion is necessary only when a patient
requires surgica] treatment or develops
a sgrious complication. Such patients
are admitted immediately and are not
put on the waiting list at all.

(b) No. Free diagnostic and domi-
cibary treatment including anti-TB
drugs are provided to all the T.B.
patientg suffering from T.B. through
10 clinjes mm Delhi Citv and 2 Hospi-
tals. The medical facilities provided
ure considereg adequate

(c) In view of the position explain-
ed in reply to part (a) expansion of
the capacities of the present hospitals
and setting up new hospitals at present
is not necessary.

Attaching more Bogies to Train No.
CBIand CBII

10466. SHRI BRIJ RAJ SINMH:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether only 6 bogies instead of
10 bogieg have been provided for pas-
genger train No. CB I gnd CB 1I run-
ning between Bareilly and Muradabad
angd several passengers have to sit on
the roofs of the bogies to perform the
journey; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
normal composition of 1 CB/2 CB
Chandausi-Bareilly passenger is 7
coaches, Usually the trains run us
per the normal composition, but on a
few days during April, "79 the trains
ran short of the scheduled composition
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because of coaches having tp be & e dw wreot W weww
detached for mechanical/electrical de- e
fects with no immediate replacement 10468. ot gt wr ywor : vy o Wl
being available, oy Wit ot gar w5 e
| 4T T
e
‘Shoriage of Triple Vaocine for w7k Wl W foete WA & Wt
Children # fagre qoee ¥ ¥O yewrw wear guy
e ge &
N (;2 i o, N1 TwEnt wo e
10467. SHRI BALWANT SINGH '
RAMOOWALIA: Will the Minister
of HEAL'TH AND FAMILY WELFARE
be pleased to state: t?(‘f)m N 37 qr wr afefwar
ren s not available in CGHS Dispen-
saries gince March, 1979; (t)ﬁ!wmﬁﬁmtw#m
ey atll & s ofoer e wlt
(b) ¥ g0, the reasons thereol; ol ® Pk & Swow § Gewfefey
e/ qwre arr gq § -
(¢) if not tho names of localities in : -
which the medicine was not available wwiPrer
in CGHS Dispensariey during the wrf
month of March and April, 1979 fiwoelre ¥
(mouth-wise); and
1. uvseye-aih-roefea
(d) what action Government pro- “(mn 160
pose to teke in this regard that the
supply of medicine s not discontinued 2. gAY qe-awdr (sfromro) 80
and iy always available with all the 3. Yerdgw-gTT (Wouto) 64
dispengaries? 4. SwETANTH-gT (WomTo) 63
5. AHT-AYYL (aearre . 59
THE MINISTER OF PARLIAMEN- 6. fafcdig—garfamn O’
TARY AFFAIRS AND LABOUR (Ia!rre) . R 56
(SHR] RAVINDRA VARMA): (a) to S N Y
(c). The Triple Vaccine has been o o (';mo) 78
available in all the CGHS Dispensaries Te—iet Y
in Delhi except in the Hauz Khas and 8. warduT
the Nauroji Nagar dispensaries where (Fom0) . . 40
it was not available during the first 9. gET-ATEfaaT (Tomro) . 56
three weeks of March, 1979 owing to a .
brief interruption in the supply from 10. GAFI-TWG? FIE (FowTo) 54
the manufacturers. 11. Vo=l (Tommo ) (#rEre-
et ® e T '
(d) Indents on the  authorised afowdr) 381
supplier ie, Central Institute, Kasauli (wiwar: w5T A &)
are placeq well in time so that the
contipuity of supply is maintained. 12. qor-efear (Womre) 15

However, sometimes, the suppliers
are not able to meet our demands due 15 mm“m

to factors beyong their control. (omte) i
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17 wOgap-swaae (HyowTo) 30 W WAy & W ;:'« (= fu:
% y woEw) ¢ (F) gEmR qaHATT
18 Fpdeumae-frrady 60 W 22/9-10 @41 23/ 10-11 frenpex
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—— AP SR
20. doTOUTR HoHTo 55 ! LI T qT A® W
v ( ) %Y v u frerdr ﬁgﬁd\m ¥ wfsag
%), dr—wvnfrr (gomte)] 43 wPOW AR §7 W g1 A 7§ " 97
. ) frdt yaT @t gw 1 W W ar g
22 'ﬁ;:? mi:';“ ""-“" ‘ﬁ“’ 125 (=) s= aFt Iz

10470, 3 G&E &1 goA © F4T AtwgA
;ﬂtwﬁa@a ydY 47 ¥MH X1 FO WL
% 3

(w) frest aut waig 1976~77 @
1978~-79 & oU8 fvmA wAdr W
atfye vy fear mn Wt 3w @ femw
&g gur , A1

() sy w1 LA TR Y

vt afea swma § awrd e
aft (st wit Tw) : (%) W (%),
w ORE g et T A R ax
W7 qEe 93 oy fed Ay

Technical Collaboration with develop-
ed Nations

10471. SHRI 8. 8. LAL:
SHRI ISHWAR CHAUDHRY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it j, & fact that new
programmes arp being cherted out in
the Ministry to augment multilateral
economic relations and techanical col-
laborations with developed snd deve-
loping nutions of the world;
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(b) if go, the major featureg of these
programmes; and

(c) progress, if any, made in this
regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN.-
DU): (a) Continuing efforts are made
by Government to augment and pro-
mote multilateral economic relations
as also technical collaboration bet-
ween India and other countries.

(h) Programmeg to incrcase multi-
lateral economic exchanges are consi-
dered ang ecvolved in international
fora as also between India and other
countries hilatmally  and multilate-
rally. This is sought to be achieved
ihrough increared fiow of resources,
the promotion of trade, transfer of
technology, industrialisation ele. and
the establishment of a new interna-
tional economic order. In regard to
exchanges between India and other
countrics, the main objective js to
develop and increase economic ex-
changes bilaterally and multilaterally
which woulq assist in a greater utili-
sation of each other’s capabilities,
capacities, and to promote both na-
tional and collective self-reliance.

(¢) In international fora discuss-
ions to achleve the above objectives
are of a continuing character and an
international development strategy
for the next decade i3 to be discuseed
and adopted at a special session of the
United Nations to be convened in 1980,
Government have also initiated dialo-
gues with regional bodies such as the
Association of South East Asian Na-
tiong (ASEAN), the Economic Com-
mission for Latin America (ECLA),
the Economic Commission for Africa
(ECA) and the European Economic
Community (EEC). There is now a

awareness that increased
multilatera] economic exchanges and

technical cooperation are of mutual
benefit the results of which woulg be
noticeable in the yearg to come,

SC and ST Employees in Ministry of
External Affairy

10472. SHRI RAM CHARAN: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the Class/grade-wise total num-
ber of employeeg of Ministty of Ex-
ternal Affairs working in India and
abroad, of which how many are Sche-
duled Caste/Tribe employees in
various grades and categories;

(b) in case reserved quota meant
for Scheduled Caste/Scheduled Tribe
candidates has not been filled in diffe-
rent categories of posts, if the Gove-
ernment are considering to fill in the
reserved quota posts by the Deputa-
tionists! from ofher” Ministrieh/De«
partments; .and “

(e) if not, then what measureg are
being taken to fill in the quota?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) A statement de.
tailing the category-wise classification
of the total number of employees in
the Ministry of External Affairs
working in India and abroad, indjcat-
ing the number belonging to the Sche-
duled Casteg ang to the Scheduled
Tribes is laid on the table of the
House.

(b) and (c), As regards the measu-
res to fill in the reserved quota the
Government have under constant ré-
view the extent to which the quota of
reserved seats for Scheduled Castes
and Scheduled Tribes candidates has
not been filled, and where possible
suitable relaxation is given to snable

filling up the quota,
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Stptement
MINISTRY OF EXTERNAL ALFFAIRS
{Excluding Central Passport and Emigration Organisations)

Statement showing the total number of Government servants and the number of Scheduled
Castes and Schedufed Tribes amongst them as on 31-12-1938.

—

Class Total Number Scheduled Scheduled
{Groyp) of Castes ‘Irabes
Employees
Class 1 7 2
) 643 & 5
Class 11 1544 92 10
(Group B)
Class 111 643 7
(Group C)
Class IV 484 49
(Group D)
{Excluding sweepers)
Class IV 55 55
(Sweopers)

Omsivuction of Bridgey ovey Yammms
in Uttar Prodesh

1047S. SHRI RAM CHARAN: Will
the Minister of SHIFPING AND
TRANSPORT be pleaseq to state:

(a) how many bridgeg are under
eonstruction over the Yamuma River
fn Uttar Pradesh;

(b) how many bridges are antiei-
pated to be constructed upto 1981;

(¢) whether it ig fact that the Gov-
ernment of India have decided to
construet a bridge over Yamuna for
comnecting Itawah and Jalaun near
Audriyya Ghat (Shergarh Ghat); and

(d} if not, the reason therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) There are anly
two bridgey under construction over
river Yamuna in Uttar Pradesh.

(b) Comstruction of two more brid-
ges over river Yamuna has been ap-

—- —

proved. Actual construction will start
in due course.

(c) and (d). At present no such
proposal is ynder consideration {n this

Hindi Officer gnd Hindi Tranalator

10474. SHRI RAM CHARAN: Will
the Ministe, of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the number of posts of Hindi
Officer, Hindi Translator Grade I and
Hindi Translator Grade ]I in the pro-
per Ministry and its attached/sub-
ordinate OQffices;

(b) the nwymber of posts, out of
them, reserved for Scheduleg Castes
and Scheduled Tribes and thg num-
ber of employass belonging to these
categories working there;

(c) # there is no employee be-
longing tp Scheduled Castes sng Sche-

d:;ed[l‘rlbes,thc reasong theefor;
a
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¥ not why not?

THE MINISTER OF PARLIAMEN-
TARY AFFATRE AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The number of Hindi posts in the
Minigtry including the Dte. G.H.S. is
asg follows:

St Hindi Officer QOne
(R, 1100—1600)

Hindi Officer Three
(Rs. Gg5n—1200/Rs Bgo~—
1200)

Hind, Translator Five
(Rs, 550—80a}

Jr Hindi Translaor Fifteen

Ry g25-—700).

The posts of Senior Hindi Officer
and Hindj Officers are helg only on
ad hoe basis,

There 15 only one officer belonging
to the Scheduled Caste, wh, iz hold-
ing the post of Junior Hindi Trans-
lator, Orders regarding reservation
for Scheduled Castes and Scheduled
Tribes are applicable to Hindi posts
and the Communal Raster prescribed
for reservation of posts for Scheduled
Castes and Scheduled Tribes is being
followed fbr filling up the above posts.
However, pending fdarmation of the
Official Language Service, a large
number of Hindl posts are filled only
on ad hoc basis.

In so far as Hindi posty in Subordi-
nate Offiots are concerned, jnforma-
tion is being collected and will be laid
on the Table of the Sabha.

Overbridge at Tirtpat!

10475. SHRI P. RAJAGOPAL,
NAIDT: Wil  the Minister of
RAILWAYS be pleased to state:

(a) whether the Governmept are
proposing to construct Rallway over-
bridge at Tirupati; and

{b) it 0, when will it be takes
up?

TIIE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,

(b) Work on the road over-bridge
&5 wel. as its approaches 15 aiready
'n progress.

Vijayawada-Gudur lne strengthenell

10476. SHRI P. RAJAGOPAL NAI-
DU; Will the Minister of RAILWAYS
be pleased to state:

(a) whether the line between
Vijayawada and Gudur is being
sthéngthened at present; and

(b) if so, thé expendituré to be in-
curred on that?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
track renewals on this section using
heavier rails are in progress.

(b) Exprrditure incurred on track
renewals from 19M4-7T5 to 1878-79 is
Rs, 6.57 crores. Further expendiure
on works in progress ineluding new
works proposed for 1970 40 wall be
Hs. 8.82 crores.

Bconomle experts in Indin Mistions

10477, SYRI DURGA CHAND: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there is any proposal to
derloy ecomomic experts for our mis-
sfons abroad for manning their com-
mercial and economic wings;

(b) if s0, what are the details there-
of;

(¢) in what manner these wingr
are functioning at present; and

(d) by when the new scheme %
economic experts in the missions wik
be put into operation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). In view of
the complementarity of diplomatic ex-
perience. knowledge of foreigh



139 Written Answers

languages, familiarity with internation-
al affairs required by an officer doing
economic and commercial work for
effective results, it has been the policy
cf the Ministry to man commercial
and economic wings in our missions
abroad normally by Indian Foreign
Service Officers who are given suit-
able training and experience for this
purpose, and not by the deployment
of outside economic experts,

{c) CommerciaZ and Economic
wings in our missions abroad under-
take work connected with trade, bila-
teral economic and technieal coopera-
tion and report on economic and com-
mercial developments in the country
and the region concerned.

They are at present normally man-
ned by Government servants recruit-
ed through competitive examinations
conducted by the UPSC, The work-
ing of the economic and commercial
wings is under constant review by
Government. Periodical assessments
are carried out by Foreign Service In-
spectors {o eva'uate the performance
and necessary steps taken to ensure
that their objectives are being achiev-
ed.

(d) Does not arise.

10478. SHRT JANARDHANA POO-
JARY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Tamil Nadu Gov-
ernment has urged the centre to con-
struct subways or overbridges at 16
such crossings which the State Gov-
ernment hag identified; and

ﬁ?(b} if so, Government’s decision on

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Constitutionally,

MAY 10, 1979
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the Central Government are respon-
sible for roads deciared as National
Highways. In Tamil Nadu about 15
subways or overbridges along the Na-
tional {Highways have been so far
identified for construction in consulta-
tion with the State Authorities.

(b) Out of these 15 subways/over-
bridges, 8 have already been sanc-
1ioned since Fourth Plan Period, The
remaining seven are planned to be
included in the Sixth Plan depending
on the resources availabie and the
other priority considerations.

Fire in Karjat bound guburban train

10479. SHRI JANARDHANA POO-
JARY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Karjat bound su-

burban train caught fire on 11th April,
1979 near Kalyan Station; and

(b) if so, what are the details in
thig regard?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) On 11-4-1979 at about 14.10
hours while train No. S-9 Down Dom-
bay VT-Karjat suburban was running
between Kalyan and Withalwadi sta-
tions of the Central Railway, fire
broke out in the 7th coach of the
train, as a resuit of which 7 persons
were killed, 5 sustained grievous in-
juries and 18 simple injuries.

According to the provisional find-
ing of the Additional Commissioner of
Railway Safety, Bombay who held a
statutory inguiry into this accident,
the fire was caused ag a result of a
highly inflammable material such as
gun powder or blasting powder car-
ried by one of the passengers in the
2nd class compartment which got ig-
nited by contact with a lighted bidi
or cigarette,
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Leprosy in Hill Distrioty

10480, DR. MURLI MANOHAR
JOSHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
ic state:

(a) the number of leprosy cases in
the hill Distriets of Almora and
Pithoragarh respectively in 1978;

(b) the steps being taken to eradi-
cate leprosy from these Districts; and

(¢) whether any Central assistance
hag been given for the purpose?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The figure regarding the number of
leprosy cases in the hill Districts of
Almora and Pithoragarh for 1978 are
not available but according to surveys
done earlier the estimated number of
cases in these {wo Districts is 2625 and
470 respectively.

(b) While eradication of leprosy
from these Districts may take time,
one ieprosy Control Unit a; Balwa-
Lote, one Urban Leprosy Centre at
Pithoragarh and one Urban Leprosy
Centre at Almora have been estab-
lished to control the disease.

(¢) Yes. Central assistance was pro-
vided under the National Leprosy
Control Programme to the units es-
tablished during the 5th Five Year
Plan, ie. for the Urban Leprosy Cen-
treg at Pithoragarh and Almora.

Hous: Building Advanee for Rallway
Staft

10481. SHRI SOMJIBHAI DAMOR:
Wiil the Minister of RAILWAYS be
pleased to state:

(a) the amount provided by the
Railways during the last three year3
for house building advance for Rail-
way Staff, year-wise;

(b) the year-wise position of zonal
Tuilways;
 — S ——,

(c) Division-wise and workshop-
wise position;

(d) how many Railway staff have
applied and how many of them
granted the advance Division-wise
and workshop-wise;

(e) how many staff of Class III and
IV were granted advance, Division-
wise and workshop-wise;

(1) how many staff of SC/ST have
applied and were granted the house
building advance; and

(g) procedure for disbursement of
funds on Railways, Division-wise and
workshop-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (g).
Information is being collected and
will be laid on the Table of the
House.

Special Programme for Family Wel-
fare Programme

10482. PROF. SAMAR GUHA: Wwill
the Minister of HEALTH AND FAMI-,
LY WELFARE be pleased to state:

(a) financia] allocation made in
1977-78 and 1978-79 including pro-
paganda made for family welfare;

(b) break-up of the expenditure
made for family welfare propaganda
in (i) urban and (ii) rural areas;

(c) whether the prevailing practice
of polygamy among some communities
against the objective of family wel-
fare:

(d) if so, will Government take
legal measure against the practice of
polygamy; and

(e) if not, the reasons thereabout?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a) Al-
location made for Family Welfare
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during 1977-78 and 1978-79 was as
underie—

1977-78 Rs. 9867.17 lakhs
16%78-79 Rs. 11181.39 lakhs

(b) Separate figures of expenditure
on Family Welfare Propaganda in
rural and urban areas is not collected,
The expenditure on Family Welfare
Propaganda during 1977-78 and 1978-
T9 was Rs. 282.25 lakhs and Rs, 370.18
lakhg, tnd about 80 per cent of this
expenditure wag spent in rural areas,

(¢) No.
(d) and (e). Do not arise,

Diplomatic posts lying vacant

10483. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the particulars of the diplomatic
posts in Indian Missions abroad, in-
, these. of Heads of the Missions

which have been lying vecant for the

MAY 10, 1979
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past over one yesr, six monthg and
three months, separately;

(b) the reasong for the vacancies;
and

(¢) the number of posts of Heads
cf Missiong manned by persons drawn
from politics and services, foreign
apd other All India Services and the
percentage of these posts manned hy
Persong drawn from politics?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The required infor-
mation is contained in the stalement
attached.

(b) The posts mentioned in the
statement have been lying vacant for
administrative reasons.

(c) Ten posts of Heads of Mission
are manned by eminent publicmen
znd 88 from foreign, other All India
Services and other services. The
percentage of posts manned by the
former works out to 8.8,

Statement
Statenwnt of Diplomatic posts lying vacant in Missions abroad

8. No. Post and Station

1 year 6 months

Lying vacant for over

3 monthe

1. Ambasador of India, Lima

2. Second Secretary, First Secretary,
ission wes-Salam

High Commission of India, Dar

s

‘ Aparb from the above, a few posts
in Missions abroad of IFS Probation-
ers who are to be posted abroad dur-
ing the coming months, are lying
vacant.

Indian Tahour OConference

10484, SHRL VIJAY KUMAR N.
PATTL:; Will the Minigter of PARLIA-
MENTARY AFFAIRS AND LABOUR
te pleased to state:

(a) when the last meeting of the
Indian Labour Conference a tripartite
body representing trade union, empio-
yees and Centra} and State Govern-
ments wag held;

(b) what were the decisions taken
in the meeting; and

(c) whether those decisiong have
been implemented and if not, the rea-
song therefor?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI' RAVINDRA VARMA): (a)
The last meeting of the Indian Labour
Conference was held on 22-28 October,
1971. Since then further tripartite
discussions have taken place on the
ilems discussed at the Conference.

(b) The main décisions related to
bringing forward a central legisla-
11on on payment of gratuity; meusures
to be undertaken to safeguard the in-
terests of workers in the event of clc-
sure of indusirial undertakings; ap-
pointment of a Committee to review
the entire scheme of bonus under the
Payment of Bonus Act; and othera.

(c) Most of these decimons have
been implemented,

Medernisation of Ports in Maharashira

10485. SHRI VASANT SATHE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government havea
proposal under consideration for
‘modernising the ports in Maharashtra
during the 6th Plan; and

(b) if 80, pleasy furnish important
details of the proposal received/under

for 1970-80.and details of expenditure
incurred during. 1978-79 project-wise?

THE MINISTER' OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRT CHAND RAM): (a) and (b).
There iz only one Major Port in Ma~
harashtra, namely Bombay Port. For
the Plan period 1978-83 a provision of
R4, 71.08 crores has tentatively been
agreed to for Bombay Port. This -
cludes a sum of Rs. 25 crores for
‘Nhava+Sheva,

The important schemes to be imple-
mented by the Bombay Port during
the.Plan period are:—

(i} 4th Oil ‘Berth at Buicher

Island.

(ii) Purchase of an additiena)
floating crane.

(ili) Purchase of cargo/container
handling equipment,

(iv) Purchase of 2 high-powered
bollard pull tugs.

(v) Housing facilities for staf?.

A sum of Rs. 5.41 crores has been
incurred by the Bombay Port on Plan
works during 1978-79 and an amount
of Rs, 8.97 crores has been allocated
tor this Port for the year 1979-80.

2. Ports, other than Major Porls,
figure in the Concurrent List of the
Constitution and the responsibility
for their development vests in the
State Governments concerned. How-
ever, loan assistance has been given
in the past to the Maritime Stale Gov-
ernments for development of minor
ports selected on the basis of one
minor port from each  Maritime
State. The Port selected for the pur-
pose from Msharashtra was Bhag:
wati Bunder (or Mirya Bay) for
which loan assistance totalling Rs. 107
lakhs was released in favour of the
State Government in the IV and V
Plan periods. The development of
minor ports in the Plan period 1978-83
would form part of the States’ Plans.
No loan assistance under the Central-
ly Sponsored Sector is envisaged for
their development during the period
197883,

Indian Rallway Technical Know-how
to Foreign Countries

10486. SHRI VASANT SATHE:

SHRI VIJAY KUMAR N,
PATIL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of countries during
the past two years who have sought
technical skills and know-how from:
the Indian Railways;
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(b) what is the value of Railway
goods and equipments sold to these
countries and modernise theiy railways
including the value of the consultancy
serviceg therein for the last two years;
and

(c) how does it compare with the
corresponding earlier period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN): (a) Nine,

(b) and (c). Total wvalue of railway
goods and equipment sold abroad
and earnings from ‘consultancy servi-
ces' provided to various countries ab-
road is as under:—

(Rs. in lakhs)

Year Railway Consultancy
goods  Services
& cqui?mcnt
sold

1975-76 . . 325-6 44°0
1976-77 988-8 22°0
1977-78 . . o5 860
197879 . . 6489 *133°6
(Approx.}

®*Includes Rs. 17'6 lakhs from earnings
for providing the services of railway experty
and techaicians for maintenance work abroad

Indo-USSR Cooperation

10487. SHRI VASANT SATHE: Will
the Minister of EXTERNAL AFFA-
IRS be pleased to state:

(a) what are the follow-up steps
taken by the Government of India in
cooperation with itz counterparts in
USSR for the effective implementation
ot the various protocoly and agree-
ments signed by our Prime Minister
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anqd the first Secretary of the Central
Committee of the Communist Party of
Soviet Union; and

(b) what are the results achieved so
far?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) At the conclusion of his
visit to the Soviet Union in October,
1977, Prime Minister, Shri Morarji
Desai and President of the Presidium
of the Supreme Soviet of USSR and
the General Secretary of Communist
Party of the Soviet Union, Mr. L. 1L
Brezhnev signed a joint declaration.
No other protocol or agreements were
signed during that visit, The joint de-
claration provided for the drawing
up of a long-term Programme of Co-
operation in Economic, Industrial,
Scientific and Technological ficlds.
Meeting between experis from both
sides were held subsequently and the
Long Term Programme was initialled
in November 1978 in New Delhi. It
was signed by Prime Minister, Mr.
A. N. Kosygin and Prime Minister,
Shri Morarji Desai in New Delhi on
March 14, 1979,

The Long-term Programme provid-
es for a framework for identification
of areas of Indo-Soviet cooperation
in varioug fields. Any results achiev
ed ag a result of this cooperstion
would necessarily appear only after
the lapse of a certaln period of time
afler concrete ideas of cooperation
are implemented. The identification
for these concrete areas of coopera-
tion is presently under way,
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Adulteration in Foog Staff,

10489. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his attention has been

sumer society owing to Government’s
failure in taking effective measures to
fight the adulteration in food stufls;
and

(b) it so, details thereof and the
mclion taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
Yﬂ vE‘h

(b) The shent observations made
in the article are as under:

1. There is a need to have a
complaint centre in Delhi
where consumers can send
complaints regarding adult-
eration of food stuffs.

2. A massive cooperation cam-
paign is needed by consum-
ers societies and health offi-
cials to fight adulteratioa in
food stuffs.

8, Machinery is needed for
quick prosecution of adultera-
tors in special courts.

4. Steps should be taken fto
check indiscriminate use of
pesticides and non-permitted
coaltar colours in food stuffs.

5. The consumers should set up
their own laboratories so as
to get the food articles test-
ed.

Though the enforcement of the pro-
visions of the Prevention of Food
Adulteration Act and the rules made
thereunder is exercised by the State
Governments/Union Territories, the
Central Govt. have taken the follow-
ing measures to meet this menace:—

{(a) The complaints with regard to
food adulteration in Delhi could be
sent to Director (PFA) of Delhi Ad-
ministration for appropriate action.

(b) The State Governments have
been advised to form advisory com-
miitees on State/District levels,
where trade representatives, con-
sumers representatives could be as-
sociated for better implementation of
the Prevention of Food Adulteration
Aet,

The Centra® Government hagd pub-
lished some pamphlets on “effects of
verious adulterants and quick me-
thods for detection of adulterants”.
These pamphlets have been circulated’
to the State Governments and educa-
tional institutiong as well. The State
Governments have also been request-
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ed to create consumers awareness
through radio, television, exhibitions,
ialks, seminars and other mass media.
Recenlly, an exhibition was orgunised
by the Delhi Administration, where
various provisions of Prevention of
Food Adulteration Act were high-
righted.

The Central Government alsp or-
ganised a refresher tramning course of
senior level persomnel of the State
for better implementation of the Pre-
ventien of Food Adulteration Act.

{c) The Central Government has
lime and again requested the State
Govermments to check adulteration
of food-stuffs st all levels starting
f+tom whole salers, manufacturers to
Tethilers and to expedite the cases in
courts of law.

A reference has been made to the
Registrar, High Court requesting him
to ook into the possibility of arrang-
ing a refresher course for the judici-
ary, so as to acquaint them with tech-
nicalities of various provisions of the
Pievention of Food Adulteration Act.

(d) Use of D.DT. in foodgrains has
already betn banved under the pro-
visiohs of the Prevention of Food
Adulteration Act. The State Govern-
ments/Food Henlth Authorities have
been requested to have a check on
indiscriminate use of pesticides and
cther chemicals.

(e) The proposals to set up a labo-
ratory by the consumers is weicome
amd’ the Central Government will be
happy to ewtend all technical co-

operation.

New Unit of Integral Coach Factory

10480. SHRY 8. R. DAMANI: Will
the Minister of RAJLWAYS e
pleased to state:

(a) whether Governmerit have
decided to wet up a new unit of
Integtal Couch Faetory which may
profiuce 400 coathay annuslly;
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(b) it so, the detsils in respect of
the location, cost and the variety of
coachey which would be manufactured
at the proposed unit;

{c) whether Government are also
considering to set up two units of
Integral Coach Factory with a capacity
of 200 coaches each instead of one unit
with a capacity of 400 coaches; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(S8HR] SHEO NARAIN): (a) to
(d). In view of the increasing demand
for railway coaches, a techno-econo-
mic survey regarding the feasibjlity
of setting up a new Coach Produc-
tion unit is being conducted, which
will include recommendations on
capacity, cost, location etc about the
proposed Coach Production Unit, The
Survey will be undertaken during the
year 1979-80,

Barningy from Passemger Traffio and
Goods Freight

10491. SHRI S. R. DAMANI: Wwill
the Minister of RAILWAYS be pleas-
ed state:

(a) the amount of earnings from
passenger traffio and goods freight
during the period 1st April, 1078 to
8ist December, 1978 and the compara-
tive figures for the period 1st April,
1977 to 31st December, 1077;

(b) the amount of 1088 due to-thefts
sl plifersye during the perdod 1t
Agrell, 1078 to 3ist (Decemaber, 1978
snd comperstive figures for the pre-
vious year; and

(c) the steps taken by the Ministry
to prevent thefts and pilferage and the
results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
earnings from Passenger traffic and
goods freight during the periods 1st
April, 1978 to 81st December, 1978
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and comparative figures for the
period from 1st April, 1077 to 3lst
December, 1877 are ag under:

(Rupees in crores)

st April  1at April,
77 o '8 to

318t 318t
December, December,
1977 1978
Pagsengers . . 468-22  500°18
Guods . . 1006'29 973743

(b) The amount pajd as compen=
sation for less due to theft and pil-
ferage is as under:

st April, '77 to 1st April, '78 o
g1st December, "7y 318t December, 78
Rs. 7° J0 crores Rs. 5°98 crores.

(c) The following measuregs have
been taken to prevent thefis and pil-
ferages: —

1, Proper nivetting aend locking
of wagons carrying valuable geods.

2. Seals on wegons sre checked
at important yards to localise
thefts.

3. Trains carrying valuable con-
signments/foodgrains are escorted
by Railway Protection Force in
vulnerable sections,

4. Railway Protection Force
Personnel are deputeq for track
patrolling in vulnerable sections
places,

5. Yards, vulnerable for high
incidents of theftg are patrolled by
Railway Protection Force Dog
Squadg also,

8. Important and vulnerable
yardg are patrolled round the clock
and guarded by armed Railway
Protection Force Personnel.

7. Checking of rivets and seals of
all toaded wagons at trenshipment

points is done before they are un-
loadeg and transhipped.

€, Staff of Crime Intelligence
Brancheg of the zonal Raflways
and the Central Crime Bureau of
Railway Boarq are deployed to
collect crime intelligence with a
view to tracking down criminals, re--
ceivers of stolen property and also
to arganise raids.

9, Important goods sheds and
platforms are guarded by RPF.

10, Close co-ordination ‘between
Railway Protection Force and Gov-
ernment Railwey Police is main-
tained to exchange criminal intelli-
gence,

11. Drive  against thefts ¢nd pil-
ferages are organised on all-Imdisn
basis,

12. Escorting ©of goods ‘trains
carrying iron and steel, foodgrains,
sugar, oilseeds, etc. by Rajlway
Protection Force armed personnel
in vulnerable sections.

13, Insistence on provision of
dunnage to protect flap doers in
case of wagon load consignments of
sugar, grains, pulses, oilseeds, ete.

14, Use of nuts and balts for
rivetting wagons loaded with valu-
able goods,

15. Proper maintenance of
wagons so that incidents of side-
ne’s ol wagons resulting in deten-
tion and transhipment s minimised
and pilferage through doors and
body-holes ig reduced,

16. Proper supervision ang care-
ful tallying of packages during
loading and unloading operations.

17. Prompt fixation of staff res-
ponsibility,

These measures have resulted in
substantial reduction in the an.ount
paid as compensation for loss due to
theftg and pilferage during 1st April,
18978 to 31st December, 1978,
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Accidenis in Mines during 1978

10492, SHRI 8. R. DAMANI. Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the number of persons died/
seriously injured due to accidentz in
various Mines during 1978;

(b) the steps taken to prevent such
accidents in future; and

(¢) the amount of compensaticn
paid in the ghove cases?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (&)
According to the provisional figures
furnisheq by the Directorate General
of Mines Safety, 260 persons were
kille@ and 2737 persons were serious-
ly injured due to accidents in mines
during the year 1978.

(b) Improving safety measures in
mines ig a continuous process, Steps
taken by the Government to improve
safety conditions and to reduce
casuality rates are, as under:

(i) Carrying out routine and
specia] inspectiong of manes to check
compliance with the statute, point-
ing out violations, and taking fur-
ther follow up action, where neces-
sary.

(ii) Drawing attention of mana-
gement to any unusual incidence
of accidents/increase in accidents
and asking for specific  action pro-
gramme to arrest any such un=-
toward rise in the number of ac-
cidents,

(iiiy Carrying vut periodic dia-
logue at various levels of mansage-
ment on results of inspections.

(iv)y Implementing the recom-
mendationg of the reports of the
Conferences on Safety in Mines,

(v) Holding safety weeks to in-
culecate safety consgiousness
amongst workers,
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(vi) At the request of the Gov-
ernmen, an 1I1.0., mullj-Discipli~
nary Team under the International
Programme for the Improvement
of working Conditions and En-
vironment sponsored by the Inter-
national Labour Organisalion, haa
visited India to study, discuss and

make suitable recommendations in
the field of mines safety. Ils recom-
mendationg are awaited.

(c) Compensation is rayable Ly
the managements under the provi-
sions of the Workmen's (ompensa-
tion Act, 1823, the adnumstration uf
which falls within the State sphere,

Inhuman treatment to Coloured People
in Britain

10483. SHRI JYOTIRMOY BOSU:
Wiil the Minister of EXTERNAL
AFFAIRS be pleased t, otate:

(&) whether he hag reccived detailed
reports and specific instances about the
inhuman treatment that is being meted
by the racialist Government in
Britain: !

(b) i s0, details thereof; and

(c) whether Government propose to
take retaliatory measures and  dis~
continue trade and commerce with
Britain to safeguard the honour of the
coloured people not only from Indin
but also from other parts of the world?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) While there have
been instances of difficulties encoun-
tered by Asian people at the hands
of the British immigration authori-
ties, it will not be correct to say that
inhuman treatment is being meted
out or that the British Government
is racialist,

(b) Complaints about discrimi~
natory treatment given {o Indjan
nationals in Britain are taken up with
the British authorities if full parti-
culars about each tase are available,
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for example, the handcuffing of Indian
seamen in Britain on which Foreign
Minister made a detailed Statement in
Rajya Sabha on 30th August, 1978
after our taking up the matter with
the British High Commission, Simi-
larly on the reported virginity test
conducted on an Indian womap at
Heathrow Airport in London  the
Indian High Commission in London
as well ag the Ministry of External
Affairs immediately registered a pro-
test with the British Government
and the Minister of External Affairs
made a statement in this regard in
Lok Sabha on 21st February, -1979.
At a meeting of UN Human Rights
Commission at Geneva, ihe British
Representative in hig speech on 5th
March, 1979 apologised on behalf of
his Government for the incidenti at
the London airpori and to the lady
herself, The British Home Seccre-
tary has since issued instructions to
stop the gynaecological {estis

(cy No, Sir. The Government are
of the view that a constructive dia-
logue should be continued with the
Briti-h authorities in order to ensure
a non-discriminatory anq harmonious
atmosphere for Indiang living in
Britain.

Malaria in Delbi

(a) has Government seen the state-
ment of Mayor of Delhi that there was
a sabotage of anti-malaria programme
in Delhi;

(b) if yes, what are the contents
~and what action hag been taken by
Government to check malaria in
Delhi;

(¢) how much money has been
spent to eradicate the malaria in
Delhi in the last 3 years; and

(d) has Government{ chalked out
any scheme to check malaria in future
in Delhi?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Government have seen the press
report as it appeared in the States-
man, New Delhi on 20th March, 1979
which contains the statement of
Maygr of Delhi referrgd to.

(b) A statement showing the points
mentioned and the position with re-
gard thereto is enclosed.

(c)y A total amount of Rs. 420,88
lakhs has been spent an gonirol of
Malaria in Delhi

10404 SHRI KANWAR ILAL during the years
GUPTA: Will the Minister of 1976~—179.
HEALTH AND FAMILY WELFARE
be pleased to state: (d) Yes.
Statement
Points Position

1

1, Aerial Spray by Malathion

It was agreed in principle to undertake acrial spray with

insecticides provided the spray was restricted to flood
affected areas not approachable by ground route and
where the population was sparce. Due to improvement
mn weather conditions and subsiding of flood waters
the aerial spray did not become necessary. Tech-
nical advice is that spray with Malathion in populated
arcas could have harmful effect. Some senior Officers
of the Ministry of Health had met Mayor of Delhi
on 28rd Novembe:r, 1978, and explained the ! above
position. It was also indicated that in cete acial
spray necessary in future it could be under-
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2. Lobby of insecticides suppliers and

spray

8. Efteacy of radiodl treatment and
Primaguinc tablets for Mularia.

with Malathion,

This is not carrect. As already memtioned aerial

Radical treatment with Primaguine tablets in «Na-

tional Malavia Eradication Programm:e is given for 5.
days at the rate of 15 mg per day. It is effective to the
extent of go to g per cent. 1t has, hiwever, often been
observed that a Malariapatientcould take the drug
3. and not for 5 days continucanly.
The effect is that the treatment.is incomplete and
there arc cases of relapse.  Need is to ensurc that
the Malaria Werler Id administer the drug in

his presence. The concerned eofficials must aho

BTATHMENT -CORRECTING AN-
SWER TO USQ NO. 223 DATED
8-3-1879 RE. ATI in DT.C.

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY O
SHIPPING AND TRANSPOR
(SHRI CHAND RAM): The reply
to the Question was based only in
respect of the checking carrieq oul
by the Central Checking Cell of the
DTC. Information about the check-
ing carried out by Divisional check-
ing staff in the year 1978 was in-
advertently not taken into account
by the DTC. The reply to the Ques-
tion may, therefore, be read as
under: —

“The Corporation has deplayed,
as on dete 224 members of Inspec-
toral staff consisting of Traffic
Supervisors, Trafic Inspectors and
Asstt, Traffic Inspectors for check-
ing ticketless travelling in its
buses, During the last 3 years, the
composition fee paid by the passen-
gers foung without tickets are as
under: -

tion No. of

Year 0:‘?%:: ticketicss
in Rs.) passcagers

detected.
1976 . T41.490'00 97608
9377 . 2,22,210°00 40,860
1978 . 4:54,400°00 90,852

14,18,1000 00  2,29" 320

Inconvenience causeq to the
Hon'ble Members is regretted.

2. A reply to the Question was
given in the Lok Sabha on 8th March,
1979 on the basis of information fur-
nisheq by the DTC on 5th March,
1879, Subsequently in the afiernoon
of Bth March, 1979, informatjon was
received from the Delhi Transport
Corporation stating that the earlier
information may be modified. The
Chairman-cum-General Manager of
the Corporation wag requested on 8th
March, 1879 to look iante the mstter
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and confirm that information receiv-
ed’' later wag correct and indicate
circumstances in which incorrect in-
formation wag furnished in the first
instance. On the 15th March, 1979,
a report was receiveq from the
Chairman of the Corporation stating
that the information furnished earlier
was based on the information given by
Central Checking Cell of the Corpora-
tion and did not contain the informa-
tion about the checking carried out by
the Divisional checking staff «t the
Corporation in the year 1978 and that
this was in inadvertent omission. Im-
mediately sleps weie taken iu prepare
the correcting reply. bolth in  English
and Hindi, which was sent to the Lok
Sabhu Secreturiat on 20th  Mareh,
1979. A delay of 13 days fium the
puriod allowed as per Speakers
direction thus ocrurred in this case.
The delay is regretted,

11.30 hrs.

RE, MOTION FOR ADJOURNMENT
REGARDING ATTACK ON ALI-
GARH MUSLIM UNIVERSITY
STUDENTS AT DADRI RAILWAY
STATION ON 9-5-1879,

SHRI VASANT SATHE (Akola):
Regarding the atrocities on Aligarh
students. ...

(Interruptions)

MR. SPEAKER: Order, order. I
am on my legs. Four adjournment
motions and other motions have
come before me. I have called for
an immediate report.

(Interruptions)

SHRf VASANT SATHE: Why
dim't you allow the adjournment
motion?

(Interruptions)
SHRI VASANT SATHE: Five

students, who were brutally beaten

up, are in the JP hospital (Interrup-
tiong),

1082 1.8-~8

Adjournment 162

MR. SPEAKER: I am directing the
Home Minister to make a statement.

SHRI VASANT SATHE: Why are

you not allowing the adjournment
motion?

(Interruptions)

MR. SPEAKER: I am directing the
Home Minister to make a statement
in the House.

(Interruptions)

SHRI VASANT SATHE: Unless
you admit the adjournment motion,
how can we bring all the facts be-
fore you? I have gone to the hose
pital, I have seen the students, I
have seen how brutally they have
heen beaten up and injured, the
helpless students coming for the rally
from Aligarh. The train was
stopped, surrounded by the goondas
and they have been mercilessly
beaten up....(Interruptions) Kindly
allow the adjournment motion. Let
his statement come. Let us have
a discussion,

MR. SPEAKER: I am directing
the Home Minister to make a state-
ment. Therefore, If necessary, we will
have a discussion,

SHRI VASANT SATHE: Members
from all sides are agitated. This
is not a party matter. Admit the
adjournment motion, let us have a
full discussion.

MR. SPEAKER: After we get the
facts, we can have a discussion. I
am nol allowing.

SHRI C. M. STEPHEN (Idukki):
This 18 an extremely distressing situ-
ation. There is such a clamour in
th~ House, dcmanding permission for
discugsing this mautter straightaway.
Persons belonging tv the minority
community were coming to Delhi.
They were dragged out of the train
and attacked. Two persons Wwers
geriously injured. Others are still in
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the hospital. The facts are so clear.
There is no other fact to be brought
in, There is no gquestion of the Mi-
nister coming and making a state-
m:at at alL Are you not going to
permit even thig sort of thing? We
are here not merely to pass the Lills,
we are here to raise issues concern-
ing the people and today there
cannot be a mo'e important matter
than this,

MR, SPEAKER: After he makes a
statement, there can be a aiscussion.

SOME HON. MEMBERS: No, no.

SHRI C. M. ESTEPHEN A Member
of Parliament was attacked, a pri-
vilege motion 18 piven, you are re=-
jecting that. Whatever comes to
hurt the Government, we do not get
an opportunity to discuss. With this
sort of attitude, this Parliament can-
not run. In protest against this atti-
tude of yours, | am staging a walk
out from this House, in view of your
refusal to pe-ml an adjournment
motion on this very imporiant jssue.

SHRI YESHWANTRAC CEAVAN
(Satara): This is not a matier which
should be taken as a sort of routine
matter. Therz are certain matters
for consndevation kefore Parliament
and therefore the Aligaih University
gtudents wanted to demonstrate their
point >f view before Parliament. It
is their night to do that. The issues
of secularism are involved in this
matier Therefore if we merely fake
the roatine step of referring it to
the Goseraraent, il does not help m
any way. The whole House is excr-
cised nver thi; -natter,

MR. SPEAKER: Quile right. The
Minister has sai? ihat he has asked
for information from the U.P. Go~
vernment.

SHRI YESHWANTRAO CHAVAN:
Allow a discussion here, You can
get the imformation on the telephone,
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We have done it before many times.
I have done it as Home Minister,

MR. SPEAKER: Quite right. Dis-
cussion can be had in various ways.
There 18 already one discussion under
rule 193 today. We can postpone it
and have a discussion on this. If
the House so pleases, I am prepared
to allow a discussion wunder Rule
193 today itself. (Interruptions),

SHRI C. M. STEPHEN: We want

an adjournment motion. .. (Inter-
ruptions).

MR. SPEAKER: This is not a mat=
ter for an adjournment motion. (In-
terruptions) I am allowing a dis~
cussion under Rule 193,

SHRI C. M. STEPHEN: We wanb
to censure the Government on this,
We do not want a discussion under
Rule 193. (Interruptions),

MR. SPEAKER: I must have facts
before I decide. I am prepareq for
a discussion under Rule 198, (In-
terruptions).

I aum prepared to allow a complete
discussion on this matter. But if
you want an Adjournment Motion,
I must sav that I should get the facts;

without facts, I cannot decide ...
(Interruptions).
SHRI C. M. STEPHEN: Whap do

you mean by saying ‘I want the
faects’,  You are not here as a judi-
cial officer.

MR SPEAKER: To decide whe-
ther there in a prima facie case or
not,

SHRI C. M, STEPHEN: Nobody
needs to place any facts before you.
The only fact you should know 18
whether the matter is recent, whe-
ther the matter is of u;gjent wbl'i:

ce. Then the ouTIInen
impottan . e
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tell you about the facts for you to
mapke a decision. We are not here
to preseny the facts for your deci-
gion. What do you mean by saying
‘I must get the facts’? You don’t
have to get the facts, It is for the
House to get the facts. Nobody has
any liability to give you the facts.
It is for the House to get the facts.
(Interruptions).

SHRT KANWAR LAL GUPTA
(Delhi Sadar): On a point of order.
This a very serious matter, and every
scction of the House is concerned
about it. I totally endorse what
Mr. Chavan has sad. I condemn
the atlack on the boys of the Aligarh
Muslim University, They have a
right to protest Those who are guilty
should be  punished... (Interrup-
tions) ; 1

SHRI RAJ NARAIN (Rae Bareli):
Mr. Speaker, Sir, I rise on a point of
order,

But you cannot say that you will
not hear the Adjournment Motion.

MR. SPEAKER: I have not said
that. My difficulty is this. In the
matter of Adjournment Motion, the
rulings of my predecessors are that,
when the facts are in conflici, you
must call for the facts and there-
after decide. I am reading from the
ruling (Interruptions) I have asked
for the facts. I can consider the
Adjournment  Motion only  after
considering the facts.

AN HON, MEMBER: We have col-
lected the facts.

MR. SPEAKER: You may have
collected the facts, But I have
to... (Interruptions).
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SHRI VASANT SATHE: All the
newspapers are full of facts. Hund-
reds of students have been injured.
This is carried by every newspaper.
What more facts do you want?

MR. SPEAKER: If you want an Ad-
journment Motion, I can do it only
afler considering the facts. If you
want a discussion, 1 am prepared to
allow a discussion.

SHRI VASANT SATHE: What are
the facts which zre in dispute?

MR. SPEAKER: I must get the facts
from the Government also. (Inter-
ruptions)

SHRI C. M. STEPHEN: Then how
are you allowing a discussion on this?
The very fact that you are allowing
a discussion shows that the subject
demands immediate attention by the
House,

MR. SPEAKER: I hope the Leader
of the Opposition is familiar with the
Directions and the Rules. One of the
Rules is where the Speaker is not in
possession of full facts about the
malter mentioned therein, he may be-
fore giving or refusing his consent
read the notice of the motion and hear
from the Minister and/or members
concerned a brief statement on facts
and then give his gecision on the ud-
missibility of the motion,

SHRI C. M. STEPHEN: Did you
read out that motion? If you rosort
to that procedure, then you should
have read out Mhe motion, you
should have asked the member to
make g statement, you should have
asked the ministry to make a
statement and then say that
the adjournment meolion is not al=
lowed. Now that you have said
that the Leader of the Opposition
is not aware of the provisions, I
am telling Your duty is to read out
the motion, ask the Member to give
hir explanation, ask the Minister to
moke his statement and then you
say you have not ailowed it,

MR. SPEAKER: That also is not cor-
rect. Decisions are that we can eall
for facts and not read out .thg
motions. R
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SHRI C. M, STEPHEN: Tt is not
to be governed by a sort of a Supreme
Court decision. It is not that. The
present position is that the House
acts like the Speaker. That is the
present position.... (Interruptions).

i
4
;
|

g

The Opposition has a rnight 1o argue
their case and you must listen to
them. Let us proceed in an orderly
manner  Let the Opposition make
out a case. If you think that the
motion is not in order, you rule it
out and then you can say, ‘I can per-
mit a discussion’ and that should be
the end of the matter,

PROF. P. G, MAVALANKAR
(Gandhinagar): I am on a point of
order. Under rule 58 what you
have been saying now makes
thing rather difficult for us and that
i1s why T am raising a point of or-
der to get your guidance for all times
to come. ’

Any Member of this House and par-
ticularly, the members of the Opposi-
tion have an inherent and basic right
{0 send a notice for un adjournment
motion Now if you think under
rule 58 that the matter is definite,
urgent and of public importance, all
that is left %o you 1s three things.
One is that you will read out or
ask the Member concerned who has
given the notice to read out the
notice and you will also permit the
member concerned who has  given
notice to explain to you and to the
House why he thinkg that the matter
is urgent, defimte and of public im-
portance, .

(2) If you think that the matier
is neither urgemt nor of public Im-
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portance nor deflnite you can rule it
out, But on every matter which is
brought to your notice on the basis
of information available to us not
merely through newspapers but on
the basis of direct evidence if you
start this practice of referring the
matter to the government, then the
whole purpose and importance of the
adjournmeni motion debate will be
completely lost. The whole idea of
an adjournment motion 1s that the
matter is so urgent and of such great
importance that not a minute’s time
can be wasted. If you are sure of
your own ground. and on the basis
of the motion made by the member
you are satisfied, then the govern-
ment giving information is of second-
ary mmportance. What is of more im-
portance is -- government informa-
tion wili come at the time the motion
is discussed and the government will
come out with information perhaps
at the beginning und also at the end—
this: to bar the adjournment motion
on the plea that the government in-
formation is awaited by the Speaker
will mean in effect that this rule 58
becomes redundant and, that is not the
purpose. ...(Interruptions)

MR. SPEAKER; The Minister.

'1;11!! MINISTER OF PARLIAMEN-
TARY AFFATRS AND LABOUR
(SHRI RAVINDRA VERMA): Mr.
Speaker, Sir, any hon, Member has
a right to move an adjournment mo-
tion. That is not being contested.
Among the many qualifications for an
adjournment motion to be admitted is
also the question of Central responsi-
bility.

Sir, the question primarily arises
when you admit a motion. As far &8
we understand you have not taken a
decision on the admissibility of the
motion, According to the Rules of
Procedure, it is open to you, when
you, Sir, feel that the facts that you
need are pot available to you or are
not adequately available to you fo
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enable you to take s decision (Inter-
ruptions)...I am not hurting any-
ane I am only pointing out the Rules
of Procedure. There is no intention
to hurt anybody or shut out any dis-
cussion on this.

According to the Rules of Proce-
dure, you are within your rights.
Under Rule 60(1) it is said:

“Provided further that where the
Speaker is not m prossession of
full facts about the matter mention-
ed therein, he may, before giving
or refusing his consent, read the
notice of motion.”

Here, you hear from the Minister as
alsp from Members a brief statement
on facts and then the decision is given
on the admissibility of the motion.
(Interruptions) 1 can make my sub-
missions as the hon Members make
submissions.

SHRI K. LAKKAPPA: Why do vou
depend upon Government?

SHRI RAVINDRA VERMA: The
question, therefore, is whether you.
Mr Speaker, feel that you are not in
possession of the full foets to take a
decision on the admissibilty of the
motion which includes the question
of Central responsibilty, As far as
I can understand, you have been
pleased to ask the Home Minister to
give you full facts because, you feel
that fuli facts are not available to yuu
at tifis moment, (Interruptions)

Therefore, the first point is that you
have not given your ruling on the
admissibility of the motion; the se-
cpnd point ia that you feel that you
need more facts and you have asked
the Governmeng to provide you with
ful} facts before taking a decision.
The third point is: you have said that
you are willing to ask the Govern-
ment to make a statement tp-day. The
fourth point e that you bave said thet
after the Government makes the State-
ment, you will allow a dis-
cussion today after you declde
about the sdmissibility of the motion.
) the discussion cn

|
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this has not been ruled out by you.
On the question of admissibility of
the motion, you have not given your
ruling.  Therefore you have agreed
to provide an opportumity for a dis-
cussion on this On the admissikility
of the adjournment motion, you need
fuller facts. Therefore, I appeal to
the House to wait for the statement
from the Home Minister to enable
¥You to carry on the business, .

SHRI C. M. STEPHEN: I am sorry,
I have to differ from the Minister for

Parhamentatv  Affairs, We are sit-
ting three days following are
holidays This is an adjournment

motion on a matter of extreme public
importance.  Otherwise, it is not
sn adjournment motion at all. We
are not agreeable {0 the procedure
whereunder we can wait till Monday
or Tuesday when 1t ceases to be
an adjournment motion altogether,

With rcgard to the Central respon-
sibility, this has happened in the
Railways. The train was stopped.
These are undisputed facts.
The persons were dragged out and
were beaten up. Those persons who
were affected happened to be Mus}ims

longing to one particular mino-
rity communithy. Therefore, there
it is a central responsibility that the
minorities have been attacked. This
is the Central responsibility. Jt hep-
pened in the railways, This is the
‘Central  responsibility. A very
urgent incident hag taken place. That
\s an admitted fact and that is «of
a recent occurrence. Nothing more
remains to be done at all. Ever if
the procedure it to be followed, this
side has to be heard and thal side
has to be heard and a total sense of
the House hag got to be taken Other
wise, you carmot run this Hduse
at all  The totsl sense of the House
has to be taken. Al sections of the
House--on this as well as on the
other sides—are agitated on this
question, In Parliament we must
express our feelings. By  going
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through the Procedure, precedents,
rulings and all that, this House
canno! be run that way at all. This
House has got » responsibility to
the agitated rnembers of the Mus-
lim community. The minorities
have got to express their feelings
about it. So, an adjournment mo-
tion alone will be the answer. The
four grounds advanced bv the Minis-
ter for Parliamentary Affairs cannot
be acceptable to us. We want a dis-
cussion on the basis of an adjourn-
ment motion. No other discussion
will satisfy our requirements,

12,00 hrs,

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker. vou read out the
motinn right now. We have given the
facts after meeting the students, I
went to the hospital and met gll of
them. Many of them are in
a serious condition. The matter
cannot be 1left pending. A fascist
attack has been made op the students
of Aligarh University. (Interruptions).

Muslims are living today under a
shadow of death. That is the position
and the motion must be taken up
right now today. (Interruptions)

SHRI M. N. GOVINDAN NAIR
{Trivandrum): 8ir, I want to draw
Your attention to the basic fact This
Perliament is meant to reflect the
views of the people rather than that
of the government on such vital issu~
es, To deny us an opportunity to ex-
press ourselves on such a vital and
important matter by some rule or
other is not proper. Tt will affect the
dignity of our House. It is not just a
motion. An adjournment motion is
also a censure of the government.
That is why we are very keen to sce
that the adjournment motion should
be admitted because things are hap~
pening in this country which have
been creating feelings of insecurity
in the minds of the minority com-
munities. It was only the other day
we discussed about Jamsedpur and
now i the students had not opened

MAY 10, 1979

Adjournment 172

the door and surrendered themselves
the idea was to burn the whale bogie.
If such a serious matter is not to be
a matter to be discussed here where
are we to go and discuss, Therefore,
the adjournment motion should be
discussed here and discussed today
itself,

off fawva gave werrar (v feeely)
W AEEd, feew wow qaw § fis s
(wre) ® weseii

PROF. SAMAR GUPTA (Contail):
Mr, Speaker, Sir, I think ther:z are
ng two opinions in the House that the
matter deserves attention of the Hou-
se and that the matter is serious and
tvrgent and members are equally an-
xwous and feel concerned thail this
matter should be discussed. As you
are not posted with all facis ycu feel
that certain information should be
furnished to you before you could
take a decision. Some members feel
that they are already in possession of
the information and they have direct
information. I think these two view-
points can be re-conciled. The ad-
journment motion can be taken up at
a later time and in the mean time
government can furnish the informa-
tion and after that you can take the
decision as to whether the adjourn-
mwient motion should be admitted or
not. I would appeal to my hon'ble
friends let the Speaker take his time.
(Interruptions) I mean today. It is
only a question of an hour or two
for the Speaker ta get the informa-
tion. After that he will take the de~
ciston. We are not afraid of the ad-
journment motjon. (Interruptions)
If there is a general discussion we
can also freely and frankly partici-
pate in it. We can also participate
and speak. But if you allow Adjourn-
ment Motion only, what will be our
stand? Naturally we will try to de-
fend the Government we want to
have a free and frank discussion
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the maiter, Let there be g full dis-
cussion, not an adjournment motion,

SHRI SAMAR MUKHERJEE (How-
rah): I imagine, when the entire
House wants immediate discussion, I
don’t think, what is the objection
having an Adjournment Motion. (In-
terruptions) You accept what Mr.
Madhu Limaye has suggested, You
read it. Let them make out a case
as Mr. Madhu Limaye has suggested,

MR, SPEAKER: WMr. Madhu La-
maye's suggestion is the most pro-
per suggestion., When I got the Ad-
journment Motion, there were three
version of it. Immediately I got
the motion at 8-30 p.m. in the night 1
sent for details.

SHRI G. M. BANATWALLA: Isent
i in the afternoon itself.

MR, SPEAKER: Why don’t vou
hear me? Immediately I got the
motion, T called for information yes-
terday night ilself. I called for the
facts, (Interruptions) Why don’t you
Liear me?

SYRlI C. K. CHANDRAPPAN:
Afternoon, night and evening are
different. (Interruptions)

MR. SPEAKER: Why don't you
allow me also to speak? There were
three different versions,

SHRI G. M. BANATWALLA: Our
version is different (Interruptions)

MR. SPEAKER: If you don't want
to hear me 1 will not say anything...

(Interruptions) Why don't you hear
me?

SHRI RAJ NARAIN: I requested
you, in the morning, don't go by the
papers. I have got information in my
possession. 1 had a talk for half-an-
hour with the Chie? Minister of UP.
He informed me about the position at
1 AM. in the night and I did accor-
dingly. You know everything.
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MR. SPEAKER: You are not my
adviser nor can I advise you. I have

called for a report from the Minister,
(Interruptions)

ot wew wif  qwe : dEr
i § 7 ™

off v w2 F e § e oay
¥ WTTo QHo qHo %7 forrgw 81

ot Farser wirk qwo ! Tg T TH-
arer & efaw !ﬁg'f(mn)

SHRI T. BALAKRISHNIAH: You
piease hear us as to what we have
got to say. It is a matter of the hig-
hest concern to us. (Interruptions)

MR. SPEAKER: Let us not waste
time on this. T wi'l trke ©in th> mat-
for ar 2 O clock, I will ear «ll the
sides and after that I will give my
decision,

SHRI VASANT SATHE: No, no
Sir,

MR, SPEAKER: 1 am not going to
be dictated to by anybody. 1If I gave

my consent then it can be taken up
at 4-30.

SHRI C. M. STEPHEN: The ques-
tion of Adjournment Motion is diffe-
rent and it has to come up immediate-
ly. There are certain procedure.
Either you allow and ask the House
to give leave, or you do mot allow,
or you resort to the next procedure
which you mentioned, that is first
hear the Members and the Minister
and take a decision and we go ahead.
There is no procedure by which you
can say: “I will post the case at 2,00
Q' clock; I will hear the parties and
give the decision” This is not e
court of law; this is the Parliainent
of India. There are certain proce-
dures. You cannot post it for hearing
at 2.00 O'clock; you take it up now.
Under the rules it has to come up
now, it cannot come up at 200 O
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clock. You dispose it either way;
you allow it, reject or hear us and
then decide, The rules do not permit
posting it up at 2.00 O'clock for a
preliminary hearing.

MR. SPEAKER: Not a preliniinary
hearing.

SHRI C M. STEPHEN: Under what
rule? Rules are supreme in this
House. .. (Interruptions)

SHRI K, LAKKAPPA: The ad-
jounrment motion should get the prio-
rity. .. (Interruptions)

MR. SPEAKER: Al right, T will
hear Members now itself. The first
notice is from Mr. Banatwalla,

SHR1 G. M. BANATWALLA: Mr
Speaker, [ am grateful to you for zal-
lowing me to make my submissions
on a matter that affects the life, hon-
our and rights of the minoritirs

In order that I may be able to make
my submissions to you, it is neces-
sary to understand my notice and I
quofte:

“The unabashed, vigorous and
planned armed attack on the Aligarh
Muslim University students coming
on 9th May by train to Delhi for
the protest rally in connection with
the Amendment Bill, the free use
of even fire arms, the consequent
injuries to several studemts with
some still missing and the fallure
of the Government to protect the
students as also to safeguard their
constitutional right to protest and
the panic among the Muslim minori~
ty community.”

Sir, the important points are very
well borne out from the text of the
motion that 1 have read out. When
the students started from Aligarh by
the morning train at 6.55 am., many
miscreants had boarded the frain at
Aligarh itself. A plan existed and
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many further boarded on the way and
finally near Dadri rallway station, the
whole ugly, inhuman fascist attack
took place on the students. Some of
the coaches were even detached. The
students of the Aligarh Muslim uni-
versity were pulled out ¢f the train
and beaten with lathis. Even thes
faces of some of them could not be
recognised. That is the point.

It is said that a black Ambassador
car was following... (Interruption) It
is wrong to blame the villagers for
anything. Take the case of one stu-
dent, Zainulabuddin. He was picked
up after beating by those facist for-
ces, and was taken for being thrown
into a well. It was some of the
Gujars, it was some of the villagers
who came running in order to save
Zainulabuddin, in order to save him
from being thrown into the well Why
blame the local people? They came
even running to protect. If the stu-
dents got some protection, if the in-
jured got some water, and if the
injured got some first-aid, it was be-
cause of the local people there.

These students were coming, in
order to organize their rally here to
protest, in order to have the restora-
tion of the minority character of the
Aligarh Muslim University. Now
from Belchi to Jamshedpur, a sordid
record of the massacre of the mino-

MR. SPEAKER:
the admissibility.

SHRI G. M. BANATWALLA : 1
will be brief; and to-day, an attempt
is being made by fascist forces, by
the RSS forces, to strangle even the
right of the minorities to raise their
voice in protest, when their minority
rights like the restoration of the mino-
rity character of the Aligarh Mushm
University, is being refused. This is
the seriousness of the whole thing.

We are only on

The question now comes up, of
Centre’s responsibility, and of the
admissibility of the motion for ad-
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journment. It is rather, I must say,
an unabashed statement from the
Government, to say that the Centre
will not be responsible for the pro-
tection of lives and honour of its
citizens, especially the minorities. The
Government making such a statement
must be condemned; il is an unabashey
statement, and shows the degree of
the unabashed nature of the attitude
that exists, where the question relates
to minorities.

The House must take due notice of
this particular fact. More than 100
students have been treated in the
Hospital and sent away. 19 of thoge
students have been admitted. I went
and saw them twice yesterday: and
fo-day morning also, before coming,
Some of them are in a very serious
condition. I am not naming them
here, because it 15 not necessary, We
will take it up during the discussion.
(Interruptions) The seriousness is
mote remforced because an attempt
is being made to wash away the entire
incident. (Interruptions)

PROF. SAVMAR GUHA: On a point
of order. You have asked, Sir. for
placing the facts about the incident;
and, on the basis of the facts, you
have to take a decision on the desira-
bility of admitting the motion. While
placing the facts, these political im-
putations, and political motives....
{Interruptions) It is a matter which
will come up when a full-fledged dis-
cussion is taken up. (Interruptions)

It is being already turned into an
adjournment motion. It is & gques-
tion of the desirability of admitting
the motion. You should ask only for
facts. These are not facts. Thees are
political imputations, and political dis-
cussions. Instead of helping wyou...
(Interruptions)

SHRI VASANT SATHE—r0se—

MR. SPEAKER: If I reject it, I will
hear you...
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. Dankaur railway station.
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SHRI G. M. BANATWALLA: z
will conclude by saying that the
matter is of the greatest importance,
The adjournment motion has been
given. Kindly admit it, ani allow a
full discussion on the adjournment
motion. Thank you,

s

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAIL)Y :
Sir, we are still awaiting the report
from the State Government. (Inter-
ruptions). However, according to
the information received from the
district  authorities of Ghaziabad,
about 1000 students of Aligarh Muslim
University, with banners, were travel-
Iing from Aligarh to Delhi by the
Aligarh-Delhi Shuttle Passenger Train
which leaves Aligarh at 550 AM for
participating in a rally at Delhl. A$
Vair Railway station in Bulandshahr
Distriet, therc was a scuffie between
students and some people who sought
to broaq the train. This scuffle in the
train continued until ithe train reached
Again, at
Dadri Railway station, there was 2
scuffe and maar-pee; between the
students of Aligarh Muslim University
on the one hand and passengers and
students who joined the train from
Dadri to go to Ghaziabad on the other
hand. When the train left{ Dadri Rail-
way Station, some passengers pulled
the chain and the train came o a stop
near the outer signal.  Thereagain,
scuffle maar peet "and sboninq {ook
place. On receipt of intormahun- at
Police Station Dadri from the Station
Master, Dadri Railway Station, police
force rushed to the spot and control-
led the situation. The students of
Aligarh, Muslim University complained
of having been assaulted and locted by
passengers and students whao had
boarded the train at Vair and Dadri
A case under section 147/323/306/393
IPC was registered at P. 8§, Dudrl
Two AMU students were got medi-
cally examined at Dadri and they
were found to have received simple
injuries. Other students of the AMU
who had received injuries cantinued
their journey to Delhi. The police
escorted the train up to Ghaziabad.
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Four students of Bulandshahr dis-
trict who were found near the railway
track were arrested. There is no in-
formation about any fire arms hav-
ing been used. Investigation of the
case registered at P. S. Dadri is con-
tinuing.

Seventy one students with injuries
reported at the Loknayak Jayapra=-
kash Narain Hospital in Delhi, of
whom forty five were discharged atter
first aid. 20 persons were admitted
in the hospital and 6 are reported to
have received grievous injuries.
Medical reports from the hospital are
still awaited. The Lt. Governor
Delhi, on my behalf as well as on his
own behalf, visited the injured stu-
dents in the hospital and told the
hospital authorities that all necessary
medical attention should be given to
them and that all expenditure on this
will be borne by the Delhi Adminis-
tration. (Interruptions)

The origin and causes leading to
this wunfortunate incident will be
known only after detailed report
is received from the Government
of Uttar Pradesh.

SHRI HARI VISHNU KAMATH
(Hoshangabad) On a point of order,
Sir. Under rule 60 there gre two pro-
visos. Please have a close look at the
second proviso. Rule 60 reads thus:

“(1) The Speaker, if he gives
consent under rule 56 and holds that
the matter proposed to be discussed
i¢ in order, shall the member

concerned...”

That stage has not arisen yet. Pro-
viso No. 2 is very relevant and it must

be adhered to:

“Provided further that where the
speaker is not in possession of full
facts¥—apperently you dre not—
“about the matter mentioned there-
in, he may before giving or refus-
ing hs consent read the notice of
the motion..."
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You have not read the notice of
the motion. That is why I am point-
ing it out. We are having a parlia-
mentary democracy here where Par-
liment is supreme, not the Govern=
ment not the executive. We are not
an executive democracy. We should
not reduce our parliamentary demo~
cracy to a pale, anaemic, almost
leukaemic shadow of the substance.
So, before given vour consent, vou
have to read the notice of the mo-
tion, and then the second stage arises
“and hear from the Minister”. The
Minister of State for Home Affairs
has made a statement for what it
is worth. And then the rule says
“and/or”. T am sure you will give
a liberal interpretation of that as
“and” and not as “or”; the rule says
“and/or mcmbers concerned”; the
word used 18 “members” in plural,
not only one member. I presume
there are a number of members con-
cerned and it is for the Speaker to
decide whom to call. The rule says
“and/or memberg concerned a hrief
statement on facts and then give his-
decision on the admissibility of the
motion”. Please read the notice of
the motion. You have not read it.

MR. SPEAKER: Mr. Kamath, vou
are under the impression that all the
members have joined together and
glven a notice; it is not correct. There
are separate motions, and not one
motion. I have taken up {he first
one, in point of time, and I have
heard the member, so far as the
motion is concerned,

(Interruptions)

SHRI C. M. STEPHEN: If a large
number of members have given
notice together, the rule says the
first member will be treated az the
member who has given the notice
and the other members will be
ignored. But here separate notices
have been given and these separate
notices are before you. In  that
case, this particular rule applies and
the members must be given an op-
portunity.  Therefore, the rule



181 Re, Motion for

which applies to a notice which 1is
given by all the members together
where only one member will be en-
titled to speak will not apply to the
present case. Since they are dif-
ferent notices all members are entit-
led to be heard under the rule which
Shri Kamath has read out.

MR. SPEAKER: The motion given

notice of by Shri G. M. Banatwalla
reads:

“The unabashed, vigorous and
planned armed attack on the Ali-
garh Muslim University students
coming on 9h May, 1979 by train
to T 1hi for their protest rallv in
comnaetion with thee Amendment
Bill, the {free use of cven fire-

1rm,, the consequent injury to
several students with some still
missing, and the failure of the

Government to protect the students
as also to safeguard their consti-
tutional right to protest, and the

panic among the Muslim minority
community.”

SHRI G. M. BANATWALLA: I
rise to seak for leave to move a
motion for the adjournment of the
business of the House for the purpose
of discussion g definite matter of
urgent public importance, namely:

“The unabashed, vigorous and
planned armed attack on the Ali-
garh Muslim University students
coming on 9th May, 1970 by train
t0 Delhi for their protest rally in
connection with the Amendment
Bill, the free use of even fire-
arms, the' consequent injury to
several students with some  still
issing, and the failure of the Gov-
ernment 1o protect the students
as also to safeguard their constitu-
tional right to protest, and the
panic among the Muslim minority
community.”

MR. SPEAKER: Those hon, Mem-
bers who are in favour of it may
rise in their places.

Some hon. ﬁmbm stood up
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MR. SPEAKER: The requisite
number is there, Is there any ob-
jection to this motion?—I find there
is no objection. Leave is granted.
We will take up the adjournment
motion at 4 O’ Clock,

SHRI KRISHNA CHANDRA HAL-
DER: Sir, I want a clartfication.
Will the Private Members’ Business
be taken up and, if so. at what time?

MR. SPEAKER: Under the rules,
when the Adjournment Motion is
there, 1t has precedence over all
other business.

SHRI HARI VISHNU KAMATH:
If T heard you right, you directed
that the adjournment motion will be
taken up at 1600 hours, e, at 4
O' Clock. Is that so?

MR. SPEAKER: Yes.

SHRI HARI VISHNU KAMATH :
You directed that it will be taken
up today at 4 O’ Clock.

MR. SPEAKER: Yes, 4 O' Clock.

SHRI HARI VISHNU KAMATH :
Now, Sir, it is for the first time that
there would be an inroad into the
Private Members’ business.

Mr. Speaker: I am told it is not
the first time. There were a large
number of occagions earlier also.

SHRI DINEN BHATTACHARYA:
Never it happened. Why don't you
take up the adjournment motion
immediately now.

(Interruptions)

MR. SPEAKER Let me read out to
you from the Manual of Business
and Procedure in Lok Sabha, page
48A:

“At 16.00 hrs, on 5th December,
1067, far discussion on ad). mo~-
tion re. alleged police raj in Delhi
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[Mr. Speaker]

and manhandling of two U.P.
Ministers etc. After adj. motion

was negatived at 1835 hrs., haif-
an hour discussion was taken up. On
objection raised by Shri. S.N.
Dwivedy, Speaker observe

that under rule 61, ad-
journment motion had tobe taken
up at 1600 hrs. irrespective of the
fact whether official or nou- offi-
cial business was before the
House.”

- SHRI HARI VISHNU KAMATH:
That is not correct. Please see rule
61. It is very clear. It says: “16.00
hours or at an earlier hour”. It can
be earlier because of Private Mem-
bers’ business.

MR, SPEAKER: That is, of course,
a choice,

SHRI DINEN BHATTACHARYA:
You cannot snatch our right.

SHRI HAR] VISHNU KAMATH:
You can have the adjournment mo-
tion at 2 O’clock.

MR. SPEAKER: No. Now we come to
Papers Laid on the Table.

CHANDRA
Private

SHRI KRISHNA
HALDER: Sir, what about
Members’ business

+MR. SPEAKER: The Private Mem-
bers' business gets pushed back,
There is nothing more about it.

SHRI HARI VISHNU KAMATH:
§ir, at 2 O’ Clock we can take it up.

(Iutemﬂtimu)

o ww lrmn : wt w31 s ag
e § wﬂ Wwieg + 3 for
s& Eagr & qwe lhw wT oy
PROF. P G. MAVALANKAR:
Sir, May is a holiday. So, on
Thursday the Private Members’

business will be taken up. The
whole purpose, therefore, of that
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rule is that under no circumstances
Private Members’ time of 2} hours
every week shall be gacrificed.

MR. SPEAKER: ‘There is no such

.thing. This is a decision in contra,

PROF. P. G. MAVALANKAR:
If there is the adjournment motion
today at 4 O'Clock, then my sub-
mission is that you must find out
2} hours today before 4 O’clock for
Private Members businesg and the
Government businesg may be post-
poned.

(Interruptions)
SHRI KRISHNA CHANDRA
HALDER: You Can take up Private

Members’ business at 1.30.

PROF. P. G. MAVALANKAR :
Every week there should be 2}
hours for this purpose.

MR. SPEAKER: There is no such
mandatory rule. If there is any man-
datory rule, you bring it to may
notice, (Interruptions)., On the other
hand, the ruling is otherwise

PROF. P, G. MAVALANKAR:
Friday’s Private Members’ business is
now shifted to Thursday because Fri-
day is a holiday. What does it means?
It only means that every week 24
hourg shall compulsorily be given to
the Private Members business. If that.
is done, then sy submaission is that
Government business btoday between
now and 4 O’Clock may be take in
such a way thet the Private Members*
time of 2¢ houm is given and at
4 O'Clock we start the sdjournment
motion.

MR. SPEAKER: I see no point of

order,

(Interruptions)

SHRI HAR! VISHNU KAMATH:
I can understand your impatelence.
But you have not ¢sen or o
closely the wording of Rule 61.
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?-nle 61 says:

* “The motion ‘that the House do

now adjourn’ shall be taken up at
16.00 hours or at an earlier hour—
you have got ample power—

“...if the Speaker, after consider-
ing the state of buginess in the
House, so directs.”

MR. SPEAKER: I cannot take it up
earlier because I must give Govern-
ment al.o sometime to get fuller in-
formmtion. They have not yet got it.
Private Members’ right ig not one of
the fundamental rights.

sl e fez  (2f=0)
w9 AT &Y gl &, fev wEw
fufedts ®1 o wFae w1 T WA
o0 o moR veTARE Hiwe

SHR!I EDUARDO FALEIRO (Mor-
mugao): Let me make g submission
on this very important matter. Why
I say it is important js this, The very
purpose of the existence of Parlia-
ment ig to allow Members who repre-
sent the people {0 put their grievanceg
before Government, However, we
fing that more time is taken by
Government,

MR. SPEAKER: That again jg not
correct.

SHRI EDUARDC FALEIRO: Out
of 40 hours on the average per week,
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only 2} hours are given to Private
Members. If you are creating this
precedent, that also will be taken
away.

What is the purpose of this Parlia-
ment? Are we herc mercly g5 a
rubber slamp for Governmeni action
and for execulive Bills. You may
kindly take up Private Members
Bu.ne-s instead of Government busi-
nesg at 2 o’ Clock. I gppreciate that
Government have to have some time
to get the information, but kindly see
that Private Members' Business 18
tuken up at 2 O'clock and given 2§
hours, not because the business of
today i: important or otherwise, but
because you will be creating g pre=
cedent which will go a long way in
destroying the little that remains,

MR, SPEAKER: I am not creating
a precedent I am only following a
precedent.

PROF. P. G. MAVALANKAR:
Rule 26, third proviso says:

“Provided that if there is no
sitting of the House on a Friday, the
Speaker may direct that two and a
half hours on any other day in the
week may be allotted for private
members’ business.”

Because the House ig not sitting to-
morrow, you have directed that it
must be taken up today. The second
proviso says: 1

“Provided further that the Spea-
ker may, in consultation with the
Leader of the House, allot any day
other than a Friday for the transac-
tion of private members’ business:”

Therefore, please assure us that if
you cannoi give 2} hours today, you
will give it on gny other day, Better,
kindly have it from 1.30 P.M. today.

PROF. SAMAR GUHA (Contai):
The precedent that you have quoted
does not hold in the present tase, be-
cguse the precedent says that all the
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official or non-official business stands
cancelled if an adjournment motion
is accepted.

There are three categories of busi-
ness in the House: one is official, an-
other non-official, and the third cate-
gory mentioned definitely is Private
Members’ Business, It ig undoubted-
ly non-official business.

Everyday there are some parts of
official business and we have non-
official business also like half-an.
hour discussion, discussion under
Rule 184, 193 and many other cases
are also there. But Private Mem-
bers’ Business is completely of a
different nature and it has been so
definitively and purposely. So, that
precedent does not apply in this
case. You have to provide some
time either today or if there is no
time today, next week. You cannot
simply say that you will cancel it
on the basis of the precedent,

MR. SPEAKER: We will consider
it.

Papers to be Laid on the Table.

RS -

12,40 prs.
PAPERS LAID ON THE TABLE

NoOTIFICATION UNDER PREVENTION OF
Foop ADULTFRATION Act, 1954

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri Rabi Ray,

T beg to lay on the Table a copy
of the Pievention of Food Adulte-
ration (First Amendment) Rules,
1979, (Hindi and English versions)
published in Notification No. G.S.R.
55(E) m Gaczette of India dated
the 31st January, 1979, under sub-
section (2) of section 23 of the
Prevention of Food Adulteration
Act, 1854,

[Placed in Library. See No. LT-
4446/791.
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ANNUAL REPORTS OF NATIONAL AgGET-

CULTURAL COOPERATIVE MARKETING

FrograTION OF INDIA Lap, New Drumx
FOR 1976-77 anp 1977-78

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): I beg to lay on the Table
a copy each of the following Reports
(Hind1 and English versions):—

(1) Annual Report of the
National Agricullural Cooperative
Marketing Federation of India Li-
mited, New Delhi, for the year
1976-77 along with the Audited
Accounts.

(2) Annual Report of the
National Agricultural Covperative
Marketing Federation of India
Limited. New Delhi, for the year
1977-78 along with the Audited
Accounts.

[Placed in Library. See No. LT=
4447/791].

SHRI BHANU KUMAR SHASTRI:
On a point of order.

urr & farer W fawfae F 87 4% OF W
femwm &)

What will be the fate of this half-
an-hour discussion?

MR. SPEAKER: We shall see when
it comes,

12.41 hrs.

COMMITTEE ON PAPERS LAID ON
THE TABLE
MINUTES

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to lay on the
Table Minutes of the sittings of the
Committee on Papers Laild on the
Table relating to their Sixteenth to
Ninteenth Reports.
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ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table following two Bills passed by
the Houses of Parliament during the
current session and assented to since
a report was last made to the House
on the 2nd May, 1979:—

1 The Appropriation (No. 8) Bill,
1979.

2. The Merchant
(Amendment) Bill, 1979.

Shipping

12.42 hrs.

CALLING ATTETION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RFPORTED DEMONSTRATION BY RAILWAY
FMILOYEES TO PRESS THEIR DEMANDS
FOR BONUS.

12.43 hrs
[Mr Deputy Speaxer in the Chair]
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Restoration of the old Bonus Act

was the first step.
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To quote my own words, I told the

former Prime Minister that:

“Leaders of this Struggle realise
that if there are financial and eco-
nomic difficulties, you tell us, in a
phased manner, these demands
could be accepted and how the
pioblems could be sorted out.”
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PROF. MADHU DANDAVATE: 1
am coming to it. I don’t want to cast
any aspersion on any crganisation.
Here I am funclioning as a Railway
Minister.,

AN HON. MEMBER: It is good of
him.
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SHRIMAT] AHILYA P RANGNE-
KAR: Employees are not responsible;
trade unions ure not responsible.

SHRI KANWAR LAL GUPFTA: I
want that there should be strict dis-~
cipline among the rallway empluyees
and they should be frankly told that
ithey have to work hard and harder..
..(Interruptions). I want the DMinis-
ter to enforce discipline and the
workers should be told frankly that
no indiscipline would be allowed in
the name of trade union or anything.
There should be no harassment to
the passengers; there should be mo
corruption. They should work hard
and earn; railways should not run
into losses. Then, we can consider
their demand for payment of bonus.
Unless they earn, they will not be
allowed this. (Interruptions).
But at the same time, I would request
the hon. Minister to tell them that as
a matter of principle, we are for
bonus, but we are not in a position
to give it because that will create
many complications. We have to think
about P&T, Defence. . . . (Interrup-
tions).

MR. DEPUTY-SPEAKER: Members
should have some restraint on them-
selvea,

SHRI KANWAR LAL GUPTA: I
want to ask certain questions, Let
the Minister write them down. He
suys, “We have taken steps to meet
the situation”. Suppose there is no
agreement. What specific steps have
Government taken, or they propose
to take in future, to meet the situa-
tion. Again, is it a fact that the Fi-
nanve Ministry has not accepted the
demand for bonus? It has appeared
in the Press that the Finance Ministry
hus rejected, and turned it down. Is
it a fact that the Political Aflairs
Committee of the Cabinet has also
not approved it? Thirdly, you want
to have nepotiations—but with whom?
Will you call ihe representatives of
all the trade unions—or ot only some
unions? I want that the representa-
tives of all uunions should be called.
Fourthly, will this jssue of bonus be
applicable only to the workers work-
ing in the workshops, or even to tie
workers in the Railway Board? Next,
what will be the financial implica-
tions, so far as Railways are con-
cerned? If you give it, naturally you
will have to give to P&T and De-
fence. What will be the total finan-
cial implications? 1 again want o
repeat: the Minister should also be
emphatic when he says, “Bonus, in
principle, I agree. We will try to ac-
commodate”. He should be firm at
the same time, because nobody should
be allowed to create chaos in the
country.

PROF, MADHU DANDAVATE:
Befare I come to the 3 or 4 questions
which he has raised, let me make one
thing explicitly clear, As far as in-
discipline is concerned, even the or-
ganized trade unions believe that
whenever they undertake any agita-
tion, they should give proper notice.
(Interruptions) This is not an orpa-
niscd trade union movement, ' You
have to make a distinction between
sporadic action undertaken by unor-
ganized sections of labour and the
legitimate, organized trade union acti-
vity undertaken by trade union orga-
nizations, whether they are recog-
nized or unrecognized. There must
be a distinction between the twao,
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Sometime back I received com-
plaints from the Chief Ministers of
Tripura and West Bengal the certain
wagon movements had been affected
by certain sporadic actions. We went
intp the problem and foung that some
of the sporadic actions—pinpricks as
we call them—were not by any orga-
nized trade unions, but by unorga-
nized sections. As far as such pin-
pricks are concerned we dealt with
them very sternly, and we shall con-
tinue to deal with them very <ternly.
1 am doing this after concultations
with trade unionists, because it is not

a legitimate trade union activity.
Therefore, we must try to dictinguish
between the legitimate, organised
trade union activity sponsorrq by
the trade unions and some pinpricks
and cateall actions indulged in by
some irresponsible elements which
belong to unorganized sections. Dur-
ing March last when such pinpricks
Wwere given and as a result, Tripura
and West Bengal suffered the most,
we took very stern and firm action:
and we have made it very clear to
the trade unions concerned that such
pin prices would not be tolerated.

Coming to the question of bonus,
the hon, Member has raised 8§ or 4
questions. His first question was
“In the event of any chans created,
what action will be taken”, He has
misunderstood our entire approach. 1
made it clear that I have full confi-
dence in the trade union organisa-
tions, and I know that they have
taken a decision tp take a strike bal-
lot. It will be possible for us 1o
settle this problem across the table,
Therefore, I shall not make any im-
aginary propogition that they are go-
ing to create chaos and we are going
to deal with it, As far as sporadic
actions and indiscipline are cnncern-
ed, even to trade unions I have taid
that we shall never tolerate any in-
discipline that will result in loss of
productivity. As regards sensitive
zones, it the coal does not reach in
time, the production will suffer. In
North-rastern States like Tripura and
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Mizoram, if the rice does not reach
them i, *ime before the monsoon, they
are likely to suffer during the entire
year. ‘herefore, any sporadic acti-
vity which wil] create dislocation in
the rcromy we shall deal with it
very firmly. But I shall not imagine—
it a I ~‘timate trade union strike is
going t~ take place with due notice
right trom now,~what action J am go-
ing to take.

(Interruptions)

SHRI KANWAR LAL GUPTA:
Wil von approve strike by Govern-
ment servants at all?

PROF. MADHU DANDAVATE:
You are raising a very vital issue,

AN HON MEMBER: Thev have
got a constitutional right (Interrup-
tions).

PROF MADHU DANDAVATE: As
far as the present position is con-
cerned and the constitutional provi-
sions ar> concerned and all the laws
that exist are concerned, there is a
certain procedure prescribed by laws
even for artion by railway employces
or any one else, They have to take
a ballot, and follow it up hy giving
a due notice. After that there is a
room for negotiations. And as far
as railway employees are concern-
ed, there are certain forums like
PNM and JCM that arc¢ available;
and many problems we are able to
settle there. 1 have confidence that
they will fully utilise these forums
which are available; and witp the
machinery that is available, i{ will be
possible to sort out a number of
issues without plunging the workers
intp a strike action, Thercfore, to
your hvpothetical question 1 do not
want to give any reply.

As far as the decision taken in the
matter by the Finance Ministry, the
decision taken by the Cabinet Sub-
Committee is concerned, the hon.
Member is a knowledgeable person.
He is fully equipped with the know-
ledge and functioning of the parla-
mentary democracy; and he knows it
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very well, that those of us who have
taken an oath of secrecy cannot leak
out some of the intermediary deci-
sions that have been taken in the
Cabinet, I cannot reveal what the
Sub-Committee has decided When
the quesiions are being sorted out
in the Finance Ministry, I can, how-
ever, say one thing very clearly that
so far the Finance Ministry has not
taken a final decision. In fact he-
fore I gave my reply in the Rajya
Sabha and Lok Sabha, to the ral-
way budget demands, T wenl 1o the
Finance Minister and tried to find out
from him what exactly must he tbe
answer, aml with tull consultation
with him, I hagq said that the Sub-
Commuttee was processine the issuc
The Finance Minstry had to examinn
it; angq it is at that stage fhe prob-
lem is there 1 canont reveal o this
House what has happened 1in the Sub-
Committee You understand that, hut
he does not realise that though he
believes in that I do not want to
cast aspersing on that  H Dhelieves
in that

SHil] KANWAR LAI. GUPTA:
Why 1 asked this question 1s because
this news appeared foday in a paper
that the Finance Mimstry is opposing
it on a peculiar pretext, berause it
will help the urban neople, That 1
do not want. I had ng intention to
ask. T had avoided it., Since you
accus> me being a Member of the
Ruling Party, T want to know liow
your Ministers are behaving: how
you are behaving? How the Ministers
are talking before the public T want
to know, bzcause you accuse the
Members; you do not accuse the Min-

PROF MADHU DANDAVATE: I
am noy accusing.

SHRI KANWAR LAL GUPTA: I
want that there should be no strike,
but there shoulq be some sort of a
ferum where all the gricvances of
the workers should be settled.

PROF. MADHU DANDAVATE: 1
am very sorry if my hon. friend and
colleague Mr. Kanwar Lal Gupta felt
that I cast any aspersion. In fact,
1 said that I have full faith in his
knowledgeability and that he himself
believes in the functioning of the par-
hamentary democracy, Some deci-
sions of the Cabinet Sub-Committee,
interim decisions of the Cabinet Sub-
Commuttee, I cannot reveal,

MR. DEPUTY SPEAKER: He just
took a chanre 1n the dark,

PROF, MADHU DANDAVATE:
If, inadvertenty any remarks of mine
have hurt him, I would withdraw
even those nadvertent remarks, So,
this 1s the position. As far as nego-
tiations are condemned with whom
the negotiationg are carried on?
There are various statutory forums
like JCM ang PNM_ There are certain
recognised organisations. There was
some demonstration by the Bhara-
tiva Mazdocr Sangh claiming that
they should also get the recognition.
They went back happily yesterday
when I assured them that even pend-
ing Industrial Relation Bill because
it will take a long time,—~we have {0

take the consent of all, if all the ex-
isting union, whether recognised or
un-recognised, accept the propositinn,
then as an experimental measure let
us go ahead with the problem of
settling the recognition issue on the
basis of referendum, that is ballotted
by the workers, T shall be prepared
for it. I am happy to know that a
number of organisations—All India
Railwaymen's Federation, Bharatiya
Mazdoor Sangh, they have given in
writing that they are prepareq for
such a referendum. 1 hope if I am
able to sort out that issue, then
whether to include or whether to ex-
clude, that issue can be eliminated.
This is in connection with this.

As far as the principle i8 concern-
ed he said, “Are you prepared to
announce this here that w. accept
this in principle for Railwaymen,” It
means in the existing jurisdiction of
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the Bonus Act if we already include
Railways, then the question does not
remain controversial at all. But I am
not authorised to make that announce-
ment unless the Cabinet has taken a
final decision. Unfortunalely, 1 am
nout accustomed to go on making p.o-
nouncement unless a final decision 1s
taken, I shall have {o await the deci-
sion, But I shall contribute my milie
in settling the issue finally and firmly.

ot fawa ure wegter  (hel) fawt)
mus WERY, WY WERT A wg f f%

i frquww femgw e & 0 .
(mawrA) ... 9% 2z & & %
gty arie AR oW A fedy T
g Aaf TR & 1 e arw & §uw
® WX W owwl § W oawm ax A
“fpgrna jeem 8 e QXX ArTEaT

“‘Sabotage’ at station

Attemptled sabolage by agitating ra:-
waymen delayed all important incom-
ing and outgoing trains here today.

Near Ghaziabad, a Bareilly-Delln
Passenger tram wag twice derailed
The trains coming behind were deluy-
ed. Thousands of passengers were
stranded.

Railwaymen were obstructing auto-
matic signals creating confusion. The
signals at some places did not operate
with the result the traing did not move

Commuters crowded inquiry coun-
ters. Late this evening. lights went
out for two-three minuies plunging
the entire Dellm Main station in dark-
ness creating confusion and chaos.

The plaiforms were strewn with
luggage and commuters. The mnotice
board said several trainsg were running
late by three g eight hours.”
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AN HON, MEMBER: Per Year?

PROF. MADHU DANDAVATE: Ye<
You cannot give bonus once in f0
years. It has to be given every year.
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Selection Grade for Class IV em
ployees, 50,000 posts, for the first time
in 125 years Rs, 1.50 crores; restruc-
turing of Class III posts, 41.000 posts
Rs. 10.5 crores; revision of mcentive
bonus rates for workshop stafl Rs. 10
crores; revision of runming allowan.e
for loco stafl from 25 per cent 1o 40
per cent Rs. 14 crores; sancation of
2,700 posts for implementation of 10-
hour rule for loco staff, which was
violated by the previous Government,
Rs, 23 crores; sanction of 10,000
additional posts for implementation of
Miabhoy Award Rs. 8 crores carriage
ang wagon staff, upgradation of posts
in ratio of 50:10:40, Rs. 6 crores, Rail-
way workers’ Classificativn Tribunals’
Interim Report, Benefit to Artisan
Staff, Rs. 10 crores Absorption of com-
missioned bearers as regular employceg
(1,012 posts) Rs. 0.3 crores; adjustment
of 1974 strike absence against leave
due Rs. 6 crores; 40 per cent promolion
quota for Class II officers instead of
33 1/3 per cant; all temporary officers
confirmed: Cadre review for Class I
undertaken; dearness allowance three
additional instalments; recently an-
other instalment has been sanrtioned
the cost is Rs. 66 crores; Special Grant
for Staff amenities Rs. 15 crores; revi-
sion of night duty allowance rates Rs.
6.8 crores: increase in rates of payment
for work on National Holidays Rs. 1.23
crores; Upgradation of 7,000 Class III
posts Rs. 1.75 crores,

THE TABLE

NINETEENTH REPORT

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I beg to present the Nine-
teenth Report (Hindi and English
versions) of the Commitiee on Papers
laid on the Table.

STATEMENT RE. REDUCTION IN
PRICES OF COTTON CLOTH AND
COTTON YARN

THE MINISTER OF INDUSTRY
(SHRI GEORGE FLRNANDES): €ir,
Government has been viewing with
concern the trend of rmsing prices of
cotton cloth and yarn in recent wonths,
particularly in the context of the [alling
prices of cotton This was first brought
to the notice of the industry which in
its defence pointed out that while
cotton prices have, no doubt, fallen,
costs of other inpuls like wages, dyes
and chemicals, fuel anq other over-
heads have heen increasing at the same
time, which has made un for the fall
in prices af cotton. The industry alse
drew Government's atiention to the
power cuts which have been imposed
in various parts ot the countrv and
wage increafes which have been nego-
tiateg in some major textile concen-
irations.

Claims of the industry were crose-
checked with the experience in the
National Textile Corporation and it
was found that the escalation in prices
was noi justiied by any means, I,
therefore, held discussions with repre-
sentatives of the textile industry in a
meeting convened by me in Bombay
on 10th March 1979. I urged upon the
industry that they should take immedi-
ate steps for bringing down the prices
ot cotton cloth and cotton yarn.

Consequent upon this meeting, the
Indian Cotton Mills' Federation res-
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ponded on April 2, 1979 with the
following three alternatives:—

(i) To roll back to the level! of
cloth prices prevailing in December,
1978, or

(li) To freeze price of cotton cloth
at the levels prevailing prior to 16th
March, 1979, or

(ili) To reduce ex-mull prices of
cotiton cloth to the extent of 2 per
cent of the invoice rates obtaining
prior to 16th March, 1979.

The gbove proposals of the ICMF were
found to be unacceptable in the con-
text of the sharp decline in cotton
prices. Accordingly, the matter was
discussed further with the Indian
Cotton Mills’ Federation who have
now come up with proposals for more
substantial reductions in the prires of
cotton cloth and colon yarn We¢ have
decided to accept the propoals,

Al] composite mills will roll back
domeslic ex-mill prices of colton
fabrics (except jndustria] fabrics) to
the levels that obtained as per invoices
made in October, 1978. Simultaneous-
ly, all mills selling cotton market yain
will roll back priceg of cotton market
yarn including hanks, cones, pirns,
beams and hosiery yarn to the invoice
prices that prevailed in October, 1978
in respect of counts upto and including
59s. The price reduction in respect of
counts 60 to 89s will be 5 per cent on
April, 1979 invoice prices. No reduc-
tion will be made_in respect of counts
90s and gbove., Differeni formulae are
being applied to different count ranges
because of the sharp differences in the
price movements of the corresponding
varieties of cotton. The differential
treatment accorded fo different counis
of yarn may have been justified in the
case of cloth also, but since it will be
difficult for consumesrs to distinguish
between different countg of yarn used
in cloth, the roll back in respect of
cloth has been made uniform in res-
pect of all cloth,

The decision with regard {o roll back
or reduction of prices shall remain in

cotton yarn (St,)

force till 1st September, 1979, the
begining of the next cotton season, by
which time a review would pe made,
taking into consideration the cxpecied
size of the cotton crop and the ex-
pected cotton price situalion, If any
unforeseen circumstances  develop
before September 1, 1379, an earlier
review could be undertaken,

The roll back in the prices of cloth
ang the roll back and reduction in
the prices of cotion yarn are being
done on the basis of discussiong bet-
ween the Indjan Cotton Mills’ Federa-
tion and the Industry Ministry. 1t
has however been decided that moni-
loring of these price decisiong should
be done by the Indian Cotton Mills’
Federation, which they have agreed
to do through verification of invoices
of mills through their regional asso-
ciations. Significant changes in soris
of cloth would be monitored through
Vigilance Committeeg to be organised
in suitable places with a representa-
tives of the Textile Commissioner, and
the roll back/reductjon decisions in
respecl of cotton yarn would be moni-
tored through Vigilance Committees
in different regions which will include
representatives of the Textile Com-
missioner and the Development Com-
missioner (Handlooms).

Any sysiem of reduction of prices
at the ex-mill stage in a situation of
hrisk demand will be of no avail un-
lcss steps are taken simultaneously to
ensure that the benefits in the reduc-
tion in prices are demanded and re-
ceived by consumers, With this in
mind, the Indian Cotton Mills' Fede.
ration will take a number of steps
which should go a Jong way in ensur-
ing that the reductions being effected
at the ex-mill stage are passed on to
the ultimate consumers of cloth or to
the weavers in the decentralised sec-
tor who use market yvarn. For cloth,
leading mill groups to be identified by
the ICMF will give wide publicity
about their ex-mill prices and also
about the suggested retail prices or
actual retail prices for their standard
products as obtain in their own retail
shops, This will be publicised through
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beth National and _Regional news-
papers. The ICMF will also broadcast
over the radio cloth prices in the same
manner as for foodgrains and other
essential commodities. In respect of
cotton yarn leading spinning mills
will publicise the rolled back ex-mill
prices and the roled back cfltake pri-
ces in stock depots where these are
maintained by them.

Apart from publicising the reduced
prices of cloth and market yarn, sieps
are also being taken to improve the
public distribution system for cloth and
yarn. IL has been agreed that the
Textile Mills will raise their allocation
to the National Ccoperative Consu-
mers’ Federation from the existing
level of 10 per cent to a level of 20
per cent of the cross-section of their
production al ex-mill rates. The pub-
lie distribut.on system will be streng-
thened so that the NCCF is enabled o
effectively indent for larger percen-
tages progressively so as to reach 20
per cent level as early as possible, In
respect of colton yarn, there is not
public distribution at present., Afivr
a suilable public distribution system
has been evolved for market yarn hy
ihe Development Commissioner (Hand-
looms) in consultation wilh the Stuate
Governments, the ICMF shall offer 10
per cent of their production of market
yarn at ex-mill rales for sale through
such a public distribulion system. Sim-
ultaneously, after identificaticn of suit-
able areas for setting up new stock
depots, the ICMF and the NTC (through
their member mills) will organise ad-
dilional stock depols in these areus
and will also ensure that counis of
yarn required in particular regwns

are conlinuously available in steck de-
pots.

I am happy to announce that the
National Textile Corporation will also
effect reduclion in the prices of cloth
and yarn along the same lines as
offered by the ICMF,

After announcement of the Textile
Policy by me in Parliament on August
7, 1978, the Textile sector has been able

to revive from its sluggishness of the
egrlier years, and the overall situation
has led to the textile industry turning
the corner fiom one of continuous ac-
cumulation of lcsses to that of gene-
rution of cash profits. I{ was neces-
sary thai the prosperity of the Textile
Industry should be shared in reason-
able measure by the workers in the
industry and the consumers of cloth
and yarn. Wage revisions have already
taken place in West Bengal and Bom-
bay and similar wage claims are pend-
ing in other parts of the country, The
present package of price dicisions will
be in the direction of the prosperity
being shared by ihe consuming public.
I am happy thal the Textile Industry
has also shown some awareness of its
social responsibility and I hope they
will make a sincere effort :n ensuring
the implementation of these decrisions.

13.41 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA):
With your permission, Sir, 1 rise to
announce that Government Business
in this House during the week com-
mencing 14th May, 1979, will consist
of:—

1 Discussion on the Goa, Daman
and Diu Budget for 1979-80,

2 Discussion ang voting on the
Demands for Grants on Account in
respect of the Goa, Daman and Diu
Budget for 1979-80.

3. Consideration of any item of
Government Businesy carried over
from today’s Order Papers.

4. Consideration anq passing of
the Constitution (Forty-Sixth
Amendment) Bill, 1878,

5, Further consideration and pass-
ing of the Constitution (Forty-
Seventh Amendment) Bill, 1978,

6. Consideration and passing of
the Lokpal Bill, 1977, as reported
by the Joint Committee.
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7. Consideration and passing of
the Sree Chitra Triunal Institute
for Medical Sciences and Techno-
ology, Trivandrum, Bill, 1979, as
passced by Rajya Sabha,

8. Discussion under Rule 193 on
atiacks on the coloured people parti-
cularly Indians in Brjtain at 6.30
P.M.

PROF, P. G. MAVALANKAR
{Gandhinagar). With you, perm:ssion
I want tp make a few brief submis-
sions,

First of all, T woulg like 1o know
from the Minister as to what happened
1o the very carnest request ang Sug-
gestion so generously made by Shri
H. V. Kamath, and supported by me
equally carnestly, about the hours of
work fop next wecek, because 1 believe
the Business Advjsory Committee met
yesterday, and since we have not had
any report. I would like to know whet
the State of Affuirs, is in that regard,
how we are {0 work the whole pf next
week.

About the Anti-Defection Bill, since
next weck 15 the last week, I know
there is no point in my asking when
it is coming, In the past some of my
collegues, Dr. Ramji Singh and Shri
H, V. Kamath, and myself had asked
again and again about it, and they saig
that consultations were going on.
Therefore, 1 would now like to ask
not when the Bill is coming, because
it is not coming next week I am sure,
but at least at what stage these consul-
tations are, because I find that the
Congress candidate who opposed me
at the last general election has been
admitted to the Janata  Party.
He has been made a Pradesh Delcgate
of Janata Party from Gujarat. That
is how defections are taking place. I
am referring io Mr, Govindbhai Patel
who has joined the Janata Party, The
former Chief Minister of Gujarat,
Mr. Chimanbhai Patel, who was uni-
versally and summarily rejected Lty
the people, has also joined the Jonata
Party. I do not know how long the
Janata Party will go on receiving

VAISAKHA 20, 1801 (SAKA4)

B.O.H. 214

such clemnts, Then it will be difficult
for me to support such a party with
such wrong and dangerous elements
being a part of that party. I want
the pa~ty i survive as a pure party,
without getting all kinds of people.
Let him tell us as to at what stage the
consultations are taking place regard-
ing anti-defection Bil] because status
(quo is scandalous and is proving hene-
ficial to the party.

Two more points and 1 have done.
Yesterday, you were good enough to
ailow tne {o speak about that point
in detail because I feel agiiated on
that »iz,, the question of annualling
the immoral Act, giving pension to
ex-Members of Parliament, passed
by lust Parltament, (Interruptiong) I
have a right to say what I want lo
say, (Interruptions), It was immonal
because it was passed by a captive
Parliament, and when public opmion
was not made available. When thou-
sands and millions of people go with-
out pension after puiting lois of vears
of service, how can the Members of
Pariiament, after a mere five years
of service get pension? I am not ar-
guing. (Interruptions) The House is
a witnesg to my point of view yester-
day. (Interruptions)

MR. DEPUTY SPEAKER: Please
Let him have his say.

PROF. P, G. MAVALANKAR: Al
I am suaying 18 that {here may be a
provision for nld age, hut not the
kind of Act which was passed by a
captive Purliament. I want the Gov-
ernment to tell us as to when that
Acl will be annulled and when they
would bring forward a new Act sub-
sequenilv making provision for old
age.

Laslly, the Estimates Commitiee
has recommended a kind of fully
representative Standing Committee
on Foreign Affairs. There are also
certain other reports of other Com-
miitees of Parliament, which have
suggested the setting up of certain
Committees, I would like the Minister
of Parliamentary Affairs, enthusiastic
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and devoted ag he is to parliamentary
matters, to tell us how far the Gov-
drnment are giving serious aitention
to this. I would ask him to come with
a statement about it in his statement
about the next week’s business because
if the effectiveness of the Members
©f Parliament and that of the
Parliament ig to be increased, then
these Committees, particularly the
Committee on Foreign Affairs must be
immediatlely and properly constituted
so that the Members of Parliament
can use more time ang skill in the
Committees apart from using them on
the floor of the House,

PROF, SAMAR GUHA- 1 want to
draw the attention of the Minister of
Parliamentary Affains, through you,
Mr. Deputy Speaker, to the power
crisis in West Bengal. Next week
will be the last week for this session.
The situation as il has developed in
West Bengal iy known i{o everybody,
An unprecedented situation, a dis-
astrous situation and a crisis has
overtaken the fate of West Bengal., I
do not know what wil] happen to that,
I want to know whether some time
will be provided for a discussjon, in
any form, of that crisis. You know
the effects of it, on the economic life,
the socia] Jife, the administrative life.
We must have a discussion on how the
problem can be solved. I do not be-
licve in censuring the Government of
West Bengal. The Central Govern-

ment and the State Government
should sit iogether and see how the
problem can be solved, That requires
certain discussion in the Ifouse.
The situation is very serious ond an
unprecedentel one. It had never
happened in the history of West
Bengal. It may lead to a devastating
situation. The whole economy of
West Bengal is getting collapsed and
it will lead to a chaotic situatjon be-
yond redumption. I have given a
calling attention notice. Other Moem-
bers also have given calling attention
notices. I would beg of the Minister
to provide for some discussion in any
form, either as a calling attention or
as a short duration discussion, After
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the gession, iwo months will be there
and we will have no opportunity.
There is a harrowing situation in Wess
Bengal. Everyday two.column or
three-column articles appear in the
press in West Bengal about the power
crisis there. The Central Government
and the State Government should sit
together and find out some way to
resolve the crisis and for that at least
some opportunity should be given to
discuss the problem in the House,

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Mr. Speaker, Sir, I
shall be very brief, precise and concise.
This is the last occasion of its kind
for this session and, I am sure, the
Minister of Parliamentary Affairs is
heaving a sigh of relief on the pros-
pect that from next week he will not
have to face the music. ..

MR, DEPUTY-SPEAKER: He will
have to face the music for the whole
of next week.

SHRI HARI VISHNU KAMATH:
Not of this kind.

MR. DEPUTY-SPEAKER: ] think,
he likes this kind,

SHRT HAR] VISHNU KAMATH:
We should be happy if the hon. mem-
ber from Ranchi is thinking in that
strain. 1 am glad. You know his
mind better than I do,

MR. DEPUTY-SPEAKER. I hope, I
am correct.

SHR] HARI VISHNU KAMATH:
You will be pleased to recollect that
it was at your instance—I hope, you
have not forgotten that—that the
House agreed to give another chance,
another opportunjty, to the Business
Advisory Committee to reconsider that
matter. We do not know; it ig per-
haps top secret proceedings of the
Committee, Nothing has been divulg-
ed to the House,

MR. DEPUTY-SPEAKER: Secrets
are never divulged.
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SHRT HARI VISHNU KAMATH.
He may divulge now, may or may
not, I am not sure, Nothing has heen
divulged so far, Therefore, I prosani,
that the Commiltee has turneq it
down,

The business js accumulating. To-
day, we have robhed the privale mem-
brs of theiy business, of their 1ight,
2.1/2 hours right,, .

THE MINISTER OF RAILWAYS
({PROF. MADHU DANDAVATE):
Private sector aboliton in (he House.

SHRY HARI VISIINU KAMATH.
It is not a private sector; 1t 1s g
national secior I am sorev that the
Railway Minister whp once described
himself as a de-casualiseg labowmer o
casual labourer hw referred 1o the
private menbers' busines as o privote
seetor, 1 am not  going  nto that
matter 1 think, :t 15 tog late to re-
peat my request ond vou wall be
tired of the supgestion that the BAC
may reconsider the matter., Buyp it
I8 not too late. then they may reconvi-
der the matiey on Saturday, o that
the private members’  business  of
which they were depriveg today, rob-
bed today, may be restored and, on
Saturday, May 19, next week,  they
could have today’s husiness,

One last worg I have done, 1 am
glad that at last the Lokpal Bill gots
in, though with a low priority on the
list, 1 finds a place in the list but it
is a low priority. Last time, when I
raivsed the matter, the hon, Minister
for hard labour and affairg parliamen-
lary—I repeat, his portfolio is not a
soft portfolio; labour, as you have
seen these dayvs, is a very hard port-
folio in a genuine democracy like
ours; we restoreq democracy in 1977
and we are making it a genuine demo-
cracy; it is a harq portfolio, it is not
a soft portfolio at all—and we are
proud to have a Minister like that to
handle the harg portfolio of labour
and affairs parliamentary; he has a
flair for demling with these matters,
as best ag he can. But last week he
got irritated,—as regards the Lokpal
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Bill, if 1 remember aright, if my
memory serves me aright—It has to-
day got No, 2 or No. 3 place i the
st from the botiom—]ast time, he
got rattled a bit when 1 said that my
prediction would come true, might
come true...

MR, DEPUTY-SPEAKER: I did not
know voy are also an astrologer,

SHKk] HAR] VISHNU KAMATH:
Parlinmentary prediction political pre-
diction not astrologica] prediction. I
had suid that it was about to come
true e was slightly irritated and
rattled and said ‘We are making an
carne. 1 eofiort to keep 1t on the list
next week, and get it passed in  this
session, These were the words if 1
remember aright, I do not have the
transeript with me, but 1 think this
18 what he said, and I am sure he will
muke ou earnesy offort. But as far as
1 ¢an see from  the Parliamentary
santscape, 1 think there is ahsolutely
no chance for the Bill to be passed in
this Session in this House, for 1 think
it is 1o he alloited perhaps 12 hours
or more, for the Lokpal Bill is an im-
portant Bill, one of the cardinal legis-
)Jations for this House. for this Parlia-
nment, fop this country—we have not
s0 fa, passcd a legislation of this kind.
My hon friend talked of oure Parties
in potities—pure Janata Party, 1 think
he said. Bul there is no purity in
polities anywhere, 1 am sorry o say—
no 100 per cent purity. May be we
can lewve 50 per cent op G0 per cent
or 4s hig a percentage as possible, say
#0 per cent or 90 per cent, but 100 per
ceni we cannot have., Anyway the
Lokpa! Bill may go some way—may
be not a long way, bul some way—
towards that happy consummation.

Thorefore, T would like the Minjster,
if it is not too late even now, to give
it a high priority. If the Cabinet or
BAC has decided it should be given a
low priority, I am sorry for the deci-
sion: it shows it is not serious about

this,

But a redeeming feature would be
that, having found a place in the List
in this Session, if it ig discussed even
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for one hour or two hours, it will per-
haps get red-hot  or white-hat prio-
rity in the first week of the nexti
Session, If that happens, that is the
second best we can howe for I hope
it will be passeq in the next Session
when we meet in July—] suppose we
will be meeting in July—so that, if it
is passed by both the Hoygses bv the
end of July, we can have the fits: Lok,
pal in the largest democracy on earth
ie. India, start funcijoning on the

Independence Day of this year 1070,
If this is achieved, I will be happy and
the House will also be happy, I know,
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SHRI A. K. ROY  (Dhanbad): Mr
Deputv-Speaker, Sir, the first point 1
would like to raise 1¢ about the Indus-
trial Relations Bill We would lLike to
know about the fate of the Industrial
Relations Bil, whether il 1s in a stalc
of coma or suspended animation, whe-
ther 1t 15 still hanaing or the Bill has
veen dropped. because one factor which
has atlected the entne thing s the
yuestion of reccegnition of union by
ballot It is also tied up with this
Today also the Minister of Railways
has said that the question of referen-
dum 15 beimng considered to give recog-
niten to the railway unions 5S¢, we
want to know the final position that
the Government has taken regarding
the Industrial  Relations  Bill after
taking inlo consideration the sent;-
ments of the entire working class, as
expressed, on the Bill. But in ne case
should it be kept hanging.

The second point I would like to
raise is this. Neat week some time
should be found for discussing the en-
tire situation in the country on the
front of industrial relations, As you
know, all Clentral Unions have given
notice of strike in two vilal sectors of
the country, namely, steel and the
other, the indefinite strike in the col-
lieries, mines. Some discussicn must
be there on this situation which is fast
deterjorating. On labour we could not
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have any debate because the Demands
for Grants of the TLabour Ministry
were also among those that were guil-
lotined. The situation cn th's front,
as we are observing in the country,
is fast deteriorating. After the next
week, we will not have the Session, So.
in the noext week some time should be
found to discuss this very scrious situa-
tion.

Lastly T wani to knew from the hon
Miniser of Parliamentary Aftairs
whether there is any chance or danger
of this Session being exilended because,
1f there 15 any sach chance, we should
be mtimated m time so  that we can
adjust our programme accordinly,

MR. DFPUTY-SPEAKER ‘The Minis-
ier.

o) gifewy arg faardd : (ATATT ) WE
FFR A spaadifaRe wwWE L.

MR DEPUTY-SPEAKER' The con-
vention ha., been that you have to
give in wnting in advunce. But you
have not given.

wfY mfowt amw faed @ it el A A
L

IATeAey WEEY ¢ OHT §FH A MO A1
o W@w WA FER A

it mrfowr wrg fardt T WY fafade
LI iU

MR. DEPUTY-SPEAKER' I do nol
want fo create any precedent which
will then the claimed hy the others
also later.
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MR. DEPUTY SPEAKER, Sir....

SIIRI SOWMNATII CHATTERJEE:
Who is sithing behind the Minister for
Parhamentary Atfairs?

S1TRI RAVINDRA  VARMA: Lord
Buddha. A< hon. Members said, I too
am gware of the fact that this is the
last Friday on which I have to make
a statement  about  Government’s
business in thi, session; but since this
wa~ the last week I did not expect
that 1 will have to face fast bowling
and. therefore, T have not come fully
padded bor ] have a helmet, Since I
do not have one, I have borrowed one
and it 1, rather a flimsy helmet to
face fast bowhing from such veterans
as the IMTon, Member from Ifushan-
salrad who  cannot only bowl fast
but also bow! boubpers, and do so fero-
ciously .. (Jnierruptions). Yes, both
the velocity und ferocity sre granted.

But my hon. friend, Mr. Mavalanka
vegan by asking aboutl the yuestion of
timings of sitfinus which was raised in
the House by the hon. Member from
Hoshangabad as well as the hon. Mem-
Ler from Abmedubad (Gandhinagar).
There was ng questien of secrecy, and
there was no question of public inte-
rest involiel 1n not  reporting to the
Touse ihe decision of the Business
Advisory Committee, I wus not quite
sure whether the Speaker wanted to
anncunce it, 1t since the question has
heen raised, I cun say that the com-
mittee dig considey it most carefully,
and the commitiee came to the con-
clusion that in view of the state of
businesg and in view of the fact that
there is no chance of the number, of
hour; in the day increasing, there
was no option but to stick to the old
decision.

Then the hon. Member came to the
question of the anti-defection Bill. I
must say once again with all sin-
cerity that the intention of the gov-
ernment hag been, and will continue
to be, to bring the Bill as revised
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before the House as early as possi-
ble. ..

PROF. P. G. MAVALANKAR: Whea?

SHRI RAVINDRA VARMA: He said
that he will not ask the question
{Interruptions) 1 do not know for whom
Mr, Kalrate is speaking and whether
it ig declaration of intention—I do
not know,

My hon. friend, Mr. Mavalankar sad
in the bLeginning that he will not ask
“when.” He is quite nght in soving
that the Bill must be brough! as earl
as possible. Sir, as  soon as the con-
sultations  are completed, it will be
brought before the House

Then he referred to  olher mallers
like the admission of pcople into the
Janata Party. There 1s perhaps some
diflerence between somebouy  Jaining
the Party and somebody clected on a
parly ficket deserting or defecling und
joining another parly. Perhaps there
15 some difteieace whirh s nal un-
known {o the hon, Professor.

Then he ended that purt ot his -tate-
ment with a threat. le weni on lo
say that 1t will be (Qfficrult for people
like h m to continue to support the
Janata Party it such things happen. 1
take due note ¢i il, and I can assuie
him--T will not call it a threat be-
caus? he is too gentile y man to deal
in th eats—that e¢ven that fear that
is flecting acro=g his ming makes me
shudder, und I can  assure him that
this will be {aken  due nofe of In ex-
pediting the Bill,

Then he came to the quest on ol pen-
sion to Members of Parliament This
18 a muiter on whih he has very
strong views, and he grants others the
right to have cqually strong views - he
is not 4 man te deny il. Therefore,
this is a question which has to be con-
gidered in another contexi, and I do
not think this arises on the stalemnoent
of Government's Business for Next
Week.

Then he raised the very important
point about the recemmendation of
the Estimates Commitiee avout having
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a Standing Committee. In fact this
question was brought up the other day
by the hon. Member, Shri Shyamnan~
dan Mishra, and supported ably by the
hon Leader of the Opposition. This is
a matter on which it was said that day
that the Leader cof the Ilouse and the
Speaker give thought and consult peo-
ple 1o find out how the ftunctioming of
Members can be made more eftective.

So, Sir. that has been the position as
far as his suggestion 15 concerned.
Then, my hon. fiiend, Pr.i. (Guha was
very much concernced w.'n the power
crisis  Any ctisis 1s a . uJlter of 1m-
portancce.

PROF SAMAR GUHA 1 <arl it with
sicerity.

SHRI RAVINDRA VARMA Thrs is

« very  important  guestion and, un-
doubledly., he posed it with all sinceri-
ty. He 1s not interested in wcoriag any

politicol point as he 1s concerned with
improving of the situation, Thevre ore,
it 12 a very impor.an, guestien 10
iany tine can be found, of course, one
should try to find time Then 1 come
fo the hon. gentleman trom Hoshanga-
hiul.

MR. DEFUTY-SPEAKER: 1 think you
already came to him,

SIIRT RAVINDRA VARMA: No, Sir.
I come to the hon, geutfioma. frem
Hosuangabad who refers to me as right
hononrable gentleman from Ranch,

SIHRI HARI VISHNU KAMATH:
Most honourahle Member!

SHRI RAVINDRA VARMA: | am
beholden t¢ him thal he does notl say
that I have stravedaway from Ranchi.

SHRI HARI VISHNU KAMATH:
Strayed from Kerala—{rom Thiruvella
to Ranchi.

SHRI RAVINDRA VARMA: In any
case, Friday is a very good day for
spiritual  determination. Today is
Thursday but it i parforming the
functioning of a Friday. Last Friday,
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t gave the impression that he
t of qualifying for residence
nstituency.

Rl HARI VISHNU KAMATH:
that such exchange is not possi-

nada to wash away his sins.

. DEPUTY-SPEAKER: Ranchi is
own for some other thing.

I HARI VISHNU KAMATH:
is what I say. I said it yester-

en I used the word ‘loony’, 1
hi in mind.

: DEPUTY—SPEAKER That is

[RI RAVINDRA VARMA: As you
rightly pointed out, the hen.
iber could qualify for residence in
nstituency. As  far his saying
residence on the banks of Narma-
helpful for washing away one’s
, now I understand why he is on
banks of the river Narmada.

[RI HARI VISHNU KAMATH: He
be doing nothing wrong if he
s there. I fail to understand why
anted my residence in his consti-
, I might presume he means
he entire constituency is like. So
I know why he......

RI RAVINDRA VARMA: I can
e him that there will be some
s in my constituency where he
“be welcomed,

ow, Sir, he came to the Lokpal Bill
1 was rattled by his prediction.
dictions are generally indulged in
rophets. Some are associated with
old Testament and some are ac-
red otherwise.

Sir, his main point was that
should be accorded to this
L T said last time that it would
‘;, ought up for discussion. But,
not say that it woulq be passed
h is session. Our intention is to
‘\,}t. He referred tp the fact that
ppears at (3) from the_ bottom.
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I wonder why he ig giving so much
importance to the bottom,

MR. DEPUTY-SPEAKER: We have
already come to a stage where there
will be no bottom. F

SHRI RAVINDRA VARMA: Sir,
might state that Government will make
earnest efforts—I was quite aware of
the fact. But as far as business in the
House is concerned, Government pro-
poses and the House dispeses. We
give our word. We will make an
earest effort, and I hope that my hon,
friend from Hoshangabad will help us
to get it through. My friend Dr. Ram-
ji Singh referreq to the question of
defections. I have already referred
to this. He said it was injustice. I
thought it was a strong wed. Last
time he used the words political dis-
honesty and ]l that. I turned back
to see whether it was the same Dr.
Ramji Singh, the well-known expo-
nent of sarvodaya who was using
this word. Of course there is such
a word in the vocabulary, and there-
fore I shall not twit him on that
score, Then I think hon. Members
will agree with me that the more days
we sit the more the subjects will sug-
gest themselves to us. There will be
more such subjects brought before
Parlament for dscussion. As the ses-
sion goes on ‘there will be more and
more O0f such subjects. Within the
time limit we have, it may not be
possible for us to cover all such sub-
jects, in regard to which my hon.
friends make valuable contributions
in the House.

SHRI K. LAKKAPPA: Si_r, May I
S8Y - .. .

MR. DEPUTY-SPEAKER: Mr. Lak-
kappa, you are late in the day ...

SHRI RAVINDRA VARMA: My
friend is not always sure which cap to
wear and where! (Interruptions) Then
I come to my friend Mr. A. K. Roy. He
referred to the question of the Indus-
trial Relations Bill. He said, it should
not be kept hanging. I = hope every-
body will help to see = that it is not
hanged. In any case we are notf bring-
ing it up here. A motion has already
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been passed by the House. Therefore
there is no question of raising it here
in this coming week. Then a question
was asked about the possibility of ex-
iension, Sir, with the state of things
that you referred to yesterday, when
we look around and see how full the
Houee is, I do not know whether if
there is any extension the House will
be fuller or thinner.

MR. DEPUTY.SPEAKER: So, {here
is no such danger!

Now, Shri Satish Agarwal,

—p—

GOA, DAMAN AND DIU BUDGET,
1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Mr Deputy-
Speaker, Sir,....

SHRI AMRUT KASAR (Panaji):
Mr. Deputy Speaker, Sir, I want to
raise this point before he introduces
this Budget. We do not know under
what circumstances he has brought
thig before the House, This Budget
for 1979-80 js now brought before the
House. 1 want to know ijn what cir-
cumstances he hag brought it here.
What actually is the legal position?
Sir, when the Assembly is dissolved,
Perliament gets authority to enact
laws for the State and to pass the
Budget. Here the position is this:
More than 80 per cent of demands
were passed by the Goa Legislative
Assembly. Only g few demands were
remaining when the Government there
was defeated, 1 want to know from
the Minister whether jt is the game
budget which was taken up there or
it is a new budget. Is jt g vote on
account? If it ig the same budget then
what happens to the demands which
were already passed by that Asembly.
If it is a new budget, may I know
whether the Government has takep in-
to consideration the aspirationg of the
people of Goa, Daman and Diu which
were expresseq them when they
passed those demands? It is clesr
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from this Budget that the Central

Government’s intention is not to have

election there till February, 1980. Let

this point be clarified by the Minister.

Is this 3 budget for the whole financial

irtear? I request the Minister to clear
up.

SHR; EDUARDO FALEIRO (Mor-
mugao): Sir, I have a point of order.
Parliament in the usual course would
not have passed this budget but for
the imposition of the President’s rule
and it has been imposed by an Presi-
dential Order. The Presidential Order
suspends the operaton of the legisla-
tive Assembly in the Union Territory
of Goa for a period of six months and
the power of Parliament for passing
the budget is only for a period of six
months alone. The Minister is trying
to bring here under the Financial
Statement for passing the vote on
account for the whole year, This can
be done only for six months. How
is it that he is bringing before this
House the budget for the entire area.
I could have appreciated if there is
no other way and there is no money.
But I would like to draw the atten-
tion of the House and of the Mijnister
to the Article 116 of the Constitution
which says that the vote on account
can be passed without jntroducing the
budget. Why are you trying to pass
the vote on accounts without intro-
ducing the budget? If you pass the
vote on accounts without introducing
the budget, then you are de-
priving the new Assembly of discus-
sing the budget, As my triend has
said, your jntention is to have u Presi-
dential rule for the entire year.

SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, Sir, the hon, Mem-
bers from Goa have raised certain
issues, 71 think that they have gone
through the relevant provisions of the
Constitution. Article 116 of the
Constitution says:

“18(1) Notwithstanding anything
in the foregoing provisions of this
Chapter, the House of the People
shall have power-—

(a) to make any grant in ad-
vance in respect of the estimated
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expenditure for & part of any
financial year pending the com-
pletion of the procure prescribed
in article 113 for the voting of
such grant and the passing of the
law in accordance with the provi-
siong of article 114 in relating to
that expenditure;”

SHR; EDUARDO FALEIRO: Please
116(c).

SHRI SATISH AGARWAL: After
al] when I presented the vote on
accounts for Mizora;; and Pondi-
cherry, it was only for a specific
period of 5 months or 6 months, So,
the presentation of the estimated
amounts of receipt or expenditure for
the full year does not mean that T am
seeking vote on account for the full
vear. ] am only seeking for vote on
account till the end of October, 1979.
‘That js all. But I have to present a
vote on account for this period, It is
clear. It is only for the specific
period. But the circumstances may
be different later and it may he or
may not be extended, So far ag I
am concerned, I am only seeking for
vote on account only upto the enj of
October, 1979.

SHRI EDUARDO FALEIRO: Article
116(c) of the Constitution says:

“116(c) to make an exceptional
grant which forms ng part of the
current service of any financial
ymr,"

So, without introducing any budget
and getting it passed how could you
come with vote on account for the
Union Territory of Goa? Now, the
question is this. Are you getting the
‘budget passeq for the entire year?

SHRI SATISH AGARWAIL: No, it
is only till the end of October, 1879.
‘If you reag the provisions of the
Article which say:

“(a) to mdke any grant in ad-
vance ipn respect of the estimated
expenditure for a part of any finan-
cial year...”
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Unless 1 tell the House that this esti-
mated expenditure is for the full year,
how can you take it that it is for the
ful] year?

MR. DEPUTY-SPEAKER: He says
that it is only for s period of five
months. For that he is seeking fo- a
vote on accounts. So, there iz no
point of order.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Sir, the Houuse
is aware that the funclions and powers
of the Legislative Assembly of the
Union territory of Goa, Damap and
Diu are at present exercised by
Parliament, Accordingly, with your
permission, Sir, I lay before the House
a Statement of the estimated receipts
and expenditure of the said Union
territory in relation to the financial
year 1979-80.

REVISED ESTIMATES, 1978-79

Receipts, including grants-in-aid
from the Centre, in the Revenue
account of the Consolidated Fund of
Goa, Daman and Diu during 1978-79
are estimated at Rs. 2.96 crores more
than the Budget Estimates of Rs. 35.55
crores for the year. The increase in
the receipts is mostly due to an up-
ward revision of electricity tariff and
the rates of royalty on iron ore and
more income from State excise and
sale of forest produce. The increase
has been utilised mainly for meeting
the additional requirements wunder
Education, Public Health, Sanitation
& Water Supply, Housing & Urban
Development, Community Develop-
ment, Power Projects, Ports, Light
House & Shipping and interest
charges, The Revised Estimates
1978-79 for capital outlay and loans
by the Union territory have been
placed at Rs. 28.08 crores ag against
the original estimate of Rs. 27.53
crores. The additional requirement
has becn met partly from loans from
the Central Government and partly
by larger recoveries of loans advanced
by the Union territory.
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BUDGET ESTIMATES, 1978-80

Revenue receipts during 1979-80 are
estimated at Rs. 41.50 crores, includ-
ing Rs, 12.90 crores as grants-in-aid
from the Central Government. These
receipts will fully take care of the ex-
penditure on Revenue account, which
is also estimated at Rs, 41.50 crores.
On Capital account, the disbursements
during 1879-80 are estimated at
Rs. 3191 crores, including Rs. 6.64
crores for repayment of loans received
from the Central Government and
Rs. 1.52 crores for loang to be ad-
vanced by the Union territory Gov-
ernment. The requirements will be
met to the extent of Rs, 62 lakhs by
recoveries of loans to be effected by
the Union territory and the balance
of Rs. 31.29 crores by obtaining Joans
from the Central Government.

ANNUAL PLAN OUTLAY 1979-80

The Plan Outlay of the Union terri-
tory for 1879-80 has been placed at
Rs. 30 crores as compareg to the out-
lay of Rs. 27.50 crores for the previous
year. The increase in the gutlay has
been made for accelerating the pace
of development mainly in respect of
Minor Irrigation, Irrigation anq Power
Projects, Bambolim Medical College
Complex, Sewerage and Water Sup-
ply, Tourism and Village and Small
Industries,

In addition, there js a separate al-
Jocation of Rs. 40 lakhs for the
scheme of Integrated Development of
Western Ghatg which is under imple-
mentation in 3 selected Talukas.
Under this project, schemes relating
to agriculture, minor irrigation, dairy
development mnd forestry have been
taken up for the development of hilly
and backward areas.

The Budget for 1979-80 also includes
provisions for Central and Centrally
sponsored schemes to the extent of
Rs. 1.07 crores,
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While I have, as required, laid be-
forc the House the estimates of
reccipts and expenditure of the Union
territory of Goa. Daman and Diu for
the whole year 1979-80, and the con-
nected Demands for Grants gre also
being circulateg o the Hon’ble Mem-
beis along with other Budget papers,
I propose to move the House, in due
course, to authorise, for the present,
supplies sufficient to meet the esti-
mated expenditure of the Union terri-
tory for a part of the financial year
til} the end of Octoher. 1979,

14.26 hrs,

[Surt N, K, SHEJWALKAR in the Chair]

STATEMENT RE, APPOINTMENT
OF EXPENDITURE COMMISSION

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
CHARAN SINGH). Sir, while pre-
senting the Budget for 1979-80, I had
expressed concern regarding the
growing volume of Government ex-
penditure and announced that the
Government would appoint a Com-
mission with suitable terms of refe-
rence to conduct a comprehensive in-
quiry jnto jts expenditure, The Gov-
ernment has now finalisej the terms
of reference of the Expenditure Com-
mission. These would be us follows: —

(ay ldentify areas in which eco-
nomy can be effecteq without im-
pairing efficiency or adversely
affecting growth;

(b) Identify activities which are
not essential or where there is over-
lapping of functions between vari-
ous Departments of [the Govern-
ment of India or between activities
of the Central Government and
those of the State Governments
and suggest measures for phasing
out or rationalising such activities;

(c) Review the present arrange-
ments for creation of posts and
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staffing and suggest measures for
containing expenditure on staff
within reasonable limits;

(d) Review the existing arrangec-
ments for planning execution, moni-
toring and evaluation of major pro-
jeclts and programmes and make
suitable recommendations so  that
without detracting from account-
ability, the de~isiop making piucess
is expedited  cost escalations and
delavy are avoided and optimum
benefit is derived from the expendi-
ture incurred.

(e) Review present arrangements
for sanctioning unq conirolilng ex-
penditure and suggest how thesc
arrangements can be improved to
make linancial conirol more effec-
tive and at the same time imple-
mentation of projeets speedier; and

(f) Consider any other relevant
matter wnd muke -uitable recom-
mendations,

The Commission will be headed by
shri 8. N, Mishra, Member, Lok
Sabha. The nameg of other members
of the Commis-ion will be announced
shortly after their consent has been
obtained,

The Commission will be requesied
to make its reports in parls so that
action can be taken as and when cach
part of the report is received. and to
submit its final report within a year.

The Government hopes that .5 a
result of comprehensive study hy the
Expenditure Commission, it would be
possible to effect substantial  eco-
nomies in Government expenditure,

14.30 hrs,

MATTERS UNDER RULE 377

(i) ProrEcTION OF FORESTS TO CENTRAL
Froobs.
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(ii) REPORTED SHORTAGE OF GUNNY BAGS
CAUSING DIFFICULTY TO FARMERS
AND TRADERSS

st waveRt  (feaet) 0 & 377
fam & sim g s At g B
A A FAY ® wreor AT T syronfeay &y
T ur foerr & ow Al o AT EY
foedft & WY 7@t off fameft & 1 gvoom
A ST WY afal & a7 s s B
we: wiver & DT 7 aoard &6y ofem, w6
a1 ATl A oAt @a &) 9 ) A
ggr & fm méw wiefefmm &1

(iii) REPORTED DECISION OF THE COV-
ERNMENT TO S@IFT THE BOEINGS
OVERHAULING SITE FROM DUM Dum
TO HYDERABAD,

SHRI CHITTA BASU (Barasat):
With your permission, I would like to
raise the following matter under Rule
3m7.

The Project under the auspices of
the Indian Airlines to overhaul the
Boeings was to be set up at Dum Dum
Airport areas, For this purpose, the
Indian Airlines took a lease of 16
acres of lang from the International
Airport Authorities, The estimates
cost of the Project is Rs, 20 crores.
The Project shall initially provide em-
ployment to about 400 persons. The
project shall be, it js understood fur-
ther expanded ang may employ more
than 4000 persons after four yearvs.

The Managing Director and Chair-
man of the Indian Airlines communi-
cated to the Secretary of Indian Air
Crafts Technicians Association, Mr.
Gupta, in December last the decision
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of the Indian Airlines to set up the
Project at Dum Dum Airport rea,

At present, Indian Airlines have a
Fokker Friendship Engineering Base
at Dum Dum. Fokker Friendship
planes are gradually being phased out.
The gkill and talent of the engireers
of thig Institution have earneg inter-
national repute ang recognition.

Boejngs arc now being overhauled
at Bombay in our country ov in
France, West Germany, Newzcaland
and Canada outside. The Indian Air-
lines have decided to develop iadi-
genous capacity to underiake tne re-
pairings and overhauling works of the
Boeing Engines of our country.

From 3ll poinis of view, Dum Dum
was considered to he the best location
site for such a new project equipped
with most modern ang sophisticated
equipments.

The Government of West Bengal
undertook the responsibility of pro-
viding all infra-structural facilities
including the supply of power desnite
the continuing crisis in power pro-
duction in the State,

But it js reported, that the Govern-
ment of India have recently decided
1o shift the location site from Dum
Dum to Hyderabad.

Dum Dum being the international
Airport, foreign countries might have
chosep, the Dum Dum workshop to
get their Boeings overhauled and re-
paired,

The reported decision of the Gov-
ernment to change the location site,
ig really unfortunate and I woula re-
quest the Government not to revise
the earlier decision taken bv the
Indian Airlines in regard to the loca-
tion of the proposed 20 crore-project
in the interest of Indian Airlines in
general and of West Benga] in parti-
cular,
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(iv) NrEp FOR RAISING PROCUREMENT
pRICE OF Paopy 1Ny Tamm Napu.

SHRI C .N, VISVANATHAN (Tir-
uppattur): With your permussion, 7
would like to raise the following
matter under rule 377:

The low price offereq for paddy has
caused acute distress to growers The
Tamil Nadu State Government has
requested Centre to raise price of
paddy to Rs. 130 per quintal, from the
present Rs. 85 per quintal. Thougn
cost of production of paddy is more
than that of wheat, procurement price
is far less. The Fooq Corporation of
India is not at all buying paddy in
South Zone especially Tami] Nadu.
Paddy growers are suffering, Middle-
men exploit and get richer day by
day. Moreover shortage of electricitv
forces paddy growers to use diesci ard
kerosene which increase cost. The
Minister of Agriculture, Shri Surjit
Singh Barnala, has given an assurance
that paddy prices wil] be increased
soon., So far, there is no action.
Members from South have repeatedly
urged for increasing procurement
price of paddy during their discussions
during {he Budget Session and in the
Consultative Committee’s meetings.
The Minister of Agriculture who re-
cently visited Tamil Nadu said ihai
Government of India is watching ~are-
fully the demands for Tamil Nadu
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paddy growers. Because of the
mounting discontent and disiress of
paddy growers, it is imperative that
the Food Corpora*ion of India should
purchase paddy direct from the gro-
wers for export * “‘oreign countries;
and Government of India should im-
mediately raise the procurement price
of paddy to Rs, 135 per quintal, Any
delay will hit the growers very hard
Moreover, the hon. Minister of Agri-
culture, Shri Surjit Singh Barnela
said jn the staternert in Parlhiament
recently, “The States are free {> buy
paddy at any price they liked", hut in
the Hindu, the hun. Minister of Food
of Tamil Nadu said, “No commurica-
tion has been reccived so far and the
latest communication on the subject
was received on 29th September, last
year prohibiting any payment over
and above the procurement price fixed
by the Centre.”

(v) REPORTED CUT IN ELECTRICITY Svup-
PLY IN MAHNARASHTRA AFFECTING
TnpusTRIAL UNITE.
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(vi) ConprrioN OF HARLJAN REFUGEES
IN  MARICHJHAPL IN WEST Bex-
GAL,

PROF. SAMAR GUHA: This is a
statement on Marichjhapi.

Many Members of Lok Sabha and
myself received the follow.ng tele-
gram:

“West Bengal Government suddenly
surrounded Marichjhapr since Sun-
day night. Two thousand Police
landed in island with tear pas toruib-
ly entering huts. Tube-wells des-
troved, Pclice barricade stopped entry
of food, drinking water. Island resi-
dent who came out for tood cannot
return. Refugees being forced Ly
Police under bhavonet, lathi, moles-
tation ef women. Please utervene,
save lLife and property of Scheduled
Caste refugees.”

This telegram is signed by Shr Kaval,
Secretary-General, All India Scheduled
Castes/Tribes Co-ordination Council.
Calcutta.

The news about the police blockade
of the island has been reporied wirdely
in the West Bengal press as well

Atrocities commitied on the Iiarijan
refugees in the Mar.chjhapi area of
West Bengal received the attention of
the House several times before and the
press also gave wide publicity to the
harrowing tale of blockade of the
Harijan refugees, destruction of their
improvised huts, tube-wells and fish-
eries ang killing of many refugeeg due
to police firings and injuries of many
more as a result of tear-gassing and
lathi charges by the police and inci-
dents of criminal assault on Harijan
women etc. in a brutal effort to ter-
rorise them to leave the Marichjhapi
area.

These inhuman measures taken by
the West Bengal Police evoked such
indignation all over the country that
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the Prime Minister thought it desir-
able to send a team of three Lok Sabha
members to Marichjhapi to make an
on-the-spot inquiry into the report of
police atrociliecs on the Harijan
refugees.

The team, affer visiling the area,
-submitted a report 1o the Prime Minis-
ter, in which by and large the repert
of brutal atrocities on the Harijan
refugees has been confirmed. (Inter-
Tuptions). The team made a request
to the eflect that the refugees should
not be foreibly evicted from their im-
proviswl settlemeni in the Marichjhapi
island

However, igunring the repori of the
feam the We:t Bengai Pelice have
again resorted to the earlier  brutal
measutes to evict the Harijan refugees
from Mar chijhapi.

I would urge the Government, in the
name of humuuwtv  and democratic
values, to previil upon the Govern-
ment of Wed Bengal to give up the
coercive i)l “rulal move te foreihly
eviet the iV aijan 1efugees from the
Marichjhape 1 land,

MOTION [tk. TWENTY-THIRD AND
TWENTY-FOURTH REPORTS OF
THE COMMISSIONER FOR SCHLE-
DUT.ED CASTES AND SCHEDULED

TRIBES-—-Contd.

MR. CHAIRMAN: The Ilouse will
now take up further consideration of
the reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,

Shri Pabitra Mohan Pradhan may
continue his speech.

SHRI PABITRA MOHAN PRADHAN
(Deogarh); Sir, yesterday I was say-
ing that India is a country where so
many castes and communities live, But
in spite of that, the problem of un-
touchability and the problem of remov-
ing poverty and making arrangements
for the well.being and improvement of
the down-trodden is very acule. Before

independence, Mahatma Gandhi took
up the cause and did everything non-
offic.ally against the wishes of the
British Government, So far as my ex-
perience goes, Mahalma Gandhi made
such a propaganda in the society that
this disease of unfouchability had bheen
removed {o a greatl extent and the dose
of inspiration that had been given by
the Congress and Mahatma Gandhi then
is till foday working. After indepen-
dence. so many laws had been passed
to protect the social, cultura] and
economic rights of the adivasis and
Harijans, I am satisfied that either
officially or non-officially, this Indian
ndtion has pregressed much in the
work of removal of uniouchability and
doing work towards the benefit and
developmeni of the adivasis, Harijans,
the poor, the exploiled and the downs-
ticaden. Nobody should think that 1
am thinking less ahout the Harijans,
Ad vasis and the down-trodden than
thev think. My concern may not be
miich more than their concern for
them but i1 is in no way less than
theirs. Stili T would hold that I am
satisfied that ot present there is no
existence of  untouchability in this
country, I will preve this hy giving
certain examples, JIs there any un-
touchabil 1y in political field? Is there
any unlouchabilily in the administra-
tive field? 1 can prove that there is
no existence of the same. I can give
rou an example. Supposing, a higher
officer in any office is a Harijan or a
Scheduled Tribe or an Adivasi and in
that office. under that very officer there
is a Brahmin or Rajput or Xshiriya
Class IV cmployee, say, an orderly
or a chaprasi who generally supplies
a glass of water to the officers. Now,
when he requesis for a glass of water
this Brahmin employee provides him
that. When that officer drinks half of
the water, he puts the glass on the
table and this Brahmin or Rajput or
Kshiriya Class IV employee takes the
glass, {hrows the water ai a proper
place and washes it and keeps it,
Whether somebody accepts it or not, I
am not going to argue with such hon,
iriends, but these are the facts. I will
say that as an Indian I feel preud that
in this Indian society although caste
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system was so rigid so many years
back, it is now non-existent in Orissa,
Bengal, Assam, in some parts of Bihar.

SHRI SURAJ BHAN: I will show you
in Orissa.

SHRI PABITRA MOHAN PRADHAN:
There may be stray cases and those
cases which are published in the papers
and brought to the Legislatures are
agrarian cases where Adivasis or Hari-
jans or Brahmins are involved. They
are not unlouchability problems.

I feel myself very proud that in this
country where untouchahility was so
acute and a ccemplicated problem, by
now it has been removed to a great ex-
tent that one can say that it 1s 1n non-
existence.

I will give examples. We say that
in European countries untouchability
is not there. I will say, in the European
countries, whatever their religion may
be, untouchability is so acute that
although there are laws tc remove {his
disease, still it is there n ex.stence.
Government officers are disobeying
those laws openly. Some 15 to 17 years
back in America an incident happened.
It happened in the Little Hill Town
In Little Rock Town there are some
schoois and colleges. The Negro bhoys
and girls desired to read in those
schools and colleges, where the whites
were studying. The white students
and their teachers did not permit these
black boys and girls, the Negro boys
and girls to be admitted there. As
they were not admitted, they forced
their way in and cccupied the seats
in the schools. Then the white boys
and their parents drove them away.
There was trouble and a regular strike.
The Negroes went to the High Court,
and the High Court gave a verdict that
as per the law of the country they are
entitled to be admitted in the schools
and colleges which are managed with
Government money. But the Governor
of that State did not allow these boys
on the ground that he has the right to
allow or not to allow them. This is an
example from America.
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Coming to the European countries
whenever the Europeans are staying
elsewhere, be it Africa or Australia,
what are they doing? They have a Bys-
tem that the Europeans will have their
own shops and business in one main
street and the local adivasis op huri-
jans, if they can be called harijans,
will not be tllowed in the same road,
in the same area, where the white peo-
ple have their business and their
sheps. In those countries even now
the Negroes are not allowed to enter
the hotels etc.

So, why shouid we be so much de-
pressed that in India our society has
not done anytlhing to remove this un-
touchablity ? Why sheculd we be so
much angry that the Government have
not done anything? In my opinion,
whenever any party 1s in power, it has
been very sincere and serious about the
implementation ot the laws for the re-
moval of uniouchabaility. It 1s fer this
reason that I say that T am satisfied
that our nation as a whole, our sociely
and our administration have left no
stone uniurned to remove untouch-
ability,

But this untouchamlily is such an
old disease that il cannot he removed
all at once. In the society as it is con-
stituted there are so many castes even
within Brahmins and Kshatriyas. A
Rajput marries another Rajput's
daughter, buit he does not take meals
in that house, because that Rajput is
inferior o him, Similarly, there we
so many types of Brahmins so much
so that one Brahmin does noi take his
food in another Brahmins house.

15.00 hrs.

This is the position even now. I am
not justifying untouchability. 1 am
saying that, by and large, it is non-
existent at present. May be, in cer-
tain places in the mofussil it may be
there. But by making so much halla
and cry we are complicating the matter.
After it has been provided in the Con-
stitution that within 15 years this un-
touchability should be removed, now
although it is 32 years after Indepen-
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dence, it has not been removed really
in seme areas, but we have been suc-
cessful to the greatest extent. If some-
body says that it is in existence, let
him say, in some form or the other it
is there,

SHRI SURAJ BHAN: The Prime
Minister says that it is in exislence
and it should be removed. Bul you
say it does not exist.

SHRI PABITRA MOHAN PRADHAN:
He says that it is in existence. From
my exper.ence I say that it is not in
exigience. But such a disease cannot
be remcved all at once VYou cannot
remove 11 here and there. It should be
suo moty banished

Mr. Chairman, regarding the reser-
valion 1n the Services, I say that the
administration was not very active
ahout that. I woas 1in charge of ad-
ministiration in Orissa The Govern-
ment was noil keen about the execution
of the reservat en principles. Of late,
I meun, for the last 7 to 10 years, they
are very aclive and action 1s being
fuken 1n such a way that the non-
Harjans and non-Adivasis are becom-
ing envious. Let them be envious, but
Adivasis and Harijans must and should
get their quola as per the principles
laid down by the Government,

With these words, Mr. Chairman, 1
resume my seat.
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“Further there 1s something as-
fonishing about the facl that all the
23 accused implicated 1n this case
should oe Mirasdars Most of them
are rich men owning wvast extents
of land The evidence 1s that the
first accused owns a car. However,
much the Mirasdaras might have
been anxicus fo wreck vengeance
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SHRI T. BALAKRISHNIAH (Tiru-
pathi). Mr. Chairman Sir, T will only
confine myself to the educational faci-
jities that are given for Scheduled
Castes by the Governmeni of India.
But before coming to that subject, I
want {o read out frcm the Preamble
of our Constitution:

“We, the people of India, having
solemnly resolved to constitute India
into a sovereign democratic Republie
and to secure to all its citizens:

Justice, social, economic and
po.itical;”

and so on, and also of equality, of
statug and of opportunity. This is
what is enunciated in the Preamble
of the Constitution,

Again in Art. 46 it is said:

-“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people and, in parti-
cular, of the Scheduled Castes and
the Scheduled Tribes, and shall pro-
tect them from social injustice and
all forms of expleitation.”

Here the ferm ‘weaker sections’
means women also—not only Schedul-

ed castes and Scheduleq Tribes but
also women, Their interests must be
kept in mind and educational facili-
ties must be given to them. The Com-
mission has made an observation with
regard to the educalional facilities
that are given. The Government of
India and alsc the State Governments
sre giving a wide publicity that the
Harijans and the Adivasis are given
educational facilities from I Std. to
higher studieg also. That may be true,
but in implemeniation it is not so,
because, in 1976 the Government of
India issued a circular stating that
not more than two persons in a family
would be given scholarships. I am
readirg the Cemmissioner’s observa-
tion: on page 93, it is said:

“In response 1o a number of
queries received from various State
Governments and educational insti-
tutions about the number of
children in a family who will be
entilled to post-matriculate schelar-
ships, the Union Ministry of Home
Affairs have clarified that not more
than two children in the same fami~
1y will be eligible to receive these
scholarships. 1t has been further
clarified that this restriction is not
for two children at any particular
time but two children of the same
family for all lime o come.”

From this you will see that noi more
than two children are entitled, in g
Harijan family, to get post-matricu-
late scholarships. But what I submit
to you is that those who were already
born should not be denied the opportu-
nity of getting the educational facilie
ties. It should have prospective effect,
it should not be retrospective, Abocut
this, I wrote to the Prime Minister,
Shri Morarji Desai, on 4-11-1878
thinking that he would definitely take
up the cause of the Harijons and
would do something in the matter. L
quoted the circular number under
which this restriction was placed,
and then I requested him:

“I, therefore, request ycu, 8ir, to
take sympathetic attitude and relax
the above condition under para-
graph XII, at least in the case of -
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wonien belonging to S.Cs. ang S.Ts,
as special incentive and as New
Year Ugadi gift hv the Janata Go-
vernmert under your benign leader-
ship.”

I wrote to him on 4-11-1978 requesting
that it should be a New Year -Ugadr
gift by the Janala Governmenti {er the
Scheduled Castes students. I wanted
that this rule should be relaxed totaliy
or, if that was not possible, at least
fn respect of women students. First
1 got a reply from the Prime Minister
as folluws: it was dated November 9,
1978:

“l have receiveg youp letter in
which you have urged that the exi-t-
ing restriction on the number of
children of Scheduled Castes/Tribes
families eligible for post-matric
scholarships be reluxed. at least in
the case of women students. [ shall
have the suggestion looked into.”

I hoped that he would definitely take
@ sympathetic attitude towards the
women children. But he did net do
that. Later on, in his letter dated
December 12, 1978, he gave a negative
reply saying that it could not be done,
and the reason that he has given is
that, in case this rule is relaxed, the
budget amount will have to be en-
banced. Therefore, he did not agree
to the proposal to relax this rule.

In this connecticn I would like to
bring to your kind notice that there
Bre no separate universities for
Harijans. There are no separate
colleges or High Schools for Harijans
@s in the case of other communities
and mincrities. If you see, in spite
of that, they are clainung that they
should be given more facilities, more
amenities ani more encouragement
and the government is coming forward
to give them all facilities to such of
those minorities which are in this
sountry. But, in the case of Harijans,
the government is not willing to budge
an inch or give any concessions to
Harijans for which I am extremely
sorry.

You know what the Prime Minister
said about women’s educaticn. This
is a news item from the Times of
India under the dateline December 26,
New Delhi.

“The Prime Minister, Mr. Morariji
Desai to-day gave away awards to
principals of five Muslim girls high
schools of Uttar Pradesh for out-
standing results in the examinations
conducted by the U.P. Board of
Secondary Education.

The Prime Minister said it was
necessary to encourage women's
educalion particulariy among the
Musiims, because many parents did
not send their daughters io school.

Mr. Desai hoped that the system
of awards would be extended to
more arcas in the country so that
more and more Muslim girls ‘were
encouraged to attend schools,”

This 1s the sympathetic attitude of
our Prime Minister towards Muslim
girls for whom there are already
gseparate Muslim High Schools, Muslim
Universitieg and Muslim colleges. 1
am not envying the Muslim community
or the Christian community or any
other minority. They must be given
all sorts of encouragement. But why
docs the Prime Minister say one thing
at one place and give me a different
reply? I specifically wrote to him
asking him to relax the rule that not
more than 2 children in a Harijan
family will be given poest-Matric
scholarship. They say this was done
i 1976. But are you not repealing
many of the Acts that were enacted
by the previous government? Ha?e
you not repealed the amendments in
the Constitution? Are you not bring-
ing in Special Courts quite contrary to
what the previous government has
done? Because the previous govern-
ment has committed some mistakes
keeping in mind that the Harijans
should not produce more than two
children, they did it. This is what it
means—that the Harijans population
should decrease, that the Harljans
should decline and the Harijans
should be annihilated in the country.
This is the object of this circular, That
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is why they said that not more than
two children will be entitled to post-
Matric scholarship. But is it fair on
the part of this government not to re-
consider this issue when you have re-
considered so many things of the pre-
vioug government? So you are reluct-
ant to reconsider this issue. You have
heard what the Prime Minister has
said about Muslim girls’ education. He
wanted to give them all incentives but
he is nct sympathetic to relax this
rule of restricting the scholarship for
not more than two children in a Hari-
jan family, This is the way how the
Prime Minister is going to help the
Harijan community. He is a Gandhian
ard I thought he would practise what
he preached. There 1 differ from him,
He is a strong man, He takes
anv step which he believes is
correct but in this particular issue
he 15 not.

My friend, Mr. Suraj Bhan and
others pointed out that there are so
many Universilies, so many colleges
for other communities hut for the
Scheduled Castes there are no
colleges. I am extremely sorry in
this matter. I once wrote to the Edu-
cation Minister regarding the Univer-
sity Grants Cemmission. This Uni-
versity Grants Commission expressed
its inability to help; it does not have
powers or jurisdiction over the uni-
versities. Who else has got the powers
or jurisdiction over the universities?
‘Who is controlling the universities? Is
it the Central Government or U.G.C.?
Under the U.G.C. Act, there is some
provision te supervise, 1t 1s not merely
a distributing agency of funds. It has
got powers also to supervise. There
are universilies in which harijans are
not at all given admission without
capitat.on fees. There are medical
colleges where there has been mno
admission of harijans. Are you not
taking this into consgideration? They
say that that is a private college. I
can cite an instance of Vellore Medical
College where there is no reservation
for the scheduled castes. There is a
Medical College in Manipal where also
there is no reservation. There are so
many such medical colleges where

1082 L.8.—9.

there is no reservation for the sche-
duleq castes although the Commis-
sioner fer Scheduled Castes' and
Scheduled Tribes and Government
have often written to them that they
should also follow the reservation
rules. They also gave their instruc-
tions. What acticn is the Government
proposing to take against such college
authorities? They say they are help-
less, Government says they are help-
less because they are autonomous
bodies. What sort of autonomous body
it is? Lel this ccllege or university
be run from out of its own funds and
not out of Government funds or public
funds. All these universities are gett-
ing grants and funds. They say that it
is a private college and that is their
own college: it is an autonomous bedy.
What do you mean by that? Why are
vou not able to take action against
these people who are against the hari-
jans' being admitted inte the colleges
and universities?

Therefore, I submit to you that
when the Janata Governmeni has
taken so much of interest in repealing
all the old acts and old regulations,
why are they noi relaxing the new
regulations or why are they not will-
ing to relax this rule cf restricting
the post-matriculation scholarship of
not more than two children in a hari-
jan family? This is a very regrettable
thing. I now request the hon. Minis-
ter—the Janata Government—and the
Janata Membhers to consider these
issues sympathetically and see that
this rule is relaxed so that mere num-
ber of harijan children are really
benefited educationally as well as
economically and socially.

Thank you for the opportunity that
you have given me.
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MOTION FOR ADJOURNMENT

REPORTED ATTACK ON THE STUDENTS OF
ALIGARR MustiM UNIVERSITY

MR, SPEAKER: We now take up
the adjournment motion. I think
there will be a large number of spea-
kers. So, under rule 63, 1 am pre-
scribing the time limit for each spe-
ech as 10 minutes, There are g large
number of speakers. Now Shri
Banatwalla.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker, Sir, Lei me, at
the outset, thank this august House
for granting me leave to move my
adjournment motion. 1 move:

“That the
adjourn.”

House do now

I want the House to discuss the fol-
lowing definite matter of urgent pu-
blic importance, viz, the unabashed,
vigorous and planned armed attack
on the Aligarh Muslim University
students coming on 9th May, 1979 by
train to Delhi for their protest rally
in connection with Amendment Rill,
the free use of even fire arms, conse-
guent injury to several students with
some still missing, and the failure
of the Government to prolect the
students, as also to safeguard their
constitutional right to protest, and
the panic among the Muslim minority
community.

Sir, the inhuman and fascist at-
tack that has been made on the Ali-
garh Muslim University students,
needs strong and unequivocal con-
demnation from all quarters. It sho-
uld be clearly borne in mind that
the gtudents wanted to organise a
rally jn Delhi to protest against the
stubborn refusal to restore the mino-
rity character of the Aligarh Muslim
University. My amendment was re-
jected in this House because of the
stubborn attitude taken by the Trea-
Sury Benches.

Adj. Motion 266

16.00 hrs,

Mr. Speaker, Sir there is widesp-
read resentment, anguish and indig-
nation throughout the country, The
Aiigarh Muslim University students
were rightly agitating. An attempt
had been made in this House to give
an impression as if the Vice-Chan-
cellor of the Aligarh Muslim Uni-
versity and various others were in
favour of the official Aligarh Muslim
University Amendment Bill, You will
remember that the hon, Minister of
Education even quoted and I should
say misquoted the Vice-Chancellor of
the University, Dr. Kushro as having
welcomed the Bill. Naturally, there-
fore, it had become very necessary
even for the students to leave their
desks at this critical time in their
studies and through their protest
make it abundantly clear that noth-
ing short of restoration of the mino-
rity character of the Aligarh Muslim
University in a manner that it gets
the benefit and protection under Art.
30(1) wil} satisfy them. According-
ly they wanted to organise a rally.
Their intention wag to have a very
peaceful rally. This was very abum-
dantly and manifestly clear from the
fact that they wanted to hold a rally
when the news reached them about
the rejection of their demand. The
news reached them on Friday, and
they wanted to hold their rally on
Monday itself. There was already a
demonstration of the railway men
asking for bonus. They did not want
that there may be even a remotest
possible chance of any clash with
them or any untoward incident. They
never wanted it, becpuse there are
always some miscreants, especially
facist forces to see that their rally was
also disturbed. Therefore, in spite ‘of
their announcement they postponed
the rally from Monday to Wednesday.
And only yesterday, they came here,
They started coming in several buses;
und many of them started coming by
passenger train early in the morning.
It must be noted here that the train
could not start in time from the Ali-
garh station. Many miscreants had
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boarded the train at Algarh itself.
The last two bogies were totally oc-
cupied by these miscreant, with theil
lathies, with hockey sticks, with
stones and with what not. The doors
of these last two bogies werc even
bolted, not allowing anybody to board
this particular train. There wus chain
pulling at Aligarh station itself and
the train could nol leave in time [t
started quite lale from the Ahgarh
station itself At varioug stations, be-
ing a passenger train, there was an
addition to the number of these mis-
creants and ‘the final fascist attack
took place near Dadri Railway Sta-
tion. The chain was pulled. Train
was halted, Even certain bogies were
detached. Aligarh students were bea-
ten inside. They were dragged out
and beaten mercilessly in the fields
in the full view of the train Thex
were beaten with lathies, with sticks
and with rods. At times, an attempt
is made to explain away the incident
by saying that there was a scuffle bet-
ween the passengers, Just look at
the ridiculous nature of this »xplana-
tion! If there wouid have been a
scuffie between the passengers and
hundreds of these Aligarh students
travelling. the injured would have
been those few passengers. But here
more than hundred Aligarh Muslim
University students were injured.
Some of them were very seriously
injured and are lying in the hospitai
right now. A hundred of them have
been treated and sent eway by the
hospital authorities and twenty 10
{wentyone are right now there In-
juries are of the nature of fractures
and blunt injuries It is said
there was a clash between the'se
milkmen Gujars and the Muslim
University students. The Gujars are
not armeq with hockey sticks. These
milkmen are not armed with hockey
sticks, They are not dressed general-
ly in shirts, bush shirts and pants.
There was a pre-planned attack. The
Aligarh Muslim students Union in
their statement have said that it was
a pre-planned attack with sticks, rods
and even guns, There were certain
ghots, fired from even guns. It is
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here explained away that these Ali-
garh studenls mis-behaved with some
of the passengrs. This is adding in-
suit to injury. Mr. Speaker, come with
me {o the Irwin Hospital where the
students are lying. Students of Ph.
D., LL.M., Medicine, Engineering such
students have been subjected to this
merciless attack upon them. The at-
tack indeed 1s calculated to strangle,
I would say, even the Constitutional

right to profest The  minority
character of Aligarh Muslim
University is not being restored
and when it is sought to oI gan-

1se  peaceful protests and railies, a
planned attempi is made by faseist
forces to strangle even the ‘mnmtu—
tional right. In Aligarh, preparations
101: this peaceful agitution have been
going on for the pasi two or three
days. Yet. I believe intelligence was
snoring and the police totally failed
to provide security to the students to
go to Delhi and organise the 1ally in
the peaceful manner in which they
wanted to do it. The police arrived
at the scene an hour later. 1 must
specially thank the loeal villugers, It
15 the lucal villagers who came run-
ning mn order to save the students
from the hands of these miscreants. 1
was referring in the afternoon for
example to the case of one student
Zainul Abedin who was mercilessly
bea?:en by Sp many and in a state of
semi-unconsciousness he wayg lifeted to
be thrown away into the well The
local villagers, thanks to them, inter-
vened and rescued him, They trieg to
give protection to the students in a
local school. They tried to see that
they come io Delhj to get further
mediral treatment.

Thig inhuman and faseist attack, as
T \aid, needs condemnation from all
quarters.  Students were severely
beaten, Watches, rings, cash--all
were taken away. An orgy has been
enacted to which we have no parallel
whatsoever in the sense that now at-
tempts are being made in order to
intimidate the Musiim minority from
even raising their voice of protest.
From Belchi to Jamshedpur, we have
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a sordid record of the massacre of
the minority. Now even the right to
protest in a peaceful manner is sought
to be scuttled. However, there is
one thing I would like tp clarify be-
fore I conclude 11 must be under-
stood by one and ail that planning is
going on to sec that the problems
with regard 1o the Aligarh Mushm
University take a communal nature,
I must say that the demand for the
re-toratinn of the minority character
of the Aligarh Muslim University is
not a communal demand. It is not a
Hindu-Muslim problem. It js a fact
of history that needs 1o be given due
legal recognition,

MR. SPEAKER: Pleasc conclude
now, You huve taken five minutes
extra

SHRI G M BANATWALLA: There
are so many things T wanted to say

MR, SPEAKER: There are a large
number of spcakers,

SHRI G. M. BANATWALLA: 1
must no{ only condemn this incident,
but express my great resentment at
the callous statement made by the
Minister of State for Home Affairs
this afternoon, irying 1o explain away
the serious nature of the incident.
The extent to which the fascists for-
ces are emboldened have to be taken
note of very seriously. Let there be
a thorough probe. Let there be a
eomplete impartial probe and strictest
possible steps should be taken. Ac-
tion should be taken against the mis-
creants It must be made abundantly
clear that there is safety of life and
honour for the citizens of the country,
Serious contemplation and drastic steps
are necessary in order to restore the
confidence which has been, I should
say, badly shaken in this Govern-
ment for the protection of life und
honour of citizens.
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SHRI P. M. SAYEED (Laksha-
dweep): Mr. Speaker, I was very
carefully  listening to the previous
speakers. It appears that even if there
is any organised assault, or riots have
been committed, when it comes in the
forum of the Lok Sabha, the discus-
sion is on party lines. Shri Shuka.
who preceded me, was blaming those
who were in power during the Emer-
gency He said that Muslims were
killed hke flies at that time and
yet nobody talked anything. In that
way, he wants to justify this kind of
riots as well as organised assault on
the minorities by his party, especiuaily
because he comes from a special
cadre.

SHRI CHIMANBIHA]I H. SHUKLA:
I never said so.

SHRI P. M. SAYEED: 1If so, 1
have nothing to say., But, at the same
time, he belongs to a cultural orgeni-
sation, or non-cultural; I do not
know.

AN HON. MEMBER: Cultural.

SHRI P. M. SAYEED: What I want
to submit in this august body is that
the incident that has taken place at
Dadri on the Aligarh Muslim Uni-
versity students deserves condemna-
tion by all sections of this House
without any reservation. I hope Shri
Shukla has not condemned it.

SHRI CHIMANBHAI H, SHUKLA:
Everybody condemns it.

SHRI P. M. SAYEED: The stu-
dents had started for Delhi, to join
the protest rally, a legitimate right
that has been enshrined in the Cons-
titution of India, in order to restore
the minority character of the Aligerh
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Muslim University. If you look at this
incident, as has been clearly mention-
ed by Shri Banatwalla, the mis-
er-ants  had taken lethal weapons
with them and they had bolted the
door from inside so that nobody
could get in. And at the same time,
Sir, what makes it funny is the state-
ment that has been made by the Mi-
nister of State for Home Affairs in
the afternoon here in the House.
What he said is, the reports are not
ready. It is only 35 kilometres away
from Delhi and more than 24 hours
have passed, and yet he has not re-
ceived. ...

MR, SPEAKER: May I correct
vou? He said: “We have not receiv-
ed a report from the U.P. Govern-
ment, but we have received the re-
port from the Collector.”

SHRI P. M. SAYEED: Whatever it
may be, the District Collector is di=-
rectly reporting to the Minister, Can
he do it? Is he under the direct su-
pervision of ‘the Home Ministry 1
would like to understand. It js not
the Union Territory.

AN HON. MEMBER: It is not
Lakshadweep or Andamans.

SHRI P. M. SAYEED: And there-
fore, if the Coliector can contact the
Home Minister, why is it that he
could not contact the U.P. Govern-
ment? And he knows very well that
within hours he could have got all
factual information from the Gov-
ernment of Uttar Pradesh and there-
fore, that speaks of the callous man-
ner in which the Government of the
day is treating the minorities espe-
cially with regard to the Aligarh
Muslim University and also the stu-
dents in this particular instance.

Sir, it is no less then a person like
Shri Raj Narain who has been re-
peatediy  saying—even Mr, Madhu
Limaye said—that all the riots in
Aligarh or in other parts are being
hatched by RSS many a time, It is
not as Members of the Opposition
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they are telling, they are Mr. Shukla's
own partymen. The riots are being
organised and executed by RSS men.
A portion of Mr. Shukla’s speech
was to attack Mr. Raj Narain. What-
ever it may be, that could have been
done outside the Parliament. I want
to submit to this hon. House that
this kind of incident .which has been
created on by a section of people—you
call them miscreants or whatever it
may be—will definitely erode the
secular character of our country, This
incident is not a stray incident, it
has been repeated one by one in the
country. Now, in private talks many
Ministers agree saying ‘yes, it is very
bad, this kind of thing cannot go on.
The secular image of the country is
being eroded day by day and we have
to do something’. What is that some-
thing that is done here? I don’t un-
derstand, Any time such things are
taking place, some commission is ap~
pointed and they submit the report
after a year or two and there ends
the matter. Therefore, nobody reads
the report, I want to emphasise in
this august body, let us be honest. It
is definitely dishonouring the coun-
try's tmage. Therefore, let us be ho-
nest in this matter. Let us take this
problem above party level. I want to
appeal to the Government to see that
in this incident the culprits are im-
mediately found out. Whether you
appoint a CBI inquiry or any other in-
quiry, but a thorough probe has
to be made as eariy as possible =0
that justice must be done and it
should be seemingiy done,
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4RI VASANT SATHE (Akola):
This incident which has taken place
vesterday is an addition tp  what
nad very recently happeneq in Jam-
shedpur and earlier in Aligarh and
other places. We cannot take this
us a casual incident, My friend, Mr.
Malhotra waus just now saying that in
Jamshedpur, there was equal damage
to bolh the communities.

SHRI K. P. UNNIKRISHNAN: No.

SHRI VASANT SATHE: More
damage to the majorily community
according to him.

SHRI K. P. UNNIKRISHNAN:
That is what he said,

SHRI VASANT SATHE: This is
amazing. A question was asked here
repeatedly, of the 60,000 people who
were uprooted from their homes and
are in camps in Jamshedpur—I had
asked ‘repealedly—how many were of
the majority community? There was
no reply because the fact was that
none of them belonged to the majo-
rity community and yet do we say
that it was the majority community
which was the sufferer?

Therefore, if you really want to be
-3erious about this whole problem, it
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is high time that it is nipped in he
bud by action of the Government at
the Centre because the protection of
minorities is directly the Cenire’s res-
ponsibility. Here this morning it
was tried to be said that AMU is
not Centre's responsibility. AMU is
directly under the Centre, Railways
is under the Centre. People are
coming by trains. It is nobody's case,
even in the sitatement it has not been
said, that these students were com-
ing with any violent intentions or
that they were armed, even with hoe-
key sticks, leave alone other things,
and yel to say that these students
were trying 1o be mischievous and
provoke some people is a travesty of
fact.

What happens? A black Ambas-
sador car iz seen and, following that,
two-motor-cyclists. Is it a coinci-
dence or an accident that just out-
side the outer signal at Dadri you
suddenly find more than 500 armed
people? How did they know  be-
fore? How where they there be-
fore? This is a question to be ask-
ed, They were armed with iathis:
they were armed with iron rods; they
were armed with other lethal wea-

pons. ...

AN HON. MEMBER: Fire arms.

SHRI VASANT SA'I]'HE: Fire
arms, I do not know.

You go and see the injuries sus-
tained by the students. The train
is full. By chain-pulling, the vacuum
those is disconnected; the bogies are
disconnected and only those bogies
which are occupied by the students
are attacked. The students are pul-
led out. You see the injuries. Have
there been injuries to persons on the
other side? Again, you will say
that the majority communily  has
breen equally injured. But that is not
even the case of the Home Minister.
Here, hundred and more students
have received injuries. I had been
to the hospital yesterday night and
I saw the students. The injuries are
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mostly an the head. Practically, if
you see the wrist of every student,
you find there ig a scratch, Their
wrist watches have been snatched
away, Their pockets have been torn.
If you see every student, you find
back pockets or side pockets are
tourn, Their purses have been taken
away.

Who are they? Who are these
people? Were they there by acci~
dent? There are iron rod injuries on
their bodies; there are fractures sus-
tained by the studenis. How? There-
fore, I am submitting that there is
no doubt, from the nature of the in-
cident, that it was a planned one,
Do you know, while they were bea-
ten, more than one student, inciuding
the Vice-President told me, what were
the words uttered by the persons who
were assailants:

AT wtwt afgr, 9 o AR wed
g wfwr mA, ma o @
U SEwMO mwra |

Who is doing this? Who wants to
teach a lesson to the minority com-
munity? You find out for yourself.

Mr. Jain, the District Magistrate
of Ghaziabad who was there till late
in the night himself has admitted that
immediately an FIR was lodged by
the students. It was not an after-
thought. ‘In the FIR they have men-
tioned the name of Mr, K. K. Navman,
the famous man of Aligarh, and one
Mr. Gupta. They have been named
in the FIR. These people have stat-
ed that this was a planned attack.
Yet you say that you do not have
the report.

Now, you are trying to throw the
blame on the poor Gujjars. This is
the height of callousness. You want
to throw the blame on those Gujjars
who came to the rescue of the stu-
dents, Your gangsters were there.
‘We have repeatedly said that this is
a dangerous attitude. It is not a ques-
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tion of individusls. It is & question
of attitude, And that attitude is re-
presented by the sinister fasmst or-
ganisation giving para-military train-
ing in this country. I want to know
from the Prime Minister, how does he
tolerate an organisation in this coun-
try giving para-military training?
There are home guards; there are
territorial forces. If one wants to
have a training, one can go there.
Why do you allow an organisation in
this country giving para-military
training, having those jackboots, pa-
rading in the streets, in the cities of
this country. Who are the fascists
if they are not the fascists?
This is what I would Ilike to
know. Train them in Lathi drills,
train them with knives, train them
in sword drills and Bhalas! Where
will they use this training? Against
the Chinese or Pakistanis? No. they
are using this training against these
poor students. This is how the stu-
dents get demoralised,

1 have here a whole list.... (Inter-
ruptions).

MR. SPEAKER: Please! You tan-
not disturb like this.

SHRI VASANT SATHE: Here is
a bundle of First Information Reports
lodged in Jamshedpur containing
names of the complainants and the
names of assailants. Yet, till today,
these people have not been arrested.
Do you think such behaviour will
create confidence in minorities or i
anyone, for that matter? If you like,
1 can give you the whole list. No ac-
tion has been taken yet: how will
you give protection, I would like to
know.

Similarly, here also, you want to
divert the whole issue on something
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so superficial, knowing the character
of the thing, The students are scared
they cannot go back to Aligarh be-
cause they do not know what is wait-
ing in store for them. Who is going
to give protection to them?

Therefore, this a very serious mat-
‘ter. If you want to restore confi-
dence in the minorities, my friend
Shri Bhagat Ram was right when he
said that it is the responsibility of
‘the majority., You have a major or-
ganisation: let that orzanisation take
the responsibility in this country and
show that no such incidents wi'l be
repeated in this country. Come on,
yvou take the responsibility. But you
wil] not do it because your vested in-
terests is in undoing the minorities
whom vou treat as second-class citi-
zens. You dream 3 chauvinist dream
of a Hindu Rashira which does not
include the 10 crore muslims as part
and parcel of Hindustan or Bharat.
That is your attitude. As long as
vou have this attitude, you will never
be able to create confidence in mino-
rities This i the symbol. So I would
demand (a) that the sacrifice of these
voung men—somebody told me that
they will suffer this and they will for-
get this, and all that they want is
that at least even now, the minority
character may be given .. (Interrup-
tions).

Hear this ‘Ah'! This is the ‘Ah’
which did the beating. This is the
‘Ah’ of the fascist elements.

So, I would submit that vou should
do justice to these young men.

PROF. SAMAR GUHA (Contai}:
~ Mr. Speaker, Sir, as a Teacher of the
University, I have full sympathy for
the students of the Aligarh Univer-
sity who suffereq injury and also as.
saults at the hands of the hooligans.
I am shocked to the core by the
speech I heard from my friend Shri
Banatwalla. I am reminded of one
remark by Suhrawardi after parti-
tion. I was working with him in
‘Bangladesh—at that time it was East
Pakistan, One day angrily Mr. Suh-
rawardy told me “Mr. Jinnah has
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neither head nor heart. If anybody
has done the greatest disservice to
Indian Muslims, it is Mr, Jinnah who
has done it. W, never visualised
partition.”

In those days, I heard so many
speeches from 8o many  Muslim
leaders. I warn Mr. Banatwalla who
is carrying the same name, the same
flag, the same heritage, the same le~
gacy: if you make this type of spee-
ches for your political benefit, for a
narrow purpose, for a parochial pur-
pose, it may serve your cause, but
you will be doing the greatest disser-
vice 1o our Muslim brothers and sis~
ters in India. How can these iwg be
inter-related? The Aligarh Muslim
University students have certainly
the right—nobody can deny that right
—to come and agitate that the mino-
rity character of the University must
be maintained. Nobody challenged
that right. There was nothing like
that. They were coming t; make a
demonstration. Is this incident to be
connectedq with the objertive of
theirs? Is this incident to be con-
nected with that by making so many
exaggerated versions saying that they
were to be prevented, it was preplan~
ned firc-arms were used, there were
all kinds of massacre of the Muslims-—
all kinds of words were used by him.

1 was just going through earlier
reports of similar incidents in trains.
Hundreds of such incidents in trains
happen; loot, robbery, mass-looting,
mass-robbery in trains happen. In
many other cases also students were
involved You know the nature of
the students. When thev go from
University in a compact group in a
compartment they do not allgw any
one tp enter their compartment. In
our younger days, we also used to do.
‘That is the nature of the youth.
When students go in a compact group
in a compartment, they do not allow
anvbody else to enter the compart-
ment. That is the temperament of
the youth,
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Very recently there was a ‘Religi-
ous Special’ carrying about a hun-
dred Bengali women. They were
returning from Badrinath and
Kedarnath, and when they were
passing through Bihar, most of their
properties were looted, Now, would
you say that the Bibaris looted and
made an assault on the Bengali wo-
men? Would you give that a commu-
nal colour? If the students clashed
with certajn passengers, it is an ugly
clash, it is an unfortunate clash it is
a regrettable clash no doubt—and we
want the Government to deal firmly
with thosg miscreants, with those who
created those violent activities.

But, T know, there are political vul-
tures, and they are roaming all over:
whenever there is any incident re-
lating to Harijans- or Scheduled
Castes or Scheduleq Tribes or Mus-
lim brothers and sisters, immediately
they pounce upon them. For what
purpose? Not for giving safety and
security to the minorities. They do it
only with a political motivation, for
a political purpose, they want to cash
in on that for their political objec-
tives. That is the attitude. (Interrup-
tions).

I capn understand if ideologically
you confront the RSS ideolegy--if
you do not like it. Is there any pack
of fools to believe this when Mr, Raj
Narain has a conclave with Mr. San-
jay Gandhi not once but six orseven
times, and he vet tries to create an
impression that he has the honest
ideological objective of fighting ISS?
Are there fools outside the Parlia-
ment who will believe in thig sort of
insanity? Whenever anything hap-
pens, immediately RSS is draggeqd in.
Everybody understands this, Hitting
RSS means hitting the Janata Party,
and hitting the Janata Party means
hitting the Prime Minister, to create
chaos, and out of chaos, they feel,
something will come, T warn all my
friends this side, that side and every
side please do not create such a
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situation on issues relating to Hari-
jans or Scheduled Castes or Schedul-
ed Tribes or Muslim brothers and
sisters: do not try to take political
advantage of that; by that, you will
only be playing with fire. The ex-
aggerated statements that are made
here have repercussions in Bangla-
desh, Recently I got so many letters
from Bangladesh. These are the ban-
ner headlines in newspapers: (The
hon. Member read out some words in
Bengali). It means: “Jamshedpur is
red with Muslim blood; Muslim
World, stand up tp resist what is Zia
doing?” There are so many other
things. They are sending me letters
after letters. Just two days ago 1
have received letters saying ‘Please
save us’. If something happens at
any moment, a situation may deve-
lop in Bangladesh where the Hindus
will have no place to go, Don’t mis-
understand me., I am proud that my
Muslim brothers have used fire-arms,
bombs to protect themselves. They
used lathis to protect them. I am
proud of them. They have the cour-
age to do that. That is the security.
that is the confidence that all the
minorities should have here. If there
is anybody who attacks them, they
should have a right to defend them-
selves by violence, by lathi and by
any means. Whoever attacks them is
a goonda, whoever attacks them is a
hooligan, whoever attacks them is a
criminal. If they use bombs or fire~
arms or lathis in protecting them-
selves, I will not criticise them. If we
cannot prevent, if the government fail
to prevent that, every minority has a
right to self-défence by any means
and bv whatever means,

But look, if in Bangladesh a Mus-
lim is just scratched by a minority,
—what will happen?

I just appeal to all my friends to
discuss the problems calmly, discuss
the problem with a patriotic outlook
and to discuss the problem in the na-
tional perspective. We have an assess-
ment of whole thing very realisti-
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cally. We, in India, today are living
and trying to preserve an islana of
secular democracy, surrounded by

- theocratic politics everywhere. n

the north we have a Hindu state of
Nepal, in the West ap Islamic State
of Pakistan, when everyday peaple
arg belching out Islamic slogans com-
munal slogans and  others in the
south there is the Buddhist State—
thcugh a socialist State, Buddhism is
enshrined in their constitution—and
in Bangladesh day and night they are
propagating religious politics, commu-
na] politics and Islamic politics,

Therefore, I
very dangerous.

say things are very
We are surrounded

“by forces that are bound to affect cur

ming and that are bound tg vitiate sur
mind. Therefore, God forbid, what I
have bheen told by the friends in
Bangladesh that if something happens
in Bangladesh, what will happen in
consequence? Lakhg of Hindus will
come to India. And what would then
be the repercussion in India?

Therefore, in conclusion, my appeal
to my friends on both sides is: don’t
try to exaggerate the incidents, com-
munal incidents or incidents relating
to caste violence, to take political
advantage and to pour out the com-
munal venom. That will not help the
situation, It will only add further
I will make an
honest appeal. Don’t make exagge-
rated statements as were. made here.
By this it will neither help our people
nor the future of secular democracy
in India—secular democracy in India
surrounded by forces of communal
venoms, communal angers and com-
munal passions. We have to preserve
our secular democracy very ecarefully
and very consistently by judicious ap-
proach to our pelitics. Qur 1pain ap-
peal to al] of vou ig to take a nationa-
listic, g patrioti- and a secular view
believing in neither Hindy nor in Mus-
lim entity but that we are all Indians
and we shall give sur blood to save
all Indians, whoever he be.
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17.00 hrs,

SHRI C. K. CHANDRAPPAN
(Cannanore): Sir, there is no doubt
that the incident which took place in
Dadri Station where the students of
Aligarh Muslim University were at-
tacked is one of the most unfortunate
and shameful one that has ever taken
place.

When we discuss this problem, I
would like to approach it as some-
thing which happens with a back-
ground. My esteemed colleague, Prof.
Guha quoted from a book file and he
saig that there are many such inci-
dents happening in the rai'ways, like
students attacking people and people
attacking students ang all that. I do
not propose to attack this incident as
one in which some students were in-
cidentally dragged by somse people in’
the early morning in Dadri Station.
We, in this House, had been discuss-
ing last time the question of mino-
rity character to be restored to the
Aligarh Muslim University. But,
Government unfortunately had cho-
sen a very adamant position and had
rejected the proposition put forward
that the Aligarh Muslim University
should be restored the minaritv cha-
racter.

It was presumed at that time that
the entire Muslim community in this
countlry would get agitated over that'
decision of the Government. Sir, it is,.
in that backgtound, that the students
of Aligarh Muslim University decid-
ed to come to Delhi and voice their
protest against this decision taken by
Government. Sir, in a democracy,
this is something legitimate. They
have a right to come to Parliament
to voice their demand and to voice
their protest. What happeneq is this.
I do not propose to narrate the inci-
dent which took place and which had
been narrated by several of my hon.
friends. There are certain sections
in this country who are against giving
the legitimate rights to the minority,
particularly, to the religious minority.
They have their owp theory. And
they may like to call themselves as
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cultural organisations or nationalists
and all that. But, the fact of the mat-
ter is that a section which is R.S.S,
tries to propagate in this country,
with the support of para-military
forces which they are training cvery-
where and, with the advantage that
they have in the Giovernment this
theory of Hindu-Rashtra, they are
trying to atack the mincrity commu-
nity whenever they get an opportu-
nity to do so.

That is why, Sir, in the recent past,
even in Aligarh such a big holocaust
took place. I tried to go and see
things in Aligarh. I must say that
those who wisited Aligarh wil] agree
with no exception; that it is hike an
oasis in a desert. And Aligarh Mus-
lim University incident came in the
midst of communal troubles. No one
can allege or no one can accept this
as a fanaticism to communal feelings
on the students of Aligarh Muslim
University. It was communal—there
evervone including the authority is
included. Those students, who play-
ed a very patriotic role, a matured
role, in the midst of troubls in Al-
garh in those days of communal ten-
sion. I came here; I was told by the
students that their friends were fol-
lowed by a black car in which they
could identify the notorious charac-
ter, Navman who was involved in the
communal trouble in Aligarh. Now.
everyone knaws who this Navman is.
He is an RSS gentleman who was
singled out even by my friends in the
Janata Party for his dirty role in the
communal rights in Aligarh. What
wag his role® Why he has sent a car
or came in a car with a set of prople?
Was it just an inciden{ of gquarrel
between students ang somg passen-
gers and whether a clash developed
like that? Thesg are some of the as-
pects which have to be enquired into
seriously. And we have our own
doubts. I do not propose that you
should or any one should take our
word as the last word on the subject.
There should be a thorough enquiry
by a Parliamentary Committee or

MAX 10, 1979

Adj. Motion 288

there should be a judicial engquiry
into the whole matter, I say this be-
cause 1 don’t think that an official
enquiry will serve the purpose, What
I understand was this. From the
talks which I had with the student
leaders and with the victims of this
assault. T understand that they have
a fear thal it was a planned attack
by some people who deliberately in-
filtrated into the trade. This is a
ithing which has to be gone intp deep-
ly so that all the facts ran be brought
out, The rolg of the RSS has to be
brought out. The role, if any, of
Navman has to be brought olt. We
shoulq know whether a gang, with
any pre-planned intentions, accom-
panied these students and whether
thev have indulgéd in violence, Now,
an effort 1s being made tp say that it
was a clash between the students and
the poor villagers. Our information
is contrary to this, Our information
is that the villagers helped the stu-
dents and not attacked them. These
are all matters whicy have got to be
looked into.

Now, before concluding, I would
just like to say a word. In regard to
what Mr. Samar Guha emphasised, I
really could not understand that, I
think that the test pf Indian demo-
cracy is to what extent we succeed as
a nation, as a people, to uphold our
ideals of secularism because secular-
ism is not something which we have
given as a gift to the minorities. 1t
is not with a vote that we decided on
that point. The country's representa-
tives who assembled in our Constitu-
ent Assembly to write the Constiu-
tion have consciously dacided that
this country should be secular. They
decided that we should protect the
minorities. It was not the result of
any pressure. It was the reflectinn
of our own aspirations to uphold de-
mocracy that we gave ourselves to
secularism. There are some people
Whg are now saying that by protect-
ing the minorities the Hindus are
facing difficulties, but that is not cor-
rect. The fact of the matter is that
today Indian democracy is under test.
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SHRI YESHWANTRAQO CHAVAN
(Satara,. Mr. Deputy Speaker, Sir, 1
am rising only for a brief iniervention,
to speak on the censure motion of
Shri Banatwalla on account of a very
sad and beastly attack on the Aligarh
Muslim University students while they
were travelling in a train at Dadri
station.

There are iwo aspects of it. One is
the specific aspecis of the incident
itself; and the other is the general con-
sequenceg and general aspect of the
problem. I will try to deal with both
of them very briefly.

From what many Members have said
—~including what Shri Banatwalla said
in his initial speech—it looks, prima
facie, that the attack was organized.
Organized, because the students were
coming here for a known purpose, for
demonstrating against the Bill that was
being passed in Lok Sabha, and for
making theiy demand for Govern-
ment’s accepting Aligarh as a minority
institution. This was a known thing.
They were coming for the demonstra-
tion. Somebody who did not like it,
organized it. It was very obvious
Prima facie, it looks very obvious. The
attackers had already occupied two
bogies at the station of Aligarh itselt;
énd they chose a place where possibly
they expected some supporters—which
Was also a rather isolated place where
they can leisurely attack these people.
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That seems to be the general pattern
of events. If it is so, I woulg say that
thig is an extension of what happened
in Aligarh. This is not someclhing
which was separate from Aligarvh. It
means the Aligarh communal situation
is still continuing further.

The Prime Minister has appointed
a Commiitee of leaders wunder the
chairmanship of our Depuly Prime
Minister, Babu Jagiivan Ram Ji, on
communa] problems; and we are mect-
ing in that Commitlee and discussing,
very well, the general aspects of the
problem, riz the intelllgence, Admi-
nistration, political aspects, communal
politics et¢ We are al! considering
them. Naturally, if some commissions
are appuvinted, we have {o wail for
their report, By the time the Commis-
sivn’s recommendations come, the situ-
ation will be such that those recom-
mendationg become practically inappli-
cable. They are not good for any
application. So, this is a very serious
mattier, which must not be dismissed
merely ag a thing to be discussed once
under adjournment motion and then
forget all about it,

Now about the attack on the stu-
dents, The composition of the students
was very picturesquely described by
Shri Banatwalla—it was a group of
young Muslim students, amongst whom
were students of Ph.D., LL.M. medi-
cine and engineering. As we all know,
Aligarh attracts students from all
parts of the country, Aligarh students
really speaking, are a sort of a national
elite of the minorities of India. If
such attacks on such elite are made,
and they go unpunished and uninvesti-
gated, its impaect will last long, It is
not merely an incident; but it is again,
a trend and a very dangerous frend
that must be stopped, and slopped wilh
determination. This is the purpose
behind this motion, It is nol just
that we are only talking about one
particular thing. Let us call a spade
a sgpade; it is time we called a spade
a spade. This attitude of ‘Hindu
rashira’ hag poisoned our national life.
It hag to be fought, and fought at all
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levels, It is an organized attempt at
poisoning the minds uf the people of
India, which will certainlyv endanger
the future of India, Secularism 1s not
a gift of anybody to anyone, It is not
a gift of Hindus to Muslims, It i< a
gift that Indians have given to them-
selves. Ii is gn secularism {hat the in-
dependence, the democracy and the
unity of this country depends. It is
such an important thing. Unless ‘we
take care of this very fundamental
principle of equality, 1 don't think we
have any future.

Mr, Samar Guha had made a very
interesting gpeech, He said that we
are a sort of an island in the ocean of
theocratic Stateg all round, 1 would
like 1o ask those like him is it some-
thing new that we are facing. These
were States which were there when
we became independent, Knowing all
these facts we have accepled secular-
ism. This is not an island of secular-
ism; I would say that this is a conti-
nent of secularism. (Interruptions). He
mentioned about repercussion on Bang-
ladesh, 1 quite agree with him, We
must not give any reason for this. But
this is not the headline in Bangla news
papers that matters; it is a fact that
took place here that matters. What
happened in Bangladesh? What news-
papers publish is certainly a matter
for consideration, I do not want to
underestimate it. But the fact is that
this particular incident which took
place in Jamshedpur, Aligarh and
other placeg shows that Muslims have
reasons to be anxious about if; they
have reasons to complain about it.
They have a right cause for grievances.
And who is going to give an answer to
it? I am not going to divide ourselves
in different parlies where the question
of secularism comes, where the ques-
tion of communalism comes. It is all
of us who have to stand united and
give an answer to the grievances of
the Muslims minority, We have to tell
them that thhey are our young brothers
and we have to protect them. But it
there are some amongst us who are
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creating this sort of psychology of
‘Hindu Rashtra’ I woulg like tg say
that the Government will have to tuke
a note of this matter. 1 would Lihe to
say a few words on the general aspect
of the problem of the question of
minonty characier of the Aligarh Mus-
lim University. This seems to be the
cause of this trouble, and unfortunaie-
ly, possibly may be a cause of meore
trouble in future. It may come. Who
knows about 1t? (Interruptions). We
have made mistakes I am coming to
that. We have all made mistakes since
1972, We put the demand in  our
party’s mamfesto. We did not do any-
thing about it; You put the demand
in your manifesio in 1977. You have
not done anything about it We have
all made mistakes, I am speaking here
ag non-pariy man. T am speaking here
as an Indian who is sorry for what
has happened in the last few months
in India on the communal front. Let
us accept this reality that the Ahgarh
Muslim University is a minority insti-
tution, It is not by an Act that it can
bhe called like this; it is g history be-
hind it which gives fo it, its real cha-
racter, It is a Muslims small organi-
sation, A school was started first which
ultimately developed into a University.
It is a Muslim University. Why don't
we accept this reality? Why do we
give artificial reasons for grievances
for the minority? Let us accept it.

The Rajya Sabha has passed a Bill
Now another Bill has been passed by
the Lok Sabha. If the Rajya Sabha's
Bill comes to the Lok Sa%ha, it means
it will be defcated. If the Lok Sabha's
Bill goes to the Rajya Sabha, possibly
it will be defeated there,

The Prime Minister very kindly in-
vites us to discuss all important mat-
ters of national character. I would like
to ask him and request him about it.
Ig it not that the Aligarh University
issue is more than the national issue?
What type of legislation we should
undertake or the type of answer we
should find to this question?” Will it
nol be necessary if all the parties and
their leaders come together, sit to-
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gether, find out some answer and give
1o this question? When it suils Gov-
ernment, they call us for a discussion.
When it does not suit them, they do
not call us for a discussion; they do as
they like, Therefore, I feel that this
question of the minority character
should not be treated as a parochial
question a question of one community;
it is a queslion of the psychology of
minority, a question of historical im-
portance. Let us accept vertain reali-
ties; and let us grant them their real
demand. At the same time what has
happened at the Dadri Station with the
Aligarh  Muslim University students
deserves to be condemned by each and
everyone. Not only it is to be con-
demned, but also it is necessary to see
that those who are guilty are punish-
ed: those who are guilly are exvosed.
Let the country know who are these
people who have done this dirty job.
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HTAYTA ET ATHT, WTCOQHoYHo & &1 § HFIAT
mﬁ;mﬁta, LTI TIE T et el e
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“They are black-sheeps, Nazis and
fascists”. These are the words of
Mahatma Gandhi about RSS.

79 I FY 5 AT qew Wi qey
Fwnowg d o

“] think they want to eslablish
not even a Hindu State, but a Brah-
min State.”
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@I qeaW W 98T A I qHA A TG AT
SHET AT ATECAPICT AL I FE

“Theo ica group in Jduas couwury,
which 18 not salishiegq even by the
assasination of Gandhi, | am prepar-
ed to prove it anyway. This person
intends io assasinate Pandit Jawa-
harlal Nehru. This information has
been given to me by a person con-
nected with, . .."
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“Let them go to prison. Otherwise,
the country will go to dogs.”
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Study o[ RSS.
Mest Leflists regard RSS as a taécist

organisation inclined to Hindu fanatics.
Most Muslims hate RSS. They fear

that this organisation, should ever be
in power, the fate of Muslims would

resemble that of Jews under Hitler."
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Pandit Nehru on December 186,
1948 stated:

“India’s decline was due o the
narrow-mindedness of the type
that RSS is preaching today.”
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wWE |

RAN AGRA : AF FIE GET WE ATEL
T

SHRI A, K. ROY (Dhan%ad): I have
a poirt of order. A serious debate is
going on and we see thai a photograph
is being circulated. It is diverting the
attention of everybody. 1 would say
that the phoio must be seized. If they
are interested in seeing the photograph,
they should see it outside.

MR. SPEAKER: 1 think there is
much in what Mr., Roy says. When a
debate is going on Members should
not go on from seat to seat chowing
photographs.
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Thig book is

concerning the meatter that is going

on under discussion.

SHRI RAJ NARAIN: I congratulate

my friend, Mr. Sathe,

MR, SPEAKER: Even then you

read.

Nothing of that sort, please, You may

You cannot

cannot disturb.
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SHR1I RAJ NARAIN: This is in

connection with the matter.
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SHR! VASANT SATHE: What is

going on? First a photograph and now
a book. He goes there and involves
the Prime Minister and Leader of
the House and the Law Minister, Are

we discuusing a serious mattey or gre

wa baing 4 joke here?
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SHRI MOHD SHAFI QURESHI:
He goes on 1iaking more time and
you keep quiet,

MR SPEAKER:
more time.

You also took

SHRI MOHD SHAFI QURESHI:
I charge that you are partia} to the
rulling party, You have no patience
to listen to us.

MR. SPEAKER: You do not have
cnough patience even to understand
what it 1s, You always look through
coloureq glasses.

SHR;I MOHD. SHAFI QURESHI:
You are a squint-eyed Speaker,

MR. SPEAKER: Mr. Qureshi don't
be abusive. You must have gome
gsense of proportion.

PROF, SAMAR GUHA: He must
have some sense of decency.
This is very bad. The honour of the
Speaker is the honour of the House.
You must not forget that. There are
ways of putting it. Not this way.
(Interruptions)
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MR. SPEAKER: You are unneces-

sarily blaming somebody, You have
taken more time.

(Interruptions)

MR. SPEAKER: Mr, Qureshi why
are you shouting and all the time
abusing? I do not recognise that.

SHRI MOHD. SHAFI QURESHI:

You may turn me out of the House, I
don't bother.

MR. SPEAKER: You don't descrve
it

SHRI MOHD., SHAFI QURESHI: I
know you are planning to do that.

MR, SPEAKER: You are trying to
have it done. I am not going to do it.

SHRI MOHD. SHAF! QURESHI: I
will do it.

MR, SPEAKER: There iz no ques-
tion.

o ATAT WAIZT AAT LT WAET,
q wgg § ofy Fvar RN fofv A
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MR. SPEAKER:

Now Dr. Sevid
Muhammad.

SHRI SURATH BAHADUR SHAH
(Kheri): Mr. Speaker, 8ir, I muy be
allowed to ask whether hon. Mr.

Qureshi’s exhibition ig to ask in his
language

72 g 9 ¥ om 3 qufaw

MR, SPEAKER; I don’t know. Now,
Dr., V. A, Seyid Muhammad,

DR. V. A. SEYID MU-
HAMMAD (Calicut): Mr. Spea-
ker, Sir, the tragic inci-

denis have been described in con-
siderahle detail with their harrowing
experience. T will not go into them
in detail. But I wil} state some of the
basic facts, which will have a bearing
on the wnderstanding of the situation,
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Bir, certain citizeng of this country
were travelling peacefully from Ali-
garh to Delhi to exercise their Con-
stitutional and democratic rights.
They were attacked. And here again,
I do not wish to go into the details of
the attack. The crime is aggravated
by the fact that those people, the
Victims, belong to a minority com-
munity. The crime is aggravated a
thousand timeg more by the fact that
they were innocent, humble stu-
dents. I say, Sir, this i not an
isolated incident, From Belchi up to
yesterday's tragic Dadri incident, the
death-dance and holocaust have been
haunting thig country, Why docs it
happen? It happened in the course of
the last two years. Considering the
short tength of {ime, the ~courge and
the deva tation of Atilla the Hun, of
Timur the Iame, Chenuiz Khan the
Mungolo would dim  into misigmfi-
cance. Why is it happening? The
Yrasic fact s this A party with a
fascist philosophy, with para-military
force. has in the tail, of an Anti-Indira
wave, crept intp power gt the Centre
ac well q¢ in some of the States.
Therr philosophy, thdir para-military
force and {hose who are behind them
are responsible for this devasting
dance of death in this country. Just
Jike il started against the Jews, in
Naz; Germany it has started in this
country against the Muslime, Sir, that
is not the end of the malter, but that
is only the beginning of the matter,
This faseist philosophy is destructive
not only of the minority rights in this
country but the rights of the workers,
of the peasants of the progressive
forces in this country.

If you confine it only ag an attack
against the minority you will not
see the entire picture, The Nazis
started against the Jews and now the
indigenous fascists have gtarted this
against the Muslims. Unless we
prevent it, the same tragedy which
happened to the Weimar Republic will
repeat itself. That poignani tragedy
is too deep and too mnear to our
memory {0 be forgotten, We are not
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afraid of this force. When I say this,
it is not because of the arrogance or
the concept of a member of the mino=-
rity community in our polity. It is the
belief in the 5,000 years’ history of this
country, the 5,000 years of culture and
tradition of this countiry. I know the
vast majority of the people of our
country will not tolerate—ihese fascist
forces. I know the progressive forces
of this country will put an end to this
devilish and saianic forces which are
determined to destroy all the demo-
cratic and the progressive forces in
this country. I want to recall to the
memory ol these vrethren that their
fore-runners talked aboui ‘a thousand
vear “Rich”. We know what happen-
ed to them One of the leaders of the
‘Thousand Year Reich’ philosophy was
hanged naked, exposed 1n the wind and
the vuliures and the other comnutted
suicide in his bunker by hurning him-
self wi‘h petrol  and  their followers
were disprrsed throughout the world,
some of them hiding in South America,

We do not fear these fascist [nrces.
In the historv of this country and in
the history of the world we witnessed
the tragic end of the fascists. If any-
body thinks that by starting an atfack
on the minority of this countrv they
van destroy the democratic forces in
this country, and establish fascism in
this country. let them read this history.
They may shiver in their boots, the
lathis and the khaki {rousers and their
exercise will not save them, just like
the jack-boots, armoured tanks and
aeroplancs did not save their com-
patriots in Italy and Germany and I
have belief in everyone of my brother
in this country who are my compa-
triots. As I said, the history and the
culture of this country will not allow
the satanic regime to continue. I have
no doubt about it. I request my
friends on the other side to realise this
situation. While appreciating the man
with foresight who can see what is
happening and who can raise their
voice in the government, what is the
majority doing now? They are dis-
cussing the dual theory of membership
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in the party they are discussing the
mechanism of the party and the
membership of the party. Whether
R.S 8. is a political party or ah quasi-
political  party, tese are the
exercise which some of them are
doing. The sooner they reahse
the danger. the better it will be for
the country as a whole. It is not as
a member of the minority community
that I am speaking here, I am speak-
ing as a citizen of this country and 1
foresee the danger before us, The
danger we saw in Germany, the danger
to democracy, wha! happened in
Germany? Thal shall not repeat in
this country. The nuances of different
polilical theories and philosophies are
immatrial. We should forget these
differences and ag Mr. Churchil! men-
tioned, we shouli fight the devilish
forces insidy this Parliament, in the
streat ang on the beaches everywhere.
To that extent we extend our full co-
operation It is not in a partisan
spiril that I am saying this. May I
repeat that I have full faith in the
cultural valueg and spiritual values of
this couniry® We shal]l survive this
satanic forces and the only thing we
must do is that we should fight it out
hefore it is too late. The House has
passed the Special Couris Bill. I am
not going into the merits of il. Why
not the Governmeni get passed a
Snecial Bill called ‘*Anti-Communal
Riot Bill? Whatever name you may
call it, it does not matier., Give them
authoritics, urgent, immediate and
even draconian powers. Various pro-
visions can be worked onul Yy discus-
sion and exchange of ideas. This
menace has to be stopped before it
gets top late. We do not want to
undergo the experience of the fascists
coming to power. This is so dangerous
that we cannot iake any chances.

I repeat again and I extend our
fullest cooperation to all the demo-
cratic forces—this side or that side to
fight out this menace. I also request
the Government to seriously consider
the passing of an appropriate legisla-
tion in time.
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. “Abdullah sees definite change in

N fm‘@gﬁm gf;‘ W RSS outlook”

One says, RSS will fake over the
Government; the other says, RSS will
overthrow the Government and the
third says, RSS will ruin the country;
RSS people are in the police, military
and territerial army, You have been

umt wgA 8

“Tracing the history of the RSS,
Sheijkh Abdullah said it was born
at a time when communal tension
created by the Brilishers was at its
pitch in this country. “There fore,
it is quite normal for it 1o have
communal over tones. But now,
with the change in circumstances,
there has come about a change in
the outlook of its leaders, which is
evident from the statements and
also the manner in which various
national affairg are being conducted
by Mr. Atal Bihari Vajpayee and
Mr. L. K, Advani. It is time that
the rank and file also changed itself
accordingly.”
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MR, SPEAKER: We have had
enough of debate,. Now the Home
Minister.

(Interruptions)

MR, SPEAKER: I cannot help it
The Home Minister.
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THE MINISTER OF HOME AF-
FAIRS (SHRI H. M., PATEL}: Mr.
Speaker, Sir, 1 have listened to all
the speeches though I missed only a
part of the observations of Shri Banat-
walla, because I was a little late, I
feel that had this discussion been held
a little later fuller information about
what led to this incident could have
heen made available. It was said
that within a particular time the in-
formation should have been made
available Thig incident took place in
Uttur Pradesh. It is all very well to
say that distance is there. There the
Ceniral Government's writ does not
run We have to obtain information.

(Interruptions)

It you do not wish to listen to me
palienily, I cannot help it.

(Interruptions)

SHRI C. M STEPHEN: You have
mude this stalement which is  very
astounding—4he Central Government's
writ does not run there,

SHRI H, M. PATEL: 1 agree that
you should consider that glightly a
careless observation,

SHRI VASANT SATIIE The Central
Government s writ does nof run there.

SHRI H. M. PATEL. Mr, Sathe and
Mr. Stephen both -wish deliberately to
misunderstand  the observation. Let
me explain them. The law and order
siluation is the business of the State
Government. This {ook place not in
the Unjon Territory here
where it could have been
the immediate responsibility of the
Home Ministry, We have to obtain in-
formation from the Uttar Pradesh
Government; neverthcless, we tried
our best to obtain information from the
District Magistraie of the two disiricts
ihat were involved: and it is only from
such information as they were able to
give us that the statement was made.
That statcment does not tally with the
various giatements which the enter-
prising Pressmen put out and many
speakers had made statements here
solely on the %asis of whatever the
Students o fthe Aligarh Muslim Unj-
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SHRI H. M. PATEL

versity who had been in the hospital
said in their statements. It is just on
that. It is only one side of the story.
Unless you hear both sides, the entire
side, the entire facts, it is not possible
to draw any conclusion.

{Interruntions)

The other side means the place where
the incident took place. They were not
only the people. there are peaple from
the railwavs the Stativon Masters and
others. I have received wvarious tele-
grams. Which give a totally differ-
ent version frorn whatever has been
said by the varjous Members here.
But 1 would not read that out because
I am not satisfied, That is really as
complete, as objective as at ~houlg be.

(Interruptions)

It is not for you to dictate me what
should 1 tell you?

{Interruptions)

Really, it is not necessary; il is not
relevant.

(Interruptions)

Thi, was mentioned only from t{he
peint of view of saying that the debate
would have been much better than this.
Perhaps it might not have been quite
as condemnatory as it has been. Even
Mr. Chavan, who is an experienced
person, administrator, who had heen
the Home Minister, without knowing
what has actually happened proceeded,
first of all, to say that primu focie it
was a pre-planned matter; and then
having said prima facie only proceed-
ed then to draw all the inferences as
if it was proved that this was a pre-
planned thing.

SHRI YESHWANTRAO CHAVAN
It was only on that %asis that it was
prima facie.

SHRI H. M, PATEL- I am glad thut
at least he says that it is still a sus-
pended judgment,
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AN HON. MEMBER: Ii is an open
question.

SHRI H, M. PATEL: It is not an
vpen question. In the same way, mind
you, 1 do not wish to say that this is
what has happened, Let me first make
it clear so that 1t should not be mis-
understood Ly my hon. triends. What
has happened 1s really most deplorable.
Here were the students who wee com-
ing along to attend the rally and they
were set upon, How. by whom, what
exact y happened, we do not know the
full tacts. Whatever has happencd s
unfortunzte. All those penple who “1e
injured, the majorily of them, even
when we talked to them, they said that
thev were attacked bv :iron rod-, hv
lathis, ete. gand for homs  We vauld
have -cen miurice of jor eraver nature
than w¢ saw,

SHRI VASANT SATHE; They arc.

SHRI H M PATEL: Thuse facts
have 1wt ty be. . (Interruptions)y I
have siven vou all the facte (Inter-
Tuptions)

SHRI VASANT SATIIE: Whv are
vou trying to minimise the nature of
injuries?

SHRI H. M. PATEL: T am not {ryving
to minimise. On ihe contrary. I :tart-
ed by saving what has happened is
most deplorable. ] saig there are many
facts which are not clear and they will
have to be gone into thoroughly. Then
we shall have the full picture before
us. Bevond that, I am saying nothing.
I am not defending anybodv or saying
‘A’ was guilty or ‘B’ was guilty. But
here again you rush.. (Interruptions)
There is rushing to the conclusion—
this again wag clearly an R.S.S, ope-
ratinn, I think Mr Qureshi said very
rightly that had it been an R.S.S, ope~
ration. he doubteq of course, he meant
in an ironical way as he said it would
have been far more efficient operation.

SHRI MOHD. SHAFI QURESHI:
You agree with il

SHRI H, M. PATEL: I would only
like to say that we should not really
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jump to conclusions. This is the only
point 1 wish to make from this side
that there is no necessity to jump to
this conclusion. Thig House is perfect-
ly right ip saying that there is
secular charactey of vur democracy.
Our country 1s too valuable to pe jeo-
pardised to be risked. We must see to
it that jt is not endangered by uny
thing, even by accident and we must
fake every step whenever something
contrary to that has happened. We
must lake steps to see thal those guilty
are punished without yny hesitation
and steps are taken to sce that there is
no recurrence of such incidents. 1
would like to say that it is very im-
poriant that when Such matters hap-
pen, particularly when there is a sus.
picion that it might be, the incideat
may have a communal overtone,
then. I think it would have been
even more desirable not to have
such a  discussion Allready in
Alizarh 1he situation has become
extermely tense and students have
burnt g bus after stopping it
But they were very humane. They
made the passengers to come down and
then set fire to it. So, there was loss
of nropertv. But the human beings
were not damaged in anv way. But
the situation ic tense, That is  ‘he
report of the D.SSP which 1 have
received just now. It is important that
we are careful in whatever we sav in
regard to this matter WMy hon, friend
there who <poke almost at the end—
Dr, Saviq Mohammad he said some-
thing which T must gay was most extra-
ordinary and also coming from him.
He said, "This is the beginning of a
nazi-like operation as has taken place
against the jews”. I do not think he
knows what took place In the Nazl
regime. I have quite a lot of experi-
ence hecause T hoppened tg be in that
country when this Nazism began to get
its foot hold and was stopped. (In-
terruptions). M

Then, this is the hon. member who
during the emergency operated all the
laws.

SHR] VASANT SATHE: What?

SHR] H. M, PATEL: Certalnly 1
gnuat point out, no hon. member has a
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right completely to forget, Mr, Sathe,
chooses to forget. And Mr. Stephen
also. You can stoop so law to consider
this.... (Interruptions).

SHR] VASANT SATHE: With your
first hand experience of Nazi behaviour
now you want to practice it here?
Interruptions),

SHRI H, M. PATEL: Almost I went
on to say that it 1s an idiotic remark.
What did I say? This gentleman here
seeg in this incident the beginning of a
Nazi like operation, (Interruptions),

SHR] VASANT SATHE: What gbout
Jamshedpur? (Interruptions),

SHRI . M, PATEL: You can add
Jamshedpur. Is it not a deplorable
thing that happened? You know all
about it as io how it happened.

SIIRI VASANT SATHE: And you do
not know?

SHRI H. M. PATEL: 1 certainly do
not, but I do know.. (Interruptions).

SHR] VASANT SATHE: The tragedy
1s that you do not know. The Home
Minister does not know? (Interrup-
tions).

SHRI H. M. PATEL: | have listened
to all of you silently. We have g difte-
reni kind of Home Minister than you
had. T will not go into that. (Inter-
ruptions). 1 certainly know all that
actually occurred in Jamshedpur in the
sense of what took place after trouble
began. It is necessary to know who
was responsible for it, how it happened
and various other things like that. But
all these gentlemen go there for a few
hours and come back having discovered
everything about how, why and when
it fook place, who wag responsible and
everything! 7 consider that thig is not
the way to do it. That is why I would
rather wait until the report of the
Comission comes, Mrs. Rangnekar
sald quite rightly that these Commis-
sions’ reports are so delayed that
by the time they come, the peopls
have forgotten the <whole thing
and the matter ceases fo b of any im-
portence, Therefore, whenever we set
up these commissions, we should cer-

‘tainly see that thelr reports come
quickly. That i{s why when [ 8ald
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[Shri H. M, Ppalel.]

about the enquiry to be sét up in re-
gard to the matter which {ook place on
1st May in thus city by all the peace-
loving and law-abiding citizens, } said
specifically that we wil} see to 1t that
the report becomes available very
speedily. I would like 1o assure this
House that we will certainly go into
ihis matter very thoroughly and fully
and find out exactly what happened,
and why it happened and the House
may rest assured that action will be
taken against those who are found
guilty.

SHRI P, M. SAYEED: What kind of
enquiry will 1t be? Official enquiry?

SHRI H. M. PATEL; It will le an
official enquiry. Here 15 a maller in
which un official enguiry will be quite
sufficent, because what we are outl for
15 to know what exacily took place
from the moment the train lelt Aligarh,
how often 1t stopped—ihese are ull
matters which should be known to ‘he
railway authorities, to the police and to
the villagers, because they do say that
the villagers came to their help. There
are plenty of gvidence from which we
will know what cxactly ook place.
(Interruptions) ,

SHRI KANWAR LAL GUPTA: Will
the report he laid on the Table during
this session?

SHR] H. M PATEL: 1 am giving no
undertaking at all. After all, how
many days are left of this session?

SHR; MOHD. SHAFI QURESHL
What is the time limit?

SHRI H. M, PATEL: It will be found
as quickly as possible.

sft s wwre s : go dto wiwiw
w1 AR awen ffwg |

SHRI H. M. PATEL: T have not
received any report from the UP Gov-
ernment yet. What 1 said was that I
have receiveq reports from the DSP,
Aligarh. I have received reports from
one of the District Magistrates, I em
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collecting reports in this way. Until
collate all these I am not in 5 position
to say anything.

SHRI VASANT SATHE: How have
they sent the reports to him when the
Central Government writ does not run
there?

SHRI H, M. PATEL: Let me say it
again since Mr, Sathe seems to Le ut-
terly dumb. When I said that the writ
of this Government does not go that
far, il means that strictly on the inter-
pretation of the Constitution. Accord-
ing to strict constitutional position, the
Government of Indin is not responsible
for law and order 1n a State. This
particalar incident took place 1n the
State of Uttar Pracdesh This is some-
thing which vou should realise If you
do not wish to retlise this then I have
nothing to say.

SHRI K. LAKKAPPA: You had bet-
ter 1esign (Interruptions).

SHRI H M. PATEL: Mr. Lakkappa
does not know what his own Govern=
meni in his own State did. Just to tell
him exactly what 5 State Government
can do. the Xamataka State Govern-
ment refused to....

SHRI K. LAKKAPPA. Why is he
making a political speech?

MR. SPEAKER; Every speech 15 poli-
tical,

SHRI H M. PATEL: ...let the CBI
investigate a matter in the State. I
am only emphasising this to say that in
these matters the State Governments
have complete authority. And what-
ever we do, we have to do with their
consent.

1 have nothing more to say.

SHRI VASANT SATHE: I never
heard such a confeasion of importance
from the Home Minister

Alnterruptions),
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SHRI K. LAKKAPPA: Here is that
kind of thing.

SHRI H. M. PATEL: I do not wish to
stoop as low as Mr. Sathe has done.
Nevertheless, I think, in view of his
remark j am justified in pomnting out
that for 19 months of the Emergency,
be was the most important of 3ll. He
shouts foday but he never shouted
then.

SHRI G. M. BANATWALLA: Mr.
Speaker, Sir, I am very thankful to all
the Members who have participated 1n
this very important debate, (Interrup-
tions).

SHR; K. LAKKAPPA:. The Prime
Minister iz going away It is the
Indian Parliament. We are reoresen-
tatives of the people. He should be
here.

v

SHRI G. M, BANATWALLA: I have
heard very paliently the most disap-
poinling speech made by our hon.
Home Mimister. Sir, [ pity this help-
less Government. More than 30 hours
have passed since the fascist atfack on
the students was made and the Cov-
ment is still trying to find the facts
about it..(Interruptions). It is quite
apparent that whatever is inconvenient
and embarrassing for the Jovernment
takes time to reach the ears of the
Government. Sir, we are told that
every investigation would be made.
facts would be collected and that aetion
will be taken: all these barren assur-
ances are given. I am remined of an
Urdu verse by Mirza Galib:

“*‘gwﬂmﬁ:mwmﬁ&ﬁﬁﬁ':‘
P arE € ot g e wEC AR w0 ‘
O SS & S S Ul § e
5 g0 pak 4570 00 Shlays S
A prima facie case has been establisheq
beyond any ray of doubt whatsoever

that an organised, planned attack was
made upon the students proceeding for
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a known object, namely, fo join the
protest rally in Delhi. It 1s very clear
that it is only the Muslim University
students who received al] the injuries.
It cannot be a small scuffle between
the students on the one hand and some
passengers on the other. The students
were hundreds in number, and it is the
students alone who have received all
the injuries. This particular fact
shows that they were subjected to an
armed, pre-planned. organised attack
by a big mob, which carried out that
job with meticulous planning.

Sir, we have been given varous
advices. The Muslim commumty has
been given good pieces of advice. But
I would say that the trenchant purtisan
attitude of such an hon, spesker is
unmistakably clear in the particular
fact....

MR. SPEAKER: You are referring
to me?

SHRI G, M. BANATWALLA: No, Sir.
1 am clearly referring io Professor
Samar Guha gnd his speech. I am
thankful that you made me very ex-
plicit about this pariicular thing. When
the students are subjected to attack,
and when a complaint about that is put
forward and the facts are placed be-
fore the House, it is strange that we
are told that we are communal In
nature, A lot is said, and correcily
gaid, ahout the plight of the minorities
in Bangladesh, T patienily waited to
hear from the lips of Professor Samar
Guha a word ahout the plight of the
minorities here in our own country, but
T waited in vain.

SHRI SAMAR GUHA: What more
could I say..(Interruptions). Sir, I
want to give 5 personal explanation.

SHR! G. M BANATWALLA" Sir, I
do not yield.

MR. SPEAKER. He dig not gisturb
,, you. There 18 no point in it
‘+ PROF. SAMAR GUHA: He made &
. personal accusation against me.



339 Adj. Motion

MR. SPEAKER: You referred to hum
in person,

SHR] G, M. BANATWALLA; [ «do
not yield. (Interruptions).

He has made many remarks about
me and my motives, I did not reply
and let him have his freedom of ex-
pression., I would say that ‘t 1s from
such advisers that the Mushm com-
munity has to be rescued. That is a
fact that should be known. Uniortu-
nately, we are the wvictims.. (Inter-
ruptions),

MR. SPEAKER: You gre disturbing
him,

SHR] G. M, BANATWALLA:....and
when we  place the tacts before the
House, all sorts of mouves er2 altii-
buted. It is said that we are motivateg
with political motives and come loi-
ward for political advantage. Tlus s
adding insull to injury,

I must say that the problem that we
are considering is very grave. I had
already said, when 1 moved the motion,
that the Aligarh question is not a com-
munal question. The question of the
restoration of the minority charcater of
the Aligarh Muslim University s not a
communal question, T had said. It is
not a Hindu-Muslim question. But it
is a question of history, an admission
of those historical facts. An unfortu-
nate attempt is being made to see that
the Aligarh question becomes 5 commus=-
nal question and thereby loses ‘he
sympathy of a large number of our
people from all sections of the popula-
tion ot our country. T must condemn
such as attitude.

The question is very serious, The
communal position at present preva-
lent in the country has thrown up some
very serfously disturbing fearures.
Firstly. in Aligarh a riot tnok place and
within 30 days another riot of a greatey
ferucity took place in the same town.
Such a thing had never hanpened he-
fore. That shows the laxity or crim!-
nal neglicence nn the part of the ad-
ministration and the powers that %e.
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I;, the second place, these days in
communal riots even flre arms are
being used. Not only that Bombs °
manufactured in military factories are
being used. When speaking about the
Aligarh riots, I had shown here a pho-
tograph of such bombs. These are {is-
tirhing trends and features that are
now emerging from the communal
situation of the country and must be
scriousl, dealt with,

The third po.sd {nat has come up
and has bcen reinforced by the Jam-
shedpur nels is the contunination of
at least the local armed police. The
Superintendent of Police 1n  Jamshed-
pur asked the Bihar Mimstry Police
(BMP)Y to fire on the mruly mob but
the police refused. The Superint=n
Jdent of Police, with fnided hands, told
them: “You are 1n your tmloims, you
helong 1o np commumty, you have 10
maintain law and order”. He reques-
ed the BVIP to flre 4t the urrulv mob
that was killing, that wa: looting that
was indulging in  arson. All s en-
treaties fell on deaf ears af that imhal
stage. The police refused to fire on the
unruly mob.

1 would not go into details. There
are many more Ieatures that are now
coming up. It is these whica require
a serious consideration of this House
and of the Government. I say this
because the hon. Minister of Home
Affairs remarked that it woulg have
been better had we not initiated a dis-
cussion today on the intident. But
our purpoSe in having this discussion
through even a motion that amounts
to censure is to draw pointed attention
to all these things that are coming up
and to see that proper steps are taken
in time.

It is absolutely necessary that a
thorough probe takes place. It is now
said that we have heard one side of
the picture here. Do you mean fo fay
that you are waiting to hear the ver-
sion of those who attacked the Allgarh
Muslim University students?

SHRT H M. PATEL: May I point out
that the hon. Member has taken gdvan-
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tage of my endeavour not to give one-
sided picture, a picture which may not
be correct? But I would like to read
out to him a portion from the Railway
authorities’ version....

MR. SPEAKER; It will develop intc
another debate,

(interruptions).

SHRI KANWAR LAL GUPTA: A
serious allegation has been levelled.

He has a right to reply. (Interrup-
lions).

MR. SPEAKER; No, no, he sioald
have done it earlier.

SHR] KANWAR LAL GUPTA: He
has challenged his bono fides. He has
a right to reply to that. The cat 1s out
ci the bag. .

741 W WEA AT VR A AT W AFT WA
fre &)

This s hno{ the piuture that
they have panted. The picture
is difierent. They are afraid of that.
Otherwise, they would have allowed
him to speak. The whole couiury 1S
getting a different version. ... (Inter-
ruptions). They are damaging the
image of the whole country. This is a
very serious thing There is nuthing
communal. ... (Interruptions).

MR. SPEAKER: You asked him at
that time. Bul he did not do it

SHR; KANWAR LAL GUPTA: He
has made z serious allegation challeng-
ing hiz bona fides. You have got the
discretion. You should not mususe
your discretion. This is a cuse in
which evervbody is interested. It is
not a question of rules, it is a guestion
of enlightening the country. (Inter-
ruptions).

MR. SPEAKER: It is not somthing he
got new. He should have done it at
that time.

SHRI KANWAR LAL GUPTA: This
is not good. Kindly allow him. (In-
terruptions).
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MR, SPEAKER: | am not allowing.
He should have used it earlier.

SHRI KANWAR LAL GUPTA; He
has mude a senouy allegation aguinest
lim, against the Janata Party and

apa.nst the Government. He has a
right to reply.

SHRI G, M, BANATWALLA: We
protest against this weak-kneed rohcy
of the Government. Thereiore, 1 com-
mend by motion fo the vote of the

House and, I hope, it will be approv-
ed. ... (Interruptions).

The fascist attack on Algarh Mus-
lim University students was an attack
on secularism, an gttack on democracy
and an atlack o1 our Constitution, 1,
therefore, appeal to this H-ouse o

adopt my Motion and censure this Gov-
enneni. (Interruptions)

SHRI HARj] VISHNU KAMA ¥H: On

a point of order Plegse cee TRule
358(3):

“A  member who has movei a
motion may spak again ny way of
reply, and if the motion is moved by
a private member, .,."”

That is what has happened %ers, the
motion was moveq by Mr, Banatwalla,

“....the Minister concernei may,
with the permission of the Speoker,
speak (whether he has previously
spoken in the debate or not) after
the mover has ieplied.”

SHRI KANWAR LAL GUPTA: Sir,
we want you to use your discretion. T

have never challenged the autharity of
the Speaker. ...

MR. SPEAKER: Please sit down. 1
am hearing a point of order,

SHR1 HARI VISHNU KAMATH: 1
concede, Sir, that your permission (s
necessary. But, for a fuller informa-
tion to the House, and for a meaning-
ful, purposeful and effective discussion
on this matter so as to arrive at a pre-
per decision by the House, 1 thiak, per-



343 Adj. Motion

[Shri Hari Vishnou Kamath)
mission should be given. The peimis-
sion should not be withheld, that wiil
only stultify the whole discussion.

PROF, DILIP CHAKRAVARTY
(Culcutta South). In addition to what
has already been stated by Mr
Kamath 1 wouid like to draw your
kind attention to one particular iact.
The House 1s sewed of a very se1lous
problem. In the courseo fthe debate,

MR. SPEAKER: That is not a point
of order,

PROF. DILIP (HAKRAVARTY: 1
have starled by saymng that } w uald
like to add to what has atready hLeen
stated by Mr. Kamath. The kouse 18
already seized ol the problem. In the
midst of the debuate, the Minister seeks
your permission, and the House 1s m-
formed that there is something moré
which he wants to give out. Withoul
this information which the [lume
Minister has in his possession and
which he wanis 1o give, the dehate re-
mains inconclusive. The natior does
not know what it 18, So, 1 seck rour
benign guidance, rnd I request cou tn
give permission to the Ministey and
let us hear all the facts which the
Home Minister could noi wive oit.
Please give permission to the TTom~
Minister,

PROF. P. G. MAVALANKAR: I do
not know why we should unnecessarly
introduce heat in this at this stage. My
submission is this. My esteemed
friend, Mr. Kamath, has read out to
you Rule 358(3). Of course, the entire
thing depends on your permiss on. If,
tor any reason, you do not give permis-
sion, the matter ends there, and we
have no right to ask as to why yon do
not give permisaen. It is entirely n
your discretion. That has to he ac-
cepled. But my only submussior 8
this. Sub-rule (3) of Rule 358 is given
only for this reason, If 5 Minister—ip
this case, the Home Minister—has, at
any point of time, after the Mover of
the motion has started makine reply,
any additional information which is of
a vital nature which the House must
know and understand. then the sul-
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rule (3) comes in, But if the speaker
feels that the Minister concerned
taking advantage o fthe sub-rule, tries
to meet a political argument on g poli-
tical basis, then, of course, you can
stop it. But, if you as Speaker, feel
that the Minister 15 not taking advant-
age of giving a pol'tical reply to a poli-
tical point but he is giving an informa.
tion which the House has 3 right to
know, | submit with great respe~i, that
it will be with'n your power io use
that discretion finrlly ..

SHRI K. LAICKAPPA: He kes al-

ready ruled it out

PROF. P, G. MAVALANKAR: Why
I do say thig 1s e use pparl from this
rule, in our rules of procedurs, it 1s
clearly laid down that it is the mhetent
right n fthe House 1o get ot any time
vital and addit:onJal information from
the Government and 1f that nght 2
denieq 1o us to that extont, we are
denied the fundamental right of get-
ting all  information and the (cbale
will then be incomnlete.

SHR] VASANT SATIIE: As far as
rule 1358(3) is eoncerned the well settl-
ed practice and which was also pointed
out hy Mr Mavalankar is that if addi-
tional informatizy which was not
available before during the debate
comes to the know.edge of the Minis-
ter, then probably he may seek rour
permission. But here was » case
where as Shri Kanwar Lal Gupta him-
self directly asked....

SHRI K. P. UNNIKRISHNAN: He
posed the question.

posed the question and asked the Home
Minister, ‘What has the Railway Minis-
try to say?’. Sir, having that informa-
Hon. he chose nef 10 giva it. The point
is: if he has glven that infor nation,
the mover could have had an opportu=
nity, while givine .he veply, ta meef
that point. Now. t! e rule save—kindly
see this-

“Provideq that nothing in this sube
r«tﬂe shall  be deemeq to give any
right of reply to the mover of an

amendment to a Bill or 5 resolution
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[Shri Vasant Sathe]
save with the permission of the
Speaker.”

The point is: will the mover now
again have g right to reply so that we
may start a debate all gver? He will
read out something, then the mover
wil lhave a right to reply io that, then
another thing will come to his rutce
from the officials’ gallery and we will
ask your permission to read it out. So
what are we gotng to ¢3” He has had
this information, This is not any
additional informatid>n. We c¢annct
start this process of having a debate
again aver the wnole thn.g
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DR. SUBRAMANIAM SWAMY
(Bombay Nort-East): Sir, Rule 368
says:

“368. 1# a Minister quotes in the
House a despatch or other State
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paper which has not been presented
to the House, he shall lay the rele-
vant paper on the Table;”

Sir, he has already referred to it.
Then Rule 370 says:

Sir, he has already referreq to i’
or during debate a Minister disclos-
es the advice or opinion given to
him by any officer of the Government
or by any olher person or authority,
he shall ordinarily lay the relevant
document or parts of document con-
tamning that opinion or advice, of a
summary thereof on the Table”

Here “by any officer of the Govern-
ment” means Railways. Therefore,
Sir, he should be allowed to lay it on
the Table of the House.

SHR] K. LAKKAPPA (Tumkur):
Sir, my fricnd, at the conclusion of
the dehate was replying when the
Home Minister wanted to make a
point. It shows clearly that the
Home Minister was withholding a
very relevant point of a vital point.
This would mean contempt of the
House because at the time o freplying
to the debatp the hon, Home Minis-
ter was withholding this point, This
would amount to introducing a new
element in the debate. He is delibe-
rately making an attempt to tarnish
the debate. You should not have
given permission for such a thing to
happen. It amounts to a breach of the
privilege of the House.

SHR] C. M, STEPHEN: Sir, there
are three aspeets T would like to
bring to your notice, In the first
place, what the Home Minister sought
was an intervention during the speech
which was questioned. As per re-
cords, so far he has not sought the
permission iy make a speech ‘after
the speech was over. There are other
people who are coming in saving that
he must be allowed, although so far
the House Minister has not sought the
right to speak. (Interruptions)
Now, when the speech was on,
he wanteq to intervene. All other
Members did not know Iif. Se-
condly, according to rule,
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you have got the discretion and it
cannot be arbitrarily used,

SHRI KANWARLAL GUPTA: Why
do you object to thai?

SHRI C. M. STEPHEN: Now, ac-
cording to Rule 359, the debate has
got to be concluded wijth the mover's
reply, Now, he wanted to out some-
thing. This is what happened, Now,
he has already expressed his opinion
that this document wag with him he
was refusing to give it. Sir, he has
said “I have got these reports with
me, but I do not think it is complete
enough to be presented to the House.”
'That is what was stated. Unless he sars
that after the mover of the motjon
started his reply, if new informatien
has come to him, he cannot have
the right to speak berause what he
now savs is that the information that
he wanted to present to the House
appears to be an incomplete informa-
tion which at first in his judgement
he thought shoulg not be presented to
the House. Now, whethrr this proviso
can be invoked for the purpose of
presenting it 1o the House iz to he
decideq, He considered that the in-
formation should not he presenied te-
cause it was an incorrect informatjon,
The question is whethe, you in the
exercise of your discretion can now
permit the presentation of the incom-
plete information. In mr submission
permission may be refused,

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
There is n precedent for it.

THE MINISTER OF LAW, JUS-
TICE ANWD COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): All that
I would like to say is that so
far os this rule is concerned, which
is applicable io all motions including
adjeurnment  motion, the  hon.
Speaker has certainly a discretion in
the matter ang the only question is
on what basis should that discretion
be exercised. May I say that the pur-
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pose of g debate, in the House is to
enlighten the nation on certain very
vital matters and, therefore, may I
put this angle before you? In order to
exercize your djscretion as to whether
the Minigter should ©be given the
permission to make a statement even
after the mover has hag his right to
reply, wculd you consider the matter
from this angle? If you arp satisfied
that the Ministe, cannot possibly say
something which wijll be useful to the
nation, certainly you wil] be right in
exercising you discretion that it will
merely he a waste 0f time of the
House and of the nalion if the Minis-
ter at this slage makes a further
statement. But if after keeping
evervthing in view wvou are satisfied
that the Minister might have some-
thing very vital which may reflec{ on
the debale and may be useful for the
nation, my suggestion is that you
may kind!ly allow it. The main pur-
pose of the ruleg of procedure is that
there should be a fruitful and useful
discussion. In these circumstances, I
would submit with great respect that
you would be pleased to accord this
permission.

MR. SPEAKER: I have hearg the
various arguments both for and
against the hon, Home Minister mak-
ing a further statement to thg House
as regards the material in hig posses-
sion, If the material had been ex-
tremely important as it is claimed
now, 1 would have expected the
Home Minister to have placeq before
the House this material during the
time of his statement in the House.
In this particular  case, something
more has happened. Shri Kanwg.r
Lal Gupta particularly askeq the Mi-
nister whether he has any information
in his possession as regards the Rail-
ways’ version of the case, The Home
Minister did not at that time choose
to place the material. That being 80,
I do not think it would be proper for
me to allow the Home Minister to
make that statement at this stage.

Mr, Banatwalla are you withdraw-
ing your motion?
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SHRI G, M. BANATAWALLA: 1
am pressing it; the House is going to
accept it.

MR. SPEAKER; The questjon is:

“That the House ad-
journ.”

do now

Those in favou, may say ‘Aye’.
SOME HON. MEMBERS: Aye,

MR. SPEAKER: Those against may
say ‘No’,

SEVERAL HON. MEMBERS: No
MR. SPEAKER: The Nocs have it.

SOME HON.
‘Aves’ have it.

MEMBERS: The

MR, SPEAKER. Let the lobhbies be
vleared,

Lnbbies have been cleared

SHRr K. LAKKAPPA. A Member
of the Rajva Sabha cannot sit here
now.

MR, SPEAKER: TIe cannol vole,
that is all.
(Interruptions)
MR, SPEAKER: Mr, Shanti

Bhushan, why are vou bothered?

(Interruptions)

PROF. SAMAR GUHA: Don't set
up a wrong precedent.

(Interruptions)

MR. SPEAKER; Under the rules,
he has a right to be here. But the
only thing is that he cannot vote,

(Interruptions)

MR, SPEAKER: He has a right to
it here. Now the question is:

“That the House do now adjourn.”

The Lok Sabhg divided:
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AYES

Austin, Dr, Henry
Balakrishniah, Shri T,
Banatwalla, Shri G. M.
Bheeshma Dev, Shri M.
Chandrappan, Shri C, K.
Chavan, Shri Yeshwantrao
Dco, Shri V. Kishore Chandra S.
Faleiro, Shri Eduardo

Gogoi, Shri Tarun

Gomango, Shri Giridhar
Gotkhinde, Shri Annasaheb
Kadam, Shri B P.

Karan Singh Dr,

Kolur, Shri Rajshekhar
Lakkappa, Shri K.
Lukshminarayanan, Shr: M. R,
Laskar, Shri Nihar,

Meduri. Shri Nageswara Rao
Nair, Shri M, N. Govindan
Pai. Shri T, A

Qureshi, Shri Mohd Shafi
Rachaiah, Shri B,
Ramamurthy, Shri K,

Reddi, Shri G. S.

Rao, Shri G Mallikarjuna
Rao, Shri Jalagam Kondala
Sathe, Shri Vasant

Sayeed, Shri P, M.

Stephen, Shri C, M,
Unnikrishnan, Shri K. P.

NOES

Abdul Lateef, Shri

Amat, Shri D.

Amin, Prof. R, K,

Argal, Shri Chhabiram

Bairagl, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Barakataki, Shrimati Renuka Devj
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Bateshwar Hemram, Shri
Bharat Bhushan, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri
Chaudhary, Shri Motibhai R.
Chavda, Shri K. S.
Chowhen, Shri Bharat Singh
Dandavate, Prof, Madhu
Danwe, Shri Pundalik Hari
Dhillon, Shri Igbal Singh
Digvijay Narain Singh, Shri
Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
Ganga Singh, Shri

Gattanj, Shri R, D.

Gore, Shrimati Mrinal
Goyal, Shri Krishna Kumar
Guha, Prof, Samar

Gupta, Shri Kanwar Lal
Harikesh Bahadur, Shri
Jagjivan Ram, Shri

Jaiswal, Shri Anant Ram
Joshi, Dr, Murlji Manohar
Kailash Prakash, Shri
Kamath, Shri Hari Vishnu
Kapoor, Shri L. L.

Kar, Shri Sarat,

Khan, Shri Kunwar Mahmud Alj
Khan, Shri Mahmood Hasan
Khrime, Shri Rinching Khandu
Kotrashetti, Shri A, K.
Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Kuree], Shri R, L.

Liaquat Husain, Shri Syed
Mahela, Shri K. L.

Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mandal, Shri Dhenik Lal
Mathur, Shri Jagdish Prasad
Mehta, Shri Prasannbhai
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, Mhalgi, Shri R, K.

Mondal, Dr. Bijoy

Munda, Shri Karia
Nathwani, Shri Narendra P.
Negi, Shri T. S.

Oraon, Shri Lalu

Pandey, Shri Amhika Prasad
Pandeya, Dr. Laxminarayan
Parulekar, Shri Bapusaheb
Patel, Shri Dharmasinhbhaj
Patel, Shri H. M,

Patel, Km. Maniben Vallabhbhai
Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghbir Singh, Shri

Rajda, Shri Ratansinh

Ram Dhan, Shri

Ram Kinkar, Shri

Ramji Singh, Dr.

Ranjit Singh, Shri

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdes
Saini, $hri Manochar Lal
Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarkar, Shri S, K.
Satapathy, Shri Devendra
Shah, Shri Surath Bahadur
Sharma, Shri Rajendra Kumar
Shastri, Shri Bhanu Kumar
Shejwalkar, Shri N, K,

Sheo Narain, Shri

Sher Singh, Prof.

Shrikrishna Singh, Shri
Shukla, Shri Chimanbhai H.
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singha, Shri Sachindralal
Sinha, $hri Purnanarayan
Suraj Bhan, Shri

Swamy, Dr. Subramaniam
Tan Singh, Shri

Thakur, Shri Aghan Singh
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Tiwary, Shri D. N.

Varma, Shri Ravindra

Verma, Shri Chandradeo Prasad
Verma, Shri R. L., P.

Yadav, Shri Hukmdeo Narain
Yadav, Shri Ramjilal

Yadav, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Zulfiquarullah, Shri

MR. SPEAKER:; Subject to Courrec-
tion, the *result of the division 1s:

Ayes : 30
Nous: 105
The motion wag negatived, ..

Now we {aken up the Half-an-Hour
di~cussion.

Now it has gone. I do not think you
will get a chance now.

SHRI C. M, STEPHEN: The uext
item 1is this.

MR. SPEAKER: No, that is  onmy
from 6.30 P M. to 7.30 P.M.

SHRI C. M. STEPHEN: Sir, wiat
happened to that now?

MR, SPEAKER: I may have no find
a day flor that.

SHRI C. M. STEPHEN: You must
make a commiiment to us that it will
have to be found. The ncxt item is
this,

MR. SPEAKER: The commitments
are often made.

SHRI C. M. STEPHEN: No, Sir.

SHRI K. P. UNNIKRIWHNAN: It
has no priority over 183,

VAISAKHA 20, 1801 (SAKA)
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MR. SPEAKER: Now the half-an-
hour discussion is listed. Under 183,
it is from 6.30 to 7.30. Once that
goes, you must again get it into the
business list. I cannot now decide. I
wil]l think over it.

(Interruptions)

SHRI VASANT SATHE: At least,
‘et us introduce it and then you can
choose the time.

MR. SPEAKER: I will think over it.
I will try to find out some time next
week. But I am not sure.

SHRI C. M. STEPHEN: This is a
very 1mporiant matter.

MR SPEAKER: There are more
mmportant matters than this,

SHRI C. M, STEPHEN: There are.
Under rule 360, it could have been
put to vote. Let us fix some iime on
this.

SHRI K. P. UNNIKRISIINAN: ILet
him move it,

MR. SPEAKER: No, no, we cannot
do that, He cannot move it and ad-
journ it in that case. I may have
to find some other time.

(Interruptions)

The listed business is from 6.30 p.m.
to 7.30 pm. Now thereafter there is
a half-an-hour discussion. Now the
question is that I must find some other
time for it, He cannot move it. It
is a discussion under rule 193; and
therefore, he cannot move it and con-
tinue on some other day.

So, we take up now the half-an-
hour discussion,

*The foilowing member also record ed his Vote:

Noes: Dr. Bapu Kaldate.
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18.46 hrs,
HALF-AN-HOUR DISCUSSION

ALLEGED CHARGES AGAINST SWADESHI
PoryTeEx LIMITED

il W WY Wl (9%agT)  weaw
oy, Ry faer % R & 5 oA
o TR ¥ W AN ww AW § W wE
X R A F oy WY e owr 4% £
fre wwar w1 TR difeRe
® WX & W weRE W|WEA 3030 41,
JAE TAL W A THAWA Agr & wr o
g w1 R ST ¥ a7 feewww
*@ ® fou o w=f & vo @ g

¥uram A wEEw & A wgm
fie aa g EEITTF W & fAn faaw
TAHAT ¥V AT FW N W@ § afw Ao
® wr W wwe % wifes qumw 7 @
o oY & owed fafeoe €, §¥ a2,
vy € § S oYW YW YT % owiew
Wy wvd £ a1 I faew  sREE
aowTe Y AE Y g W gaw dm

s A fod w1 oY ot 87 =e-
%mﬁﬁwﬁ ¥R W A wal
W & TR = qer I femd oo
fis o8 & T awfem WM

Whether 1t 15 a fact that Swadesln
Polytex Ltd,, Ghazabad, UP aie 1n-
volved in a number of criminal acts
and misappropiiation and embezzle-
ment of public fund et¢ Then Ili»
Minister rephed: Swadeshn Cotton
Mill Co. Lid, under section 408 of
the Companies Act, inspection -or
books of accounts of the company un-
der section 208(a) of the Companies
Act was carried out. As a result of
this, certain irregularilies and mis-
management on the part of the mana-
gement came to lLight. The major u-
regularities as brought out in the ms-
pection book are as follows:

ot ¥ IR bf @ At o
§ afes grwenfan €

Non-existence of two imported bail-
ing presses. Grant of interest free
advance 1o certain trusts.

(HAH Dis.)
Polytex Lid.

mHTSE
Iq A THATeE § ag o qarar A A g g
#ed! fafaaiar 2 gw ard & smww T ww
HW & vamE Ag F7 fz2AT ¥

Provision of the re<idential accom-
modation and perquisites to the Man-
aging Director the Chiet Exccutive of
the Company al a hugh cost in excess
of prescribed hmit, Purchase of sii-
ver vessels by the company for  the
use of the Managing Duector and its
family members

JEr & AT TR HeA fan owfE
fead 98 &€ &02 a7 Af g | e v
BT FE F F, frad F 9 A7 aqmn
it 3w 7 €

Sale of by-products {o cerlam par-
ties at rates lower than the rates
charged to others

7z Y U% dg SrA7T |

advances, made {o the hmdhing ag-
ents without any  pirovision to that
effect 1n the agreement

feam S rEam famr & v ot W
v oAE &

MR SPEAKER- Please conclude.
You car put three or four question.
You are making a speech here.

"t T, FITT WY
FITER 79T 78%T | I ARG TR wEv
fe aifcdiy & wamadT 57 & et 7-8
AT @ Y AT & | W AATa
EAET OFT AT | wIeT B & ATE Ay
) Frife s TeaeT v A+ T oY
gRAwaT o1 fe @ dfew vt o of | w0
afY 7t 7f § wwr ofr amTT W™ |

3

a%i':,

MR SPEAKER: Please do not make
a speech. Put questions only.

ot v w1
question, gg W s qﬁmﬁ'l‘ﬁ
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R 97 g qeeR # om0 & s
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A7 RzE TR (F0 £, 399 417 A I
e & 7

Ti‘-I'E MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): These
are matters an which he wants infor-
mation. Firstly, in regard to the trusts
to which interest frec loans of moneys
have been advanced by this Company
—-Swadesh: Polytex Limited. There
were four {rusts to which money has
been advanced Swadeshi Polytex
Limited Semor Oflicers Benefit Trust,
Swadeshi Polytex Limited Junior
Assistants and Supervisors Benefit
Trust, Swadeshi Polytex Workers
Benefit Trust, Swadeshi Politex Limit-
ed Clerical Staff Benefit Trust. The
amount which was advanced interest
free to theue trusts was Rs. 20 iakhs,

I may make it celar that proce-
edings under section 408 of the
Companies Act are pending against
Swadesh1 Polytex Lid, for the pur-
pose of appointment of Government
directors, so that the result of the
inspection report which I am giving
to the House now is a prima facie
assessment. Naturally a final finding
will be reached only after a hearing

(HAH Dis.)

has been given to the company.
Only after they have been fully
heard, then only a final conclusion
will be reached and any action ete.
will be taken.

It is true that Rs. 20 lakhs has been
advanced free of interest and it is
prima facie the company’zs money.
The interest to which the company
was entitled, the company has not
got. It, however, appears from ‘he
inspection report that these trusts
utilised the money for purchase
from the market of the shares of
this very company, Swadeshi Poly-
tex Lid., So that creates a suspicion
that those who were managing the
Swadeshi Poiytex Ltd., were interest-
ed in utilising the money of the com-
pany itself for the purchase of some
shares on which they could have
some control through the senior offi-
cers, who were trustees of these
trusts, because these senior officers
were under their control and if
those junior officers were the trus-
tees of those trust and if those
trusts, from the money of the com-
pany purchase shares of this very
company, then perhaps the manage-
ment might have thought that they
would be ufilising those shares for
their own benefit. Anyhow, this is
also a matter which would be gone
into in those section 408 proceedings,
for which some date very shortly
has been fixed for the hearing and a
final conclusion will be reached.

The second matter on which
further information has been asked
for is the provision of residence
and perquisites and silverware, etc.
The information which has emerged
from the inspection report in regard
to these matters is that a house on
a rent of Rs. 5000 had been provided
1o Shri Sitaram Jaipuria, who was
managing director of the company
and his son, Shri Ashok Jaipuria,
who was a Deputy Chief Executive
of the company. This house has been
furnished very lavishly and main-
tained at a heavy cost. The total
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value of furniture provided to the
house came to Rs. 1,35000 and the
maintenance of the accommodation,
viz. the expenses on electricity,
water, telephone etc. costs the com-
pany about Rs, 80,000 per year, while
maintenance of telephone opera-
tors, guards, gardeners drivers,
swecpers etc, costs to the company
a further sum of Rs. 65000 per an-
num, as against the wvalue of the
perquisites which were allowed to
Shri Sitaram Jaipuria, being a maxi-
mum of Rs. 20,000 per annum and
the value of perquisites allowed to
Shri Ashok Jaipuria being a maxi-
mum of Rs. 12,000 per annum. So,
as against the maximum of perquisi-
tes of Rs. 32,000 per annum between
these two persons, this was the
amount which was spent by the com-
pany on 'maintenance of residence
and other jacilities.

So far as the sale of bye-products
to other purties is concerned it has
emerged again prima facie from the
ingpection report that the company
has been selling its byc-products,
namely methanol, to certain parties
at rates much lower than the rates
charged to others. During 1872-73,
while methanol was sold to  M/s
India Plywood Ltd. at rates ranging
from Rs. 2700 to 3000 per tonne, the
same was sold to M/s Nuchem
Plastics Ltd. and M/s Tandon Chemi-
cals Industry at Rs. 1150 per tonne.
A similar trend was noticed in the
subsequent years. Thus, it appears
prima faciwe that special favour was
shown fo certain partics in the mat-
ter of salc of methanol causing pecu-
niary loss {0 the company.

Purchase of silverware was ano-
ther matter. It has emerged from
the inspection report that the com-
pany purchased silver vessels worth
Rs. 1.76 (akhs for the use of the
managing director and his family
members, which does not appear to
be in the interest of the company

MAY 10, 1979
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So far as handling agents are
concerned, of course, they were pro-
duct promoters for the sale of polyes-
ter fibre and they were appointed
on a commission of 1 per cent of the
net ex-factory price of the goods
prevailing at the time the relevant
order was accepted and executed by
the company or 30 prise per kg.
which ever was less.

The company appomnted in all 10
product promoters and paid them
Hs. 923,653 in 1973-74, Rs. 10,09,008
in 1974-75 and Rs. 12,15,196 in 1975-
76. Thercfore, this amount which
was paid to the product promoters
was considerable And from the
Inspection Report it appears that the
services rendered by these so called
product promoters was illusory be-
cause the company had got its own
marketing division. So, this is a
matter which is being gone into.

In regard to handling agents,
the position is that the company ap-
pointed M/s Pratap Commerciol
Company Pvt. Ltd. as handling agent
for raw materials purchased from
India Petroleum Corporation Ltd.
and paid handling commission of Rs.
98,600 during 1974-75 and 1975-76,
The company also paid an advance
of Rs 5 lakhs to the above handling
agenl without any provision in the
agreement reuiring such payment.
Payment of advance to the handling
agent was prima facie unwarranted.
So, this is a matter which is being
sone into,

In so far as evasion of excise duty
is concerned, the inswmection report
also referred to certain raids by
the Central Excise and Income Tax
authorities in conneclion with ap-
prehended evasion of taxes. The
ingpection report mentioned that the
company sold 10,000 kes of uncut cri-
mped waste in June 1876 to M/s
Allieq 'Trading Corporation, Cal-
cutta who in turn sold the same to
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M/s Eastern Spinning Mills Ltd.,
Calcutta. The material was to be
used by Eastern Spinning Mills Ltd.
for the manufacture of yarn after
admixture with other fibre. In
August, 1976, the Central Excise
Authorities Calcutta 1s reported to
have seized the same material from
M/s Eastern Spinming Mills Lid. and
analysis of the . ....by the Chemi-
cal Engineer, Custems Hause, Cal-
cutta revealed that the so called
waste was 1n the form of continuous
fibre and not waste. The Assigtant
Collectoy of Central Excise, Ghazia-
bad 1ssued show cause notice to the
comapny on 20-1-77 for evasion of
central excise The inspection re-
port had not given any findings as
t0 the correctness or otherwise of ihe
allegation on the ground that ac-
cording to the company it was not
known that the goods supplied by
Allied Trading Corporation to M/s.
Eastern Spinnming Mills Ltd. were the
same goods as had been produced
by the company  This item was not
nchuded in the show cause notice
under Sectian 408 in the absence of
splecific findings by the Inspector and
also because a show cause notice to
the company by the Central Excise
Collector, Kanpur was already ‘%ssued
on 3-7-78.

oy WT WA ey WY wT A 7
o¥eTET vHEr fer ok A X °

SHRI SHANTI BHUSHAN: It is
not known. It has to be calculated.
It will be done by the Excise Depart-
ment which comes under the Finance
Ministry, They are going into the
matter, Undess the matter is
finalised, I cannot say anything. But
10,000 kgs. is the quantity.

Similarly, in regard to tax evasion,
the position is that the inspection
report mentioned that on 24-12-78
and 28-8-78 the Income Tax Depart-
ment carried out search and seizure
and thereafter on 15-12-77 ordered
a special audit of the company’s
account under Section 142 (2A) of

(H.AH. Dis.)

the Income Tax Act for the assess-
ment years 1974-75 to 1976-77 by a
Chartered Accountant. The inspec-
tion report further mentioned that
the Chartered Accountant declined
to conduct the special audit as there
were several allegations filed against
the company and the matter was
sub judice.

This is the position in regard to
these mmatlers, But under Section
408 a personal hearing has already
hwen fixed in May and, therefore, a
linal position will be taken after
having the full hearing and giving
an opportunity to the company fo
have its say

ot o s wwi (FrewaT) - g
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‘Good -how by minj grantg re-
cord returns by many. Swadeshi
Polytex, Tata Finlay, Ind. Organic
Excel’
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20.10 hrs.

The Lok Sabha then adjourned
tull half past Ten of the Clock on

Monday, May 14, 1879/Vawsakha 24,
1901 (Saka).
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